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Joint Inspection Report of the Committee in reference to the
order dated 06.07.2020 passed by Hon'ble National Green
Tribunal (NGT) Central Bench in the Original Application
No.11 of 2020(C2) “Action for Community Foundation V/s
Central Pollution Control Board & Ors”:-

Hon'ble NGT Case OA No. 11/2020 (CZ) order stated that "The
present application has been filed against the air pollution, water pollution
and illegal extraction of ground water being caused by respondents no. 5 to
23. This Tribunal vide order dated 05.03.2020 directed the applicant to
amend the original application by way of deletion prayer 'cllause no. 2 and to
implead the District Magistrate and after amending it, the applicant has
prayed to issue fresh notice to the respondents and a factual and action
taken report be called from the authorities concerned,

Accordingly, we direct the representative of Central Pollution Control
Board and the State Pollution Control Board to submit a factual and action
taken report with regard to quality of water stagnated into fields of village
Gadpur, Tehsil Tijara, District Alwar, Rejasthan and its remedial measures.
The Committee is directed to visit the place and submit the action taken
report within six weeks. The state PCB will be the nodal agency for
coordination and logistic support,”

e ———— — — — — —
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As per the Hon'ble National Green Tribunal (NGT) Central Bench vide
its order dated 6.7.2020 in the matter of Original Application No. 11 of
2020(CZ) Action for Community Foundation V/s Central Pollution Control
Board & Ors directed representatives of Central Pollution Control Board
(CPCB) and Rajasthan State Pollution Control Board (RSPCB) to submit a
factual and action taken report with regard to quality of water stagnated into
fields of village Gadpur, Tehsil Tijara, District Alwar, Rajasthan and its
remedial measures. Accordingly Sh. Milind Kumar Nimje, Scientist 'C
Central Pollution Control Board, Regional Directorate, Bhopal and Sh Vivek
Goel, Regional Officer, Rajasthan State Pollution Control Board,Bhiwadi
visited the site for inspection & sample collection and summarised the
facts as given below.

Factual observations made by the team during inspection:

1. Firstly, the team visited to the site of Village: Gadpur, Tehsil: Tijara,
Distt: Alwar, Rajasthan as mentioned by the petitioner in the petition.
The site was located as N-28.174175, E- 76.881323. Photographs and
Google map showing the village is given at Figure 1. During the
inspection, no stagnated water was observed by the team at the site.
However, team observed that RIICO wastewater carrying drain was
found passing adjacent to the site of Gadpur Village. This RIICO drain
was found chocked by MSW/Polythene/Sludge and drain was broken
at some places. Due to chocking and broken drain, the possibilities of
overflowing of water from the drain on to the site cannot be ruled out.

IR in the matter of OA No. 11/2020



2. The team inspected the upstream of the RIICO drain towards local
residence called Mustak Market and found drain was chocked due to
polythene and sludge. The team was also seen some inlet of domestic
sewer terminating into RIICO drain, which reflects that RIICO drain
contains mostly domestic sewage. Photographs and Google map
showing the Mustak market drain is given at Figure 2,

3. The team has also inspected the Chopanki industrial area and
periphery of M/s Varun Beverages Ltd., No discharge of waste water
was observed into RIICO drain and drain was found dry during the
inspection. Photographs and Google map showing the drainage near
M/s Varun Beverages Ltd is given at Figure 3.

4. During 11"&12"August 2020,most of the industries were found non-
operational due to holiday of Janmashtami festivals re-inspections of
some units were done on 13" August 2020. During the revisit also it
was observed that 3 units (M/s. United Breweries Ltd. M/s. Ajanta
Chemicals Industries and M/s. Rajasthan Antibiotics Ltd) were found
non- operational, in this regard letters collected from the non-
operational units is given at Annexure-|.

5. Samples of treated waste water as outlet of ETPs and source
emissions samples were collected from industries which were
operational during the visit. Industries located in Chopanki and Kehrani
industrial area were recycling the treated wastewater, while industries
located in Bhiwadi industrial area were partly using the treated

IRin the matter of OA No. 11/2020 Page 4




wastewater and then draining out remaining wastewater after
treatment into RIICO drain which is connected to CETP Bhiwadi.

6. The industries listed in Hon'ble NGT order (Respondent no. 5 to 23),
were visited and information were gathered regarding Consent lo
Operate under Water Act 1974 and Air Act 1981, Authorization under
Hazardous and Other Waste(Management and Handling Rules), 2016,
Permission from CGWA for ground water abstraction etc. Inspection
reports of industries including specific observations and other technical
information is given at Table 3 to 20.

7. It is evident from the above factual status, Out of total 19 industries as
mentioned by the petitioner in the petition (Respondent No. 5 to 23),
Only 04 industries are located in the Chopanki Industrial Area which
are in upstream to the RIICQ drain passing adjacent to site of Village
Gadpur. Rajasthan State Pollution control Board (RSPCB) has issued
Consent to Operate to the industriés located in Chopanki industrial
area by imposing conditions of zero discharge of waste water outside
the factory premises and keeping close vigilance on the industries for
not discharging of treated and untreated effluent in to the RIICO drain,
Two industries are located in Kehrani industrial area which are in
downstream of the village Gadpur. One industry is located on Bhiwadi
Alwar Bypass Road near village Jhiwana on converted land and One
is located in Khushkhera industrial area, both are far away from the
Chopanki industrial area and also in opposite direction. Rest 11
industries are located in Bhiwadi Industrial area.

IRin the matter of OA No. 11/2020 - Page §



8. Out of these 11 industries located in Bhiwadi no manufacturing activity
was observed in one unit namely M/s Jagdamba Chemicals as
mentioned in the petition (only trading activity in the name of M/s V.K.
Qil was being carried out in the premises), whereas the industries
mention in the name of M/s Cortex Technologies and M-Tech are the
one unit with name as M/s Castex Technologies. All the mentioned
industries located in Bhiwadi Industrial area are connected to CGETP
Bhiwadi. For treatment of effluent generated from RIICO Industrial
Area Bhiwadi (Phase- | to V) CETP of capacity 9 MLD has been
constructed which is operated and maintained by Bhiwadi Jal
Pradushan Nivaran Association (which is constituted by member
industries). The CETP Bhiwadi has also installed online continuous
effluent monitoring system (OCEMS) and connected to the servers of
RSPCB &CPCB. During Inspection CETP was found operational and
sample of treated wastewater from outlet of CETP were collected and
were found confirmative to the imposed standards. Copy of Analysis
Report is enclosed at Annexure-ll.

9. During the visits of Chopanki, Kehrani, Bhiwadi amd Khushkhera
industrial areas, Samples from nine industries and one from CETP
Bhiwadi, were collected. Out of 09 samples, 07 were taken from water
polluting industries (M/s. Varun Beverages Ltd, M/s. Kusum Health
Care. Pvi. Ltd, M/s. Pine Laminates Pvt Ltd., M/s. SRF Ltd. M/s
Maharaja Agro Foods Pvt. Ltd, M/s Anshul Strips Pvt. Ltd. and M/s
Jyotika Strips Pvt. Ltd) and 02 from predominantly air polluting
industries. (M/s. Shree Cement Ltd and M/s Castex Technologies

— e = ——
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Ltd.).The detailed laboratory analysis reports are enclosed at
Annexure-ll.

10. It was observed that except 2 predominantly air polluting units, all
other water polluting units are having ETPs.

11. Out of 17 industries, 08 industries are having STPs for treating the
sewage and treated domestic wastewater has been reused in their
premises in gardening and horticulture purpose. There was no
domestic effluent found discharging from the industrial premises. The
remaining 11 industries found disposing their sewage through septic
tank followed by soak pit.

12. Except one unit (In which only trading activity is being carried out) all
the industries are having valid consents under water and air acts
issued by RSPCB.

13. 10 units are having valid HW Authorisation, 02 units applied for
renewal, 01 unit applied freshly and not required for 04 units. It was
informed that the wastes are being disposed to TSDF Udaipur for
landfill, incinerable wastes are being sent to M/s Continental
Petroleum, Behror for incineration and other recyclable wastes are
selling to authorised HW recyclers as per the authorisation conditions.
Stainless steel rolling mills are treating their Spent Acid at the common
Spent Acid Neutralisation Facility (SANF), which is having 100KLD
capacity and located in the premises of CETP,

IR the matter of OA No. 11/2020 ' Pape 7
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14. Out of 17 units, 06 units had applied for renewal, not applicable for 02
units and remaining 09 units have applied freshly for NOC to CGWA.

15. 08 industries have installed QCEMS for effluent and emissions
monitoring and connected to RSPCB & CPCB servers and it is not
applicable for the remaining units to install OCEMS therefore they
have not installed.

Recommendations:
To mitigate the problems following measures may be taken:

* RIICO Bhiwadi may be directed to repair and clean the drain on
regular interval to avoid the flow of wastewater in to the fields of

village Gadpur.

* LSG may be directed to make an action plan for installation of
STP to cater the domestic wastewater of Chopanki as well as

‘surrounding villages.

¢ RICO Bhiwadi may be directed to expedite the execution of
installation of separate CETP in industrial area Kehrani to cater
the wastewater from the industrial areas Chopanki and Kehrani
for which an SPV in the name of Kehrani Green Treaters has
already been formed by the member units.

% -
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« The air polluting units should ensure to install adequate Air
Pollution Control Devices to control air poliution as well as
expedite the process of converting from coal/ biomass!/ fire wood
to CNG to reduce the air poliution.

« The units may be directed to ensure seeking the permission from
CGWA at the sarliest.

o« The units which are operating without valid consents and
authorisations may be directed to obtain the consents and

authorisation from RSPCB.
NN
%,

(Vivek Goel) ((Milind Kumar Nlmj
Regional Officer Scientist 'C'
RSPCB, Bhiwadi CPCB, Regional Directorate,

afta arftrdt, Bhopal

T TR WEw P .
Prardt (e Milind Nimje
Scientilt-c
Regional Directorate
Central Pollution Control Board
Encpal (M.P )

M
IR In the matter of OA No. 11/2020 Page 9



13

Eragels
dJENS0 1
jejBounds




14

Untitled map
1 view

all chndes sEved in Derre

& rsdlayer 24 Shae € Proview
“ Google Ngl Map Bhiwadi 31.08.2.,
‘m wr P Eryled by Location

© Drain of near Mustak Market (1)
© cadpur village (1)
& Mys Varun Brewsrage Bound... (1)

Google map of Inspecting site ﬂnﬂﬂn—h—-l-.“ Bhiwadi

Pac dara B2 wegery B0 SRS fbun, Mamwt “aebraitgrt ey




15

Goagle

View of the Gadpur Drain &

Omum@mm T

ITE celev 267 m

\ Figure-j ‘

eyealt  S65m




16

Google View of Mustak Market area

~Google Earth




17

Industry Specific technical details and observations are as

given below

Table 3: Inspection Report of
M/s. Varun Beverages Ltd. Plot no. SP-290-292. RIICO Industrial Area,

Chopanki.Bhiwadi-301019 Tehsil-Tijara, Disti.-Alwar. Rajasthan
Date of inspection: 11.08.202(0

S. No, Particulars Details of Particulars
1. | Name of industry M/s. Varun Beverages Lid,
2, | GPS Location N- 28.148983
E- 76.882658
3. | Year of commissioning | 2004 _ a
4. | Type of industry " Sof Drinks Producing Unit
5. | Product & Capacity | Soft Drinks@ 300 KLD — o
6. | Operational status Operational
7. | CTO status Valid, upto31-03-2024.Copy is enclosed 6s Annexure-1.
8. | HW status | HW authorization is expired on31-05-2020 and indusiry has
applied for renewal of the same. Copy is enclosed us
Annexure-2,
9. | Type of HW and Qty. & «  Spent Oil- 3 Kg/Day- Sales to registered recyclers,
Disposal * Wasles/ Residues Containing Oll- 4 Kg/day Incineration at
M/s Continental Petroleum, Behror.
Membership certificate and lasi one year disposal details is
enclosed al Annexure-3,
10. | CGWA Status ¢ Earlier NOC was issued vide CGWE letter dated 8.4.2016.
® Industry has applied for renewal of NQC wvide Iheir
application dated 02-04-2019 to CGWA. Copy enclosed as
Annexure-4,
11. | Source of Air Emission I Boiler (01No)-6 Ton (Biomass Briquette Fired)
2. Boiler ((I1No)- 4 Ton (HSD Fired) M
12. | Air Pollution Control | Cyclone, Bag Filter and 35m height stack provided 10

S T ——

e —————————————————————————————————————————— .
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r Devices control air pollution,
2, Unit had provided30m stack with Boiler,
s Online continuous emission monitoring svstem installed at
both the stacks and connected to RSPCB web server.
13, | wastewater generation s Trade Effluent- 140KLD,
Domestic effluent- SIKLD
14, Water Pollution Control o Trade effluent- 700 KLD capacity ETP was in operation
Devices during visit. Some portion of ETP treated wastewater is
| further treated by 3 stage RO and recycled [n process and
| remaining portion is used in plantation and horticulture,
¢ Domestic effluent — the domestic sewage has been ireated
through Septic Tank & Soak pit.
15. | Effuent analysis results e e i =
| Description pH ISS | COD | BOD
Consent Limit |55.-90 |100 [250 |30
Ami;md sa:rnpiﬂ va.lu_e__ 6 22 70 27
I s All values are in mg/l except pH All the monitored values
. are within the limits given in the consent.
. 16. | OCEMS status " Indusiry had installed OCEMS for emission monitoring and |
connected to CPCB and RSPCB server. During the visit taken a
print out of the readings and the same is enclosed at Annexure-
5
r | T _—
17. | Aerial distance from 2.80 km

! | industry to Gadpur village =
18. | CETP Membership No

" 19,  Remark A soft drink /cold drinks producing unit and sample taken from

ETP outlet. Treated water 1s being used in RIICO garden near |
to the unil. The area of garden is 35000 Sq.m. No discharge of |
wasle wator was observed in RIICO drain from the premises.

S

-—--'_"_'-—.-'

(Vivek Goel) (M_lhnd Kumar lejc
Regional Officer, Scientist 'C'
OB, Bhiwadi CPCB, Regional Directorate,
&%Jf]ﬂ M Bhopal
TR T Wew Fras W, )
et (3% Milind Nim|je

IR in the matter of OA Nb. 11/2020 & |£E E%ﬁ‘uiaﬂlﬁise 15
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M/s. Varun Brewerage Pvt. Ltd.PlotNo. SP-290-292 Phase-VII, RIICO Industrial
Area, Chopanki, Bhiwadi-301019

ETP Out let treated final discharge to Gardening for reused of M/s. Varun Breverage.




‘ 20 Annexure-1 l
Head Office (MUID )
=t Rajasthan State Pollution Control Board
_____m 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F{MUID)/Alwar(Alwar),/6{1)/2011-2012/3138-3141

Urder No: 2019-2020/MUID/5253

Unit Id : 22826
M/s Varun Beverages Limited (Unit-IV)

§P-290-292, RIICO Industrial Area, Phase-VII,
Chopanki Bhiwadl, Tehsil:Alwar
District:Alwar

Date:  04/12/2019

Sub: Consent to Operate under section 25/260f the Water [Prevention & Control of Pallutien)
Act, 1974 and under section 21(4] of Air [Preuentm&u?f ;aj'%[ggllu tion) Act, 1981,
Ref:  Your application for Consent to Operate dated l‘ié&i?; Aldenbsequent colrespondsnce.
Hazaon

)

Sir,

Consent to Operate under the provislons of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hersinafter to be referred as the Water Act) and under section
Z1of the Alr (Prevention & Contral of Poltution) Act 1981, (hereinafter to be referred as the
| Air Act) as amended to date and rules & the orders issued thereunder Is hereby granted for
your Varun Beverages Limiled plant situated at  SP-290-292, RICO Industrial Area,
Phase-Vil, Chopanki Bhiwadi Bhiwadi Tehsil:Alwar District:Alwar | Rajasthan, subject to
the following conditions:-

1 That this Consent to Operate is valid for a period from 30/04/2019 ta 31/03/2024

2 That this Consent is granted for manulacturing / producing following products |/ by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below,

Particular Type Quantity with Unit

SOFT DRINKS By Praduct 300.00 KLD

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be rtaken for any addition / modification / alteration in
process or change in capacity or change in fuel,

| 4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 7
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Head Office (MUID )

Rajasthan State Pollution Control Board
_:% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

% Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered
FileNe : F(MUID)/Alwar({Alwar)/6(1)/2011-2012/3138-3141
OrderNo: 2019-2020/MUID/5253
S PR Date: 04/12/2019
Unit Id : 22826
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Damestic Sewage 53.000 NIl 53.000
On land for Plantationy/
Harticulture inside the factory
premises
Trade Effluent 140.000 NIL 140,000
On Land For
Plantation/Horticulture/ Dther
uses

§ That the sowrces of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures

Parameter Standard

BOILER BRIQUETTE FIRED( ACOUSTIC ENCLOSURE
6TON) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT , AIR PRE
HEATER DUST
COLLECTOR , Bag Filter
, Cyclone , Dust
Collector

Particulate BOO mg/Mm3
Matter

BOILER HSD FIRED( 4TON) ACOUSTIC ENCLOSURE
, ADEQUATE AIR
POLLUTION CONTROL
MEASURES,,
ADEQUATE STACK
HEIGHT

Fage 2 of 7

Dabta: 2019.12.04 #8:08:10 IST
Reason. SellAll
Lacation:

Signatur;ruo Verified
Digitally sign@d by Sgtyapal Singh
ed
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Head Office (MUID )

Rajasthan State Pollution Control Board

i‘% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F(MUID])/Alwar{Alwar)/6(1)/2011-2012/3138-3141
OrderNo: 2019-2020/MUID/5253
Date: 04/12/2019
Unit 1d : 22825
Particulate 800 mg/Mm3
Marter
DG SET(1 NOS)( 500KVA) ACQUSTIC ENCLOSURE
, ADEQUATE AIR
POLLUTION CONTROL
MEASURES ,
ADE( T:EE;T{W'W
i e T.I b
HE]GE:: !
DG SET(3 NOS){ 1000KVA) ACOUSTIC ENCLOSURE
yADEQUATE AIR
POLLUTION CONTROL
MEASURES ,
ADEQUATE STACK
HEIGHT
NOx [as NOZ) 710
[at 15% 02)
day basis in
ppmy
NMHC (as C) 100 mg/Nm3
(4t 15% 02)
PM [at 15% 75 mg/tm3
02)
CO (at 15% 150 mg/Nm3
02)

6 That the domestic sewage shall be treated before dispesal so as to conform to the
standards  prescribed  under the Environvent (Protection]  Act-1986for disposal  Into
Inland Surface Water. The main parameters for regular monitoring shall be as under,
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Head Office (MUID )

Rajasthan State Pollution Control Board
— sl — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

‘E\"‘e‘;‘-ﬁé Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F{Mum};.quar(mwar],fﬁ(i};zm1-2012;313&-3141

OrderNo: 2019-2020 /MUID /5253
Date: 04/12/2019
Unit Id : 22826

[ Parameters Standards i
Total Suspended Solids Not to exceed 100 mg/1

pH Value Between 5.5t09.0

Oil and Grease Not to exceed 10 mg/)

Biochernical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/|

Chemical Oxygen Demand Not to exceed 250 mg/l

7 That the trade effluent shall be treared before disposal so as to conform o the standards
Frescribed under the Environment {(Protection)  Act-1986 for disposal Inte  Enland
Surface Water , The main parameters for regular monitoring shall be as under

Parameters Standards _‘
Total Suspended Solids Not to exceed 100 mg/l
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/)
Biochemical Oxygen Demand {3 daysaL27°) Notto exceed 30 mg/1
Chemical Oxygen Demand Not to exceed 250 mg/l

B That the industry shall obtain gl hecessary permission from cencern  authorities
(RIICO) and district administration Alwar for operation of the plant,

9 That the industry shall Operate and maintain the ETP of 700 KLD Properly to treat
the trade effluent (140 KLD) and the domestic waste water (53KLD) te achleve the
standards prescribed under the Environment Protection Act 1984,

10 That the unit shal) not extract the ground Wwater without prior permission of
competent authority i.e. CCWA (Central Ground Water Auth ority]).

11 That the hazardous waste generated from the process will be stored under e
covered shed & wil pe disposed of as per the Provisions of the Hazardous and
other Waste (Management and Transboundary Movement ) Rules, 2016,

12 That the industry  shal comply with provision of Hazardous and other Waste
[Management & Transboundary Movemen t) Rules 2016,

Page 4 of 7

Signature Not Verified

Digitally signam by apal Bingh
Date: 2019.12.04 30 110 IST
Reason: Selfat
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Head Office (MUID )

— Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Saas Phone: 0141-5159600,5159695 Fax: 0141-5159697
|
Registered
File No F(MUID)/Alwar(Alwar)/6(1)/2011-2012/3138-3141
OrderNo: 2019-2020/MUID/5253
Date:  04/12/2019
Unit Id : 22826
13 That the Industry shall comply with the standards as preseribed vide MOEF

14
15

16

17

1B

19

20

Z1

22

23

i4

25

26

27

notification no. GSR B826(E) dated 16th November, 2009 with respect to  National
Ambient Air Quality.

That the unit shall dispose the sludge of ETP in scientific manner.

That the industry shall ensure compliance of ambient air quality standard in

respect of noise as prescribed under Environment (Protection) Act & Rules made
i Signature Nof Yerified

therein. Digied e Skyupatingh

That the total water consumption %“ﬁﬁ%ﬁfu shall not exceed 495KLD without

prior permission of the Board and permission from CGWA.

That the industry shall operate and maintain RO plant (200 KLD capacity) and

dispose RO reject in scientific manner

That the entire treated trade effluent and domestic waste water shall be utilized

within premises for horticulture/plantation etc and at RICO owned park and zero

discharge status shall be maintained outside the premises.

That the water flow meters shall be provided at all sultable points to measure

quantity of daily ground water abstraction, water consumption, trade effluent &

domestic waste water generation, trade effluent 8 domestic waste water treated

and treated waste water recycled and utilized for plantation/ gardening purposes.

Daily record of the same shall be maintained and to be submitted to the Board

That this consent to operate is being issued for the investment upto Rs. 163.06 cr.

That the industry shall provide acoustic enclosure and adequate stack helght with
four, D.G.Sets of 3x1000 KVA and 1x500 KVA.

That the Industry shall also provide adequate air pollution contral measures and
adequate stack height with Boiler 1x6 TPH and 1x4 TPH Boller capacity.

That the industry shall ensure proper utilization and reuse of trade effluent
&domestic waste water after adequate treatment for gainful purposes.

That the industry shall install and maintain adeguate infrastructure facllities for
stack monitoring fto know the concentration of pollutant emitted in the Atmosphere
with Boiler 1x6 TPH, ix4 TPH and DG sets 3x1000 KvVA,

That the industry shall submit Environmental Statement regularly to Board.

That the industry shall ebtain Environmental Clearance from competent authority
under EIA  Notification dated 14.92006for any such activity which attracts
Environmental Clearance under EIA Notification dated 14.9.2006,

That this consent to operate shall be subject to compliance of any direction or
order passed by Court of Law in the matter,

Page & of 7
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Head Office (MUID ]

Rajasthan State pollution Control Board

o

Lot 4, Institutional Area, jhalana Doongari, Jaipur-302 004

%{‘iﬁ Phone: 0141-5159600,5159695 Fax: 0141-5159697

File No

Registered
: F{MUID];Aiwar(Alwar];ﬁ(1};2011-2n12;3133-3141

Order No 2019-2020{&1”]!}{5253

Unit Id

Date:  04/12/2019
;12826

28 That the industry shall provide the 0il & Grease (rap in good conditon, 59 that oil

29

30

& grease coming with waste watev from activities etc in the unit will retained in the
trap.

That the umil shall  follow canditions circalated by CPCB vide order
CFEB;’IPC-\'llftEFUNGT;ZﬂH dated 25.10.2019 and this  office letter MO,
F14[99-Enrre5}JRSPEB,l’PlgjzzdrS-ZZBldal.ed 31.10,2019 in respect fto  areas under
CEPl Le.

ii The unit shall comply stringent  stack emisslon levels as and when State
Board/CPCB p rescribed.

ii. Unit shall provide green belt of 40 % of the plot area, using concept of the social
forestry and development of greemn pelt outside project premises in adjacent areas
wherever adequate land IS not available within the industrial premises

jil. That all the industrial effluent will have to be treated and re-recycled in the
process by establishing Zera Liguid Discharge (ZLD) plant along with arrangements
for scientific management of the IO rejects.

iv. That the unit shall use cleaner fuels and shall avoid Pet Coke/Furnace Oll/LSHS.

v. That the industry shall  install adequately designed rain water  harvesting
structure for prevention and recharge of ground waler in and around the area and
shall submit detailed water harvesting plan.

vl, Unit shall install and commission  Continuous Emission Monitoring  System-
CEMS (as per CPCB guidelines for relevant parameters) which shall be connected
with RPCB/CPCB server {In case of large medium red category industries )

vil. In case of Large and Medium Red catepory industries, the unit shall install
system for conlinuous monitoring of effluent quality / quantity as per cPCB
guidelines for relevant parameters and shall be connected to ppCe  and cPCB
servers, In case of ZLD units, PTZ camera will installed at the effluent outlet.

vili., In case the domestic waste water generation in the fndustry is more than 10
KLD, the industry shall install separate Sewage Treatment plant [(STP) of adeqguate
gapacity and treated sewage shall be reuse d/recycled to the maximum extent.

That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right as contained under section 27(2) of the Water Act and under
section 21(€) of the Air Act to review anyone or all the conditions imposed  here. A
above and to make cuch variation as it deemed fit for the purpose ol Alr Act & Water
Act.

Page Gof 7

Signature No Verified

Dighally sign by Slyapal Singh
Date: 2019,12.04 0810 18T
Reason: Saltatlesed
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Head Office (MUID )

L Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Eaasy Phone: 0141-5159600,5159695 Fax: 0141-5159697

WP

Registered

File No F{MUID)/Alwar(Alwar}/6(1)/2011-2012/3138-3141
Order No : Z019-2020/MUID/5253

Date:  04/12/2019
Unit Id : 22826

31 That the grant of this Consent te Operate s issued from the environmental angle only,
and dozs nct  :bsolve the project  proponent  from' the other stawtory obligations
presciibed under any other law or any other instrument iy force. The sule and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
In torce, rests with the industry/ unit/ project preponent,

32 That the prant of this Consent to Operate shall not, in any way, adversely affect or
jevpardize the legal procecding, if afignelweNotddriiad the past or that could be instituted
againt you by the State Board for vilé?gﬂaﬁ'@ mﬁwﬁruﬂsimls of the Act ar the Rules made

=1

thereunder, g

This Consent to Operate shall alse be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The profect proporent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to tme , be spetified, by the Stale: Board under the provisions of the aforssaid Acys)
Please note that, pew compliance of any of the abiove stated conditions would tantamount 1o
revocation of Consenl to Operale and profect proponent / occupier shall be lable for legal
acrion under the relevant provisions of the said Aetfs).

This bears the approval of the competent authority,

Yours Sincerely

Group Incharge] MUID |

(A Copy To:-
i P.5. to Chalr srson, RSFCE, Jaipur.,

2 legional Officar, Regional Office, Rajasthan State Pelluion Control Soard, Bliiwad to onaure
compliance of CTO conditions.,
3 Master File.

Group Incharge| MUID |

PagaTol ¥
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— RAJASTHAN STATE POLLUT/i CSNTROL BOARD | Annexure-2 F
_— Famshan 4, Institutional Area, Jhalana Doong:ri, Jaipur-302 004 ;
%ﬂ Phone: 0141-5159600,5159695Fax; 0141-5159697
N
Registered
FileNo: F(HSW)/Alwar(Tijara)/2685(1)/2016-2017/2506-2508 Date:-  27/05/2016

UnitId : 2837
TRy XN

M/s Varun Beverages Limited Unit-IV ke dR

Plot No. SP-290-292, Chopanki , Bhiwadi Phase VII Tehsil: Tizara

District:Alwar

Sub:-  Authorization for operating a facility for Collection, Disposal, Generation, Reception,
Storage of Hazardous Wastes Under Hazardous Waste (Management, Handling and
Transboundary Movement] Rules, 2008.

Refi- Yourapplication dated : 29/12/2015 recelved on 29/12/2015 and subsequent corresponde
Sir
Number of authorization RPCB/HWM/2016-2017 /HSW /HSW /177.

2 Director of M/s Varun Beverages Limited Unit-IV is hereby granted an
authorization under Rule 5(4) of Hazardous Waste (Management, Handling and
Transboundary Movement) Rules, 2008 made under the Environment
(Protection) Act, 1986to operate a facility for Collection, Disposal, Generation,
Reception, Storage of Hazardous waste on the premises situated at Plot No.
5P-290-292, Chopanki, RIICO INDUSTRIAL AREA, Bhiwadi Phase VII District: Alwar.

3  The authorization Is granted for the Collection, Disposal, Generation, Reception, Storage
of hazardous waste of following categories in the premises of the industry only.

SNo Type of Category Quantity/ Hazardous Waste
H : ; -
azardous waste Sch Code Unit Disposal Practice
1 | Used /spentoll 3.00 Sold To registered
o R KGPER DAY | recycler
2 |Wastes/residues containing 4.00 Incineration at M/s
U]I. I 52 KG PER DAY Continental
Petroleum Eehror
District Alwar

4 The authorization shall be in force for period from 01/06/2015 to 31/05/2020 .

5 That this authorization shall ceased to be valid & shall be liable to be revoked
without any furthor notice in case of refusal/expiry of consent to operate under
the provisions of Water(Prevention and Control of Pollution) Act, 1974 and
Air(Prevention and Control of Pollution)Act,1981 by the State Board. '

S e Mo
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— RAJASTHAN STATE POI.LI}?IGN CONTROL BOARD

— Eoasthan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
% Phone: 0141-5159600,5159695Fax: 0141-5159697
Registered
FileNo: F(HSW)/Alwar(Tijara)/2685(1)/2016-2017/2506-2508 Date:-  27/05/2016
Unit Id ©  2p31

¢ That no other recycling/re-processing of the hazardous waste covered under
schedule IV shall be carried without prior valid registration with Competent
Authority as recycler/re-processor of hazardous waste under the rule 8of the
HW (M.H and TM) Rules, 2008.

7 That no hazardous waste shall be utilized for co-processing as a supplementary
resource or for energy recovery, or after processing without prior valid approval
of Central Pollution Contrel Board under the rule 11of the HW (MH
andTM)Rules, Z008.

g That in case of any expansion or change in process or preduct or change in
mode/practice of disposal of hazardous waste or its quantity, industry shall
obtain fresh authorization.

g That the industry shall submit the membership of commeon incinerator within
one month.

10 The authorization is subject to the conditions stated at Annexure "A" enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986,

11  The unit has to display and maintain the data online outside the factory main gate in Hindi
& English both on a 6'K 4' display board in the manner & format prescribed at Annexure
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time.

12 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008
and shown & submitted to the Board as and when asked for,

13 The hazardous waste should not be stored for a period beyond 90 days, falling which the
authorization shall deemed to be revoked,

14 It shall be ensured that the Hazardous waste Is handled, managed & disposed of strictly
in  accordance with the Hazardous Waste (Management, Handling and Transhoundary
Movement) Rules, 2008. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization,

15 The operator of the facility shall liable to comply any other conditions as per the

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste,

Bl Mo
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e RAJASTHAN STATE POLLUTICR9CONTROL BOARD
aestan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

N

Phone: 014 1-5159600,5159695Fax: 0141-5159697

Registered
File No; f[styAlwarrniara]fzcia5[1)12015-2017;2505-25113 Date:-  27/05/2016
Unit 1d : 2831
16 That Authorization Is issued under the provisions  of Hazardous Waste

(Management Handling and Transboundary Movement) Rules, 2008 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other for the time-being in force,rests with the
industry/unit/project proponent. '

17 That this Authorization shall not, in any way, adversely affect or jeopardize the legal

proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provistons of the Act or the Rules made thereunder.

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control BoardAlwar-to
ensure the complaince of the conditions under the provisions
HazardousWaste(Management,Handling & Transboundary Movement) Rules 2008

2 Master File SWMC Cell, RPCB, Jaipur
Group Incharge

Bregrutii e Mt

Yandie
n‘:ﬂ%d
Page 3of 3 o
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UDAIPUR CHAMBER OF COMMERCE & INDUSTRY
YT RS T ShiFH UUE Ui

(An Apex Body of Trade, Industry, Mining, Educaton & Tounsm: ol Soutinm Fajislia

UCCUHWMF-920/2017-18 - ©H VY Aprl. 2047

The Member Secretary,

Rajasthan Pollution Control Board,
4, Institutional Area,

Jhalana Doongri,

JAIPUR

Sub: Intended member of Hazardous Waste Treatment Facility at Udaipur,

Dear Sir,
SETN This is in continuation to our earlier letter No. UCCI/HWMF-929/2016—17/146 dited 30" March 200
3 We are to inform you M/s Varun Beverages Limited, Plot No SP-290-292, RICO Industrial Area.
Chepanki, Bhiwadi Phase V11, Tehsil : Tizara, Distriet | Alwar - 301019 (Rajasthan) have complawd
the necessary formalitics to become a member of common Hazardous Waste Treatment Facility being
setup a1 Udaipur.
Since, M/s Varun Beverages Limited, Plot No SP-290-292, RIICO Industrial Area. Chopanki. Bhnead
Phase VI, Tehsil ; Tizara, District : Alwar - 301019 {Rajasthan) has been already granted Authoni st
for operating a facility for Collection, Disposal. Generation, Reception, Storage of Havarduus Wastes
Under Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008 we oo
advising M/s Rajasthan Waste Management Pvt. Ltd., to get in touch with them for collection and
transportation of their waste.
Thanking you,
Yours faith é.
or%ﬂaip 1 Chamber of Commerce & Industry
-_‘r'“-\ K‘-
K.S. Mugra
Chairman
H.W.M. Project
Copy to: L, The Regional Officer, RSPCB, Alwar
> 2. M/s Varun Beverages Limited, Plot No.SP-29(-292, RICO Industrial- Area. Clhopank:. Bhiw b
Phase VII, Tehsil : Tizara, District : Alwar - 301019 (Rajasthan) - Your regisiration Noo s 130
and you may please quote this number while communicating with us in future, We also vaclose
the copies of our Circulars for your information
3, M/s Rajasthan Waste Management Project Pvi. Lid, Udaipur. |he category ol wisies
generated by the party is Chemical sludge from waste water treatment. which will he
acceptable to our site at Udaipur. Categary of waste as per Schedule | of | lazardous and Cither
Wastes (Management and Transboundary Movement) Rules. 2016 i 333 and quantits !
waste is 1.50 MT per Annum,
Encl:: 1) Circular No.UCCI/HWN2016-17/55 dated 22.07.2016
2) Circular No.UCCLHWM/2016-17/55A dated 22.07.2010
IILH CHAMBER BIHAWAN, MEWAR [INDUS [RIAL ARLA, MADRL UDAIPUR - 3 i By

TEL. : (0294) 2491060-61, FAX - (2941 249221 2, Wehsite © www aeesndaipur cor

Annexure-3
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Table 4: Inspection Report of
M/s. Kusum Health Care, Pvt. Ltd.SP-289A. RIICO Industrial Area,

Ch

anki, Bhiwadi-301019, Tehsil-Tijara, Distt.- Alwar, Rajasthan

Date of visit: 11, D8.2020

S. No. Particulars Details of Particulars .
1. | Name of industry M/s. Kusum Health Care. Pvt. Ltd
=
2. | GPS Location N- 28.148426 ’
E- 76885184
|
3. | Year of Commissioning 2007 i

4. | Type of industry API formulation unit ' ' .
5. | Product & Capacity Capsule@ 36 Million/Annum, .
Qintment@ 630 TPA, .
Tables@ 210 Million/Annum |
6. | Operational status of the Operational !
industry during visit -
7. | CTO status Valid, upte 31-08-2027. Copy is enclosed as Annexure-1, i
|
8. | HW status Valid, upte 31-07-2023. Copy is enclosed as Annexure-2.
9. | Type of HW and Qty. & = Off Specification Products- 8 MTPA- CTDF Udaipur.
Disposal = Date Expired products- 1.2 MTPA- CTDF Udaipur. .
s Chemical Sludge- 10 MTA- CTDF Udaipur. |
* Residues Conwining Oil- 25 KG/Annum- CTDF |
Udaipur.
Copy of TSDF membership and last one vear disposal
detalls enclosed at Annexure-3.
10.| CGWA Status Applied to CGWA on 18.04.2019 and the copy ol
application is enclosed at Annexure-d. |
S |
11.| Air Emission sources e Baby Boiler (01Nos.) - 850 Kg/HR (HSD Fired).
* Baby Boiler (02Nos.} - 600 Kg/HR Each (HSD Fireg) |
12.] Air Pollution Control 30 mtrs high common stack for both the boilers, '
Devices |
13.| Wastewater generation Trade Effluent- 24 KLD |
Domestic Sewage- 4 KLD :
14.| Water Pollution Control »  Trade Effluent- 60KLD capacity ETP was i uperation I

Devices

and the treated effluent has been used in Plantation and
Horticulture purpose,

® Domestic Sewape- the domestic sewage hus  been

EEEEEIEEEEII I

IRin the matter of OA No, 11/2020

F age | i
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e iy = e * treated through Septic Tank & Soak pit.
' 15.| ETP outlet samples analysis Description ol TSS | COD | BOD |
results Copsent Limit 55.-90 |[100 |25 |100
. Analyzed sample value | 7.58 40 | 170 |50
# All values are in mg/l except pH. All the monitored
valuss are within the limits.
16.| Aerial distance from 293 km
| industry to Gadpur village
17.. OCEMS status Not Applicable
18.| CETP Membership ' No - - |

19. Remark

bl B

(Vivek Goel)
Regional Officer,
RSPCB, Bhiwadi
g=tg wfwE,

TRARCT T4 WETw [TaRvT YOI,
frrardt (w=ae)

An APl unit and sample taken from ETP outlet. No |

discharge of waste water was observad outside the premises.

oy

(Milind Kumer Ni
Scientist 'C'
CPCB, Regional Directorate,
Bhopal

Milind Nimje
Scientist-C

Regional Director-

Central Pollution

il

Milind Nimje
Scientist-C
Regional Directorate
Central Pollution Control Board
Bhepal (M.P.)

e ————————

IR In the matter of OA No. 11/2020

Page 17
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M/s. Kusum Health Care. SP-289,Chopanki, RIICO Industrial area, Bhiwadi

HW information board at Main Gate of M/s, Kusum Health Care Pvi, Ltd, Chopanki

| Latitude: 2814 ~
FLangity b

ETP Out Let treated efffuent sample collected from M/s. Kusum Health Care Pvt, Ltd, Chopanki
treated used for gardening
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e Kusum Healtheare Pop. Ltd .

Factory: SP289(A), Riico IndL Area, Chopanki Bhiwadi, Distt, ALy i :
i ; ar, Rajasthan (India), Ph. +91-1 493-293232}33}'34 /35
E-mall : kusy mhealth@kusy mhralthc:remm. Websile: www.kusumheallheare.com

KHPL/EHSR2020-21/002 TN No.: U6S929DL1997p 1085750

Date; 14.08 2018

To,

The Regional Officer
Rajasthan Pollution Control Board
Bhiwadi, Rajasthan

Subjeet: - Submission of documents wiij references to your officials visit with CPCB, New Delhi
Team on 11.08.2020

Dear Sir,

With references to above mentioned subject matter We are enclosing documents as below: -

l. Consent To Operate - CTO granted by RSPCB is attached a5 Annexure—1,
2. Hazardous Waste Authorization - Copy cf the authorization s ottached 0s Annexure IT.
CGWB Applicatiu_n — Application copy of CGWR for correet prodyciion capneity, Kindly

L
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. Process Flow Diagram - Process flow diagram Is attached as Anmexy re~ VI,
- TSDF Membershi P~ Membership copy of TSDF is attacked as Ap nexure — VI,

Thanking You
For Kusum Healtheare Py, Ltd,
Authorized Signatory

Regd. Off.: D-158 A, Okhla Industrial Area, Phase-I, New Delhj-110020
Ph. 491-11-41005147, 40514519, 41010571, Fax : 4911140527575

WHO GMP Approved Plant 190 $001:2608, 150 14001:2004 Cortiad Company CRty 1o RECTUIGN. TR\ H0pdy

Scanned with CamScanner
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Rajasthan gtate Pollution Control Board
4, Institutional Ared jhalana Doongarl, Jaipur-302 004
Phone: 141-51 59600 Fax: 0141-51 59697

N

FileNo 3 F[TEth]jAIMr('mam] 1669(1) /2010-2011 /6360-6382
No: 2018-2019 CD/6263 )
NEREEH iRy pate: 29/01/2019

Unit Id ¢ 12007
M/s Kusum Healthcare Pyl Ltd.

Registered

sp-289(A). Chupanhlﬂlﬂwadl Tehsil:Tijara
District:Alwar
sub: Comsent 10 Operate under section 25/260f the water (Prevention g Control of Pollution)
Act, 1974 and under section 21 (4) of Alr (Prevention & Control of Pallution) AcT, 1981.
pef:  Yourapplication for Consent to Operate dated 29/04/2 017 and subsequent €0 rrespondence.

sir,

Consent 10 Dperate under the provisions ol section 25/26 of the Water [Freventiun &
comrol of pollution) Act, 1974 {hereinafier 10 pe rvoferred as the Wwater Act) and under section
21 of the AIr (Prevention & Control of Pollution) At 1981, (hereinafter toO pe referred as the
Alr Act) 38 amended o date and rules & the orders jssued thereunder 1S hereby gmntcd far
your Kusum Healthcare FPvi Lid. plant situated @t sp-289A  RICO INDUSTRIAL AREA

chopanki Bhiwadl Tehsil:Tijara pistrict:Alwar Rajasthan. subject 1O the following
conditions:-
{ That this Co nsent to Operate is valid for a period from 01/09/2017 to 31/08/2027 .

2 That this Consent 1§ granted for manufacturing / producing following products | by

products  OF carrying out the following activitdes or npmtlnnfpruc:sses or providing

following services with capacities glven below.

I—_ particular Type Quantity with Unit
N
CAPSULE Product 26,00 MILLION {

ANNUM ]
OINTMENT Product £30.00 TPA
Tablets Product 210,00 MILLION /

ANNUM .

That this consent to operate i for existing plant process & capacity and separaté consent
1o establish/operate s required to be taken for any addition [ modificaton / alteration in

process of change inca pacity or change in fuel.
4 That the quantiy of effuent generation along with mode of disposal for the treated
effluent shall be as under: :

W&H

paga 1ol B
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—-.-.____- Rajasthan State Pollution Control Board ‘4 l&

% 4, Insti t]tttlunal Area, Jhalana Doongari, Jaipur-302 004 :- :P

S Phone: 141-5159600 Fax: 0141-5159697 4%

[ ,
Registered

FileNe : F (Tech)/Alwar(Tijara)/669(1)/2010-201 1/6380-6382
Order No - 2018-2019/CD/6263

Date: 29/01/2019
Unit [d : 12007

Type of effiuent Max. effluent Recycled Qty Disposcd Qty of efMucnt
generation of Effluent [KLD)and maode of disposal
(KLD) (KLD)
Domestic Sewage 4.000 HIL 4.000
Septic Tank and Seakpit
Trade Effluent 24.000 NIL 24.000
To be treated in ETP and to be
utilized in plantation and
horticulture within the factory
premises

S That the sources of air emmissions along  with pollution control measures  and  the
emission standards for the prescribed parameters shall be as under

Sources of Air Emmisslons Pollution Control Prescribed
Measures Parameter Seandard
Baby Boller (HSD fired)[ ADEQUATE AIR
B50KG/HR.) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
Baby Boiler (HSDFired) (2 ADEQUATE AIR
Nos.)( GOOKG/H R) POLLUTION CONTROL
MEASURES
ADEQUATE STACK
HEIGHT
D.C. Set (1 No.)( 320KVA) ACDUSTIC ENCLOSURE
JADEQUATE STACK
HEIGHT
Page 2 of6
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 141-5159600 Fax: 0141-5159697

S il o’
|
' Reglistered

fleNo @ F{Tech)/Alwar(Tljara)/669(1)/2010-2011/6380-6382
OrderNo:  201B-2019/CD/6283

Unit Id ¢ 12007

D.G. Set (1 No.)( 500KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

Date:  29/01/2019

D.G, Set (1 No.)( TSOKVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

a=

6 That the Kusum Healthcare Pvt, Ltd. plant will comply with the standards as prescribed
vide MOEF notification No. GSR 826(E) dated 1Gth November, 2009 with respest (o
Nationa! Ambiznt Alr Quality Standards.

2 That the trade offuent shall be treated before disposal so as to conform to the standards
proscribed under the Environmment (Protection) Act-1986for  disposal On Land for
irripation ., The main parameters for regular monitoring shall be as under

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5.510 9.0
Oil and Grease Not to exceed 10 mg/l
Blochemical Oxygen Derand (3 days at 27°C) Not to exceed 100 mg/l
Chemical Oxygen Demand Notto exceed 250 mg/l

g That the total capital cost of the project shall mot exceed to Rs. 7090.60Lace for
which includes the capital Investment made In land, building, plant &% machinery
and other miscellancous assets.

9 That water consumption at the Industry shall not exceed from the cxisting water
consumption  l.e. 70 KLD  without prior consent from the State Board and
permission from Central Ground Water Authority

10 That total water consumption of the industcy shall not exceed from existing l.c.70
KLD including Industrial 48 KLD, & Domesticc 22KLD without prior permission
from Lhe State Board.

11 That industry shall not extract ground water without prior permission from CGWA.

Signature wild
Farly .
Page 2 ofé Do y AFi]
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e Phone: 141-5159600 Fax: 0141-5159697

7 g

File No

" sy — Rajasthan State Pollution Control Board / é/
—heen ;

4, Institutional Area, Jhalana Doongari, Jalpur-302 004 [i)
= o ! E fl‘

Reglstered
F{Tech)/Alwar(Tijara) /669(1)/2010-2011/6380-6382 .

OrderNo ¢ 2018-2019/CD/6283
Date:  29/01/2019
Unit 1 - 12007

12

13

14

15
16

i7

18

19

20

21

22

23

24

Page 4 of 6

That neither any ground water will be abstracted
abstraction structure shall be constructed without
the Central Ground Water Auth ority (CGWA).

That the industry shall maintaln  complete zero  discharge status  outside  the

premises.  No  treated  Juntreated cflluent (domestlc & Industeial)  shall  be

discharged outside the premises and domestic efflucnt shall be dispose of into soak
pit through septic tank.

That the trade effluent generated in form of boller blow down shall be treated

through effluent treatment plant (ETP) and treated effluent shall be wutllized for
plantation/horticulture within industrial premises,

That the unit shall not use furnace oil and Pet coke as fuel In boiler.

nor any ground water
ﬂhlﬂlnlng prior permisslon from

That suitable metering arrangement  shall be provided & malntalned at Intake of
FAW  Water, process water consumption, effluent generation,  effluent  treated and
treated effluent used for plantation respectively. The dally record of the same shall
be malntained In separate log book and consolidated monthly record shall be
submitted to Regional Office, Bhiwadl.

That a log book shall be maintained to record dally consumption of raw material
and production,

That a log book for operation of Effluent Treatment Plant shall be maintained and
record of daily consumptlon of chemicals and running hours of Effuent Treatment
Plant shall be malntained, Also record of periodic cleaning/change of filler media
of activaled carbon filter & pressure sand filter should be mentioned in log bool.

That the industry shall provide and malntaln stack of adequate  height at all the
sources of air pollution and it shall be ensured that air pollution control measures
are operational whenever the plant is operated,

That unit shall provide flow meter device at Inlet of ETP to verify the
generation and also shall maintain logboole/record,

The unit shall provide energy meter and howr mcter ot ETP and also shall malntain
loghoak/record,

That [ndustry shall provide alternate source of cnergy for continued operation of
ETP In case of power failure to maintain it's eflective and unhindered eperation,

That eclectro magnetic water flow meters shall be installed & malntalned at inlet
and outlet of ETP, recycle of treated cffluent in process, and plantation.  Daily
record of the meter readings shall be maintained In separate log-book.

That the entire treated trade cffluent shall be utilized for plantation/green  belt
development  within  the promises. For the purpose, the industry shall lay down
network of permanent Nnes (G Pipes) to distribute the treated effluent for

plantatlon  in an orgonized & sclentific manner. The pipe carrying untreated &
treated cfilluent shall be of different colours

wasle water

Sigralure yobd
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Rajasthan State Pollution Control Board

4, Institutional Arca, |halana Doongard, Jaipur-302 004
Phone: 141-5159600 Fax: 0141-5159697

T
R |/
Reglstered

FlleNo :  F(Tech)/Alwar(Tijara)/669(1)/2010-2011/6380-6302
OrderNo:  2010-2019/CD/6283

Date: 29/01/2019
Unit T 12007

25 That proper & sclentific arrangement shall be made for wtlizatlon of treated
cflucnt for plantatlon so as to ensure that cess pool formation Is not created In the
promises or fnthe plantation area.

26 That the industry shall comply with provisions of the Hazardous Waste

(Management, llandling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules,

27 That the unit shall comply PLI Act (fapplicable.

28 That the Industry shall ensure compliance of recommendation of Corporate
Respansibliity for Environment Protection (CREP) issued by the, Central Pollution
Control Board (CPCB), ifapplicable.

29 That no additional source of alr polludon/ water pollution shall be Installed
without prior permission from the $tate Board,

30 That all the the emission sources and transfer points shall be provided with
adequale pollution eontral measures.

31 That the industry shall carryout ambient air quality/stack monitoring & analysis of
waste water from the laborotory recognized by Minlstry of Environment & Forests

(MoEF), Government of India/Rajasthan State Pollution Control Board. Quarterly
record shall be submitted to Regional Qffice, Bhiwadi,

32 That Indusury shall wundertake suitable measures for rain  waler harvesting for
artificial recharge of ground water.

33 The unit shall improve and maintain plantation in premises.

34 That 33% of the total arca of Industry's premises shall be covered under
plantation,

315 That industry shall furnish quarterly compliance report of consent conditions to
the Reglonal Office, Bhiwadi,

36 That the Industry shall submit applieation for renewal of consemt to operale at
least 4 months before expiry of this congent,

37 That any Incorrect fnformation submitted in the consent application form or

declaration shall make the Industry lable for legal actlom umder section 42of the
Water Act and under section 38 of the Air Act.

38 That emisslon/efMuents found to be discharged In  excess of the standards

prescribed shall be punishable under section 43 of the Water Act and under section
37 olthe Air Act,

39 That unit shall comply with all the condilions imposed by this Consent to Operate
fafling which stern action will be taken agalnst the unit.

40 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.

¥ Signalyre patd
i L)
Page 50f B ' %
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T ' Rajasthan State Po ﬁutiu‘n Control Board / é/ p-)ﬁ
4, Institutional Area, Jhalana Doongari, Jaipur-302 004 ‘é
W Phone: 141-5159600 Fax: 0141-5159697 %r

Registered

FileNo :  F(Tech)/Alwar(Tljara)/669(1)/2010-2011/6380-6382

OrderNo: 2018-2019/CD/6283 Date:  29/01/2019

Unield ¢ 12007
41 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under sectlon 27(2) of the Water Act and under
secion 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as It deemed fit for the purpose of Alr Act & Water
Act

42 That the grant of this Consent to Operate fs issued from the environmental angie only,
anil does not absolve the project proponent frem the other statutory obligations
preseribed under any other law or any other instrument In force. The sole and complete
responsibility  to comply with the conditions laid down in all other laws for the time-being
in foree, rests with the industry/ unit/ project proponent.

43 That the grant of this Comsent to Operate shall not, In any way, adversely affect or
jecpardize the legal proceeding if any, Instituted in the past or that could be Instituted
againt you by the State Board for violation of the pravislons of the Act or the Rules made
thersunder.

This Consent to Operate shall also be subject, besides e aforesaid specific conditions, te

the general conditions glven In the enclosed Annexure, The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, frem
time to time , be specified, by the State Board under the provisions of the aforesaid Art{s).

Plcase note that, non compliance of any of the above stated conditfons would tantamount to

revocation of Comsent to Operate and project propenent / occupler shall be lable for legal

action under the relevant provisions of the sald Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharpe| CO |

Copy To:-

1 Regional Officer, Regional Office, Rajasthan State Pollution Control B8oard, Bhiwadi to
ensure the compliance and timely monitoring of the unit.

2 Master Flle,

Group Incharge[ €D |

Page 6 of 6
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RAJASTHAN STATE POLLUTION CONTROL BOARD
4, Institutional Area, Jhalana Doongard, Jalpur-302 004
Phone: 0141-5159600,5159695Fax: 0141-5159697

Repistered

FileNo:  F(HSW)/Alwar(Tljara)/82(1)/2009-2010/1458-1460 Datet-  12/07/2019

Unit Id 12007

M/s Kusum Healthcare Pyt Ltd,
§P-2B9[A) , ChopankiBhiwadi Tchsil:Tijara

District:Alwar
Subt-  Authorization for operating a facllity for Collection, Disposal,  Generation, Reception,
Storage, Transport of Hazardous Wastes Under Hazardous and Other Waste

(Management and Transboundary Movement] Rules, 2016.

Ref:-  Your application dated : 01/08/2018 received on 01/08/2018 and subsequent corresponde
Sir

1 Number of authorization RPCB/HWM/2019-2020/HSW/HSW/7€.

2 Application Number : 221584 dated : D1/08/2018.

3 Auth. Sign. of M/s Kusum Healthcare Pvt Ltd. is hereby granted an authorization
hased on the enclosed signed inspection report for Collection, Disposal,

Generation, Reception, Storage, Transport of Hazardous waste on the premises
situated at SP-289A Tehsil: Tijara District: Alwar.

Detalls of Authaorization

SNo Type of Category Quantity/ Hazardous Waste
Hazardous waste Sch Code Unit Disposal Practice
1 | Off specification products 8.00 CTDF Udaipur
Sl i MT/ANNUM
2 |pate Expired Products 1.20 CTOF Udaipur
(Pharma Industries) | 285 MT/ANNUM
1 | Chemical sludge from wastc 10.00 CTDF Udalpur
water treatment ! 35.3 MTA
4 |Wastes or residues 25.00 CTDF Udaipur
containing oil I 5.2 KG/ANNUM

4  Theauthorization shall be in force for period from 01/08/2018t0 31/07/2023 .

Page 1 05 Bl
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44 |
~— ' RAJASTHANSTATE POLLUTION CONTROL BOARD bt >
m 4, Institutional Area, Jhalana Doongari, Jalpur-302 004 j//’ﬁ
S Phone: 0141-5159600,5159695Fax: 0141-5159697 2.8
Ao e
Registered
Fite Not - F(HSW)/Alwar(Tijara)/62(1)/2009-2010/1458.1460 Date=  12/07/2010

Unit I1d . 12007

The authorization Is subject to the following general and specific conditions :

A. General conditions of Autharization

1. The authorised person shall comply with

the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorlsation or its renewal shal| be produced for ins
authorised by the State Pollution Contral Board.

3. The person authorised shall not rent, lend, sell, transfer or othe
other wastes except what is permitted th rough this authorisation,

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation,

5.The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation Is belng granted considering all site specific possible scenarjos such

leakages, fire etc, and their possible impacts and also carry out mock drill in this r
interval of time;

as spillapes,
egard at regular

6. The person authorised shall comply with the provisions outlined Inthe Central Pollution Control
Board guldelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7.1tis the duty of the authorised person to take prior permission of the State Pollution Control
Board to close down the facility,

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation,

9. The record of consumption and fate of the Imported hazardous and other wastes shall be
maintained.

10. The hazardous antl othey waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed

[ LEA
Page 2 of i
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RAJASTHAN STATE POLLUTION CONTROL BOARD
4, Institutional Area, [halana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695Fax: 014 1-5159697

vl
|
Registered
File No: FulSW],.waar[Tlsam]fﬂ!umunq-zn10;1453—1460 pate:-  12/07/2019

Unit 1d : 132007

10

Paga 3ol 5

of as per specific conditions of authorisation,

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forestand Climate Change or Central Pollution Control Board from time ta time,

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

8. Specific Conditions

That this authorization shall ceased to be volid & shall be liable to be revoked
without any furthar notice in case of refusal/expiry of consent 1o operate under
the provisions of Water(Prevention and Control of Pollution) Act, 1974 and
Air{Prevention and Control of Pollution)Act, 1981 by the State Board.

That no n:cyn:!ingjrn-pruccssing of the hazardous wasle covered under schedule

IV without prior obtaln authorisation from Rajasthan State pollution Control

Board valid s recycler/ re-processor of hazardous waste under the rule 6 of

the Hazardous and Other Wastes (Managemcnt and Transboundary Movement)

Rules, 2016.

That no hazardous waste shall bLe utilized for co-processing as supplementary

resource or for Cnergy recovery, or afler processing  without prior & valid

approval of Central Poliution Control Board under the rule 9 of the Hazardous

and Other Wastes (Management and Transbaundary Movement) Rules, 2016,

That in case of any expansion or change in process or product or change in mode

/ practice of disposal of hazardous waste or its quantity, industry shail obtain

frosh authorization.

That the arrangements for transportation of the hazardous waste for disposal

shall be done Dby the authorized/dedicated vehicles only and any environmental

damages  during Transportation shall be borne by sender/recclver who ever

arrange the tra nsportation.

The authorization is subject to the conditions stated at Annexure "A" enclosed with the
authorization letter and the cuch conditions as may be specified In the Rules for the time
eing forced under the Cnvironmental [Prntccllﬂn) Act, 1986,

it
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N CONTRUL - z

STATE POLLUBE .20 004 </

BARSTAE jhalana poongarh Jaipur - ’/ dg
L

f; Ared,
4, Institutional 0,5159695Fax: 0141-515‘369?

Phﬂn9:0141-515960

negtstercd

Date:- 12/07/2019
_1'82{l}flﬂﬂ‘?-?..ﬂll]fl-liﬁﬂ-ld-ﬁﬂ

intain the data online outside the factory main gate in Hindi
l:'mnla board in the manner & format prescribed at Annexure
. Yance along with thnﬁmph shall be submitted to this

The unit has to display and
& English both on a ox + ;
"g* and the report of the Compli

office & Regional Office, time to time. |
That the annual reports/returns I the form prescribed under the Rules shall be

submitted to the Board by 30th June of every year and rer.nrds of hazardous. wastii
Generstion, handling & management shall be malntained according to the provisions o
the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and
shuwn&suhmittedtntheBuardasandwhnnaskedfnr. l N .
The hazardous waste should not be stored for a pericd beyond 90 days, failing which the
authorization shall deemed to be revoked.

It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly

in accordance with the Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation  of the
authorization.

The operator of the facility shall liable to comply any other conditions as per the
guidelines Isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste.

That Authorization [s issued under the provisions of Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016(rom  the
environmental angle only, and does not absolve the project proponent [rom the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other for the time-being in forceyests with the
industry/unit/project proponent.

That this Authorization shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, Instituted in the past or that could be instituted againt you by the
State Board for viclation of the provisions of the Act or the Rules mads thereunder,

Scanned with CamScanner
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RAJASTIAN STATE POLLUTION CONTROL DOARD
4, Institutlonal Area, Jhalana Doongarl, Jalpur-302 004

S Phone: 0141-5159600,5159695Fax: 0141-5159697
]
Replistered
FileNo:  F(HSW)/Alwar(Tijara)/82(1)/2009-2010/1458-1460 Date:=  12/07/2019
Unft 1d : 12007
This bears the approval of the competent authority.

Yours Sincerely
Group Incharge

Copy To:-

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi
you are advise to ensure the compliance of authorisalion conditions under the
Hazardous and Other Waste (Management and Transboundary Movement) Rules,

2016 and submit inspection report in mnew format prescribed by CPCB within 01
month :

2 Master Flle

Group Incharge

PageEcl5
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48 Annexure-3 \

UDAIPUR CHAWBER OF COMMERGE & INDUS i+
ST ST AT ehind Uz 2w

(An Apex Bady of Trade, Industry. Minine, Feieanon & 1auem af Soolbo

UCCHHWME-994/2018-19- 2o 15" May, 2018

The M smber Secretary,

Raiasthan Pollution Control Board,
4, ostitutional Area,

Ihata; Doongri,

JAIPUR

Sub: Intended member of Hazardous Waste Treatment Facility at Udaipur.
Dear Sir,

Wr. are to inform you M/s Kusum Healtheare Pvt. Ltd., SP 289 (A}, RIICO Industrial Arca, Chupanki.
Biviwadi, Distt, Alwar have completed the necessary formalities (o become a member ol common
Vlazardous Waste Treatment Facility at Udaipur.

The category of wastes generated by the party is Waste or residues conlaining oil, Chemical shudpe
from waste water treatment, Process residue & waste, OfT specification products, Date expired
products, Process wastes, residucs & sludges, Discarded containers / barrels ¢ liners used (o
hazirdous wastes / chemicals, which will be acceptable to our site at Udaipur Category of waste as
per Schedule ) of Hazardous and Other Wasies (Management and Transhoundary Movemuent) Rules
2016 is 5.2, 35.3, 28.1, 28.4, 28.5, 21.1 & 33.1 and quantity ol waste is 025 MT. 12 M1, 1.2 M1 8.4
MT, 1.2 MT, 1.8 MT & 1200 Nos. per annum respectively,

We request you to kindly consider Mis Kusum |lcalthcare Pyt. 14d. as 1 member of wasie disposal
fucil'ty and do the needful,

Thenking you,

Yours Faithful:;j,
Tor Udaipur Chamber of Commerce & Industry

et
Hansraj Choudhary

President

Copy to: 1. The Regional Officer, Rajastan Stare ollution Contod Board. 3 e

2, M/s Kusum Healthcare Pyt Led., SP 289 (A), RICO Industrial Aver. Chivparnkr, Dt
Distt. Alwar - Your tegistration No. is 994 and you may please quotes this b vy
communicating with us in future, We also enelose the copntes ol e el ¢
information.

3. Mis Rdjasthan Waste Management Praject Pt | s ety weeept the v
and quantity of hazardous waste of Mfs Kusum |ealUieare v L.

’”"7 CHAMBER BHAWAN, MEWAR INDUS T 31 AREA. MADRE UIDA PR - 40 UL
iy TEL.. {0294) 2491060-61, FAX : (0294) 2492212, Wehsite - wivw uceiudaitns
[ 007, 14001 & 1800 E-mail * weevseefe hatmial corm. inlota seeigdaipus eon

- V ‘ " B T - Ll
Weradation of Skills, t-aptr:'m' Buildmg, ommunication & dnfrasmrucne Devohopmn
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FORM- 10
(See Rule 19 (1] .
MANIFEST FOR HAZARDOUS AND OTHER WASTE -
1. | Sendersname and malling address P AN
(including phone no. and a-mail Ay N
(J_"." - \I ]
I LEH .l..‘".l' i
" \f m i / I
2. | Sender's authorisation No. } Fm”)/mh.?ﬂ-ﬁ *‘:'T?'J‘%'-fy:a? {4 }Fi‘f-'u':"l" didad
3. | Manifest Document Na. ;
4. | Trensporter's name and adesress
(including Phong No. and e-mail]
5 | Typeof vehicle | (Truchk/T 3n1xert5;~uﬁi HCIE) o -
8. | Transport's registration No, RPCHE/MHWM/ZE14- §/SWMCHEW, sy
7| Vehicle registration No, RT-2F OB 7 4-1
5| Raceivars nams and maliing addrass RAJASTHAN WASTE MA NAGEMENT PROJEGT
(Including Phone No. and e-mail) (A Div, of Remky Enviro Engingars Lid |
SURVEY No-1018/12 Village-Gudii Tah -Mavl|, (st Loz
Phone Ha, - D204-2802032 DEHRZSI-54
£-Mall . rWTpEDBIEY. AT e -
9. Receiver's authorigation No. RPCBFHWM-‘EU‘ ';'.._': "?u".‘a_'v’.'w"IC i*i ‘3"._‘:.-5' -
10| Waste description ETP S FUD T =
11.| Total guantity Zj ..EM-I ..... MY or T
No. of Contalners N
[ = g s s o8, - .
12.| Physical form {Séjidfﬁami—ﬂﬂiﬂlﬁludg-'.a-‘[.'.?ﬁ\;"-"r.r|,- Syl
73| Special handling instructions and = e
additional information
17| Genders Certhca® —— Ty Tatare thal e conteits of t =
Lﬂ-u:,if?\ accurately descriped above by proper shipping et
q}‘ ’ <‘:° categorised, packed, marked, and abeled, a@nt arg B fEs
L CHOPANK! Fa proper conditions for iransport by rogd accarding 1o LR e i
CE o % | povernment regulations
F— . et ) s L e
e =09 Vi I'”:ﬁ"ﬁ 51\ yevl Month Day 1
R~ - : pE L@ WE
ame & Stamp SRR gnature :___||_E_£_ RE- _
15. Transporter's ﬂcknf@}g‘a'i'n =Rtof Yecelp! r.:: wasle
& R ) Manth Day e
Name & Stamp :(E'W'”' ) /40 07 me 2 af B
® - A TN = _.'..T—I e
18| Recsivers certificall W hazardous and other waste
Month Day Yea
Mame & Stamp Signatura DD DLJ i. _le L
" COPY

[White Copy

e

To Be Forwarded To

Th&. FESP{_:E!- By Thy 1)
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FORM- 10
[See Rule 19 (1)] 3629/

MANIFEST FOR HAZARDOUS AND Q.THER WASTE

1. | Sender's nams and mailling address
finciuding phone no. and g-mail

4
=

[‘ f ]
| T T P |1 _-_‘
e | .
G s
" _:\_.;—_-4. o

2. | Sendet's authorisation No.

Manifest Document No.

4, | Transporter's name and adeeress :
(inciuding Phone No. and e-mall)

362 JF-

(Truck/Tanker/Specia ﬁéhit‘:la}

{including Phone No. and e-mall)

5. | Typeof vehicle B

5. | Transport's registration No. RPCBHWIWZ0 14«1 5/SWMC/HSW!

7. | Vehicle registration No. RT-2F G- 658Y

8., | Recsivers name and mailing address RAJASTHAN WASTE MANAGENMENT PROJECT i

{A Div. of Remky Enviro Engineers Ltd.)

SURVEY No-1018113, Vilage-Gud|l, Teh <Mavli, Dist -Ldssipur
Fhane Mo, | 0204-2802032, 26589253-54

E-Mall : rwmp@@ramky.com

9. | Recsivers authorization Mo.

RPCB/MHWM/2015-16/SWMC/HEW!

10.| Waste description

ETP  Sludsf

11.] Total quantity
No. of Conlainers

G? I'é 0 ..,_.___M’U{jrl‘u'iT

_MNes,

12.| Physical form

{ﬁtym'fSemb suumsmdgero||w'r.1rwfsn.rry;umnrn

13.| Special handling Instructions and
additional informetion

3

14.| Sender's Certificate

| hereby declare that the contents of the cansignment are fully ano
accurataly dascribed above by proper shipping name and ace
czteqoriged, packed, marked, and labeled, and are In all respecls in
proper conditions for transport by road according to applicatble national

Name & Stamp

Signature

.f.'a"; “‘“E?ﬁh [\ J /; governmantregulations,
[ HOPANK = Kt;"'/ 7 Month Day Year
Nartio & Starp / greture OIY] [Ok]  ELLOE]
15. Tr;iriﬁﬁ ﬁlfralfa‘rﬁ'ckn'uwledgemunl of receipt,of weste
2 !w wJ) {-11 j Menth Day ear

By O [=arg]

16.| Receiver's certification for recelpt of hazardous and other waste

Manith _. Day Year
Nama & Stamp Signzture E@ ‘EI Il] E] [ﬂ LT.i !
COPY 1 0f 7|

| White Copy

To Be Forwarded To The RSPCB By The Occupier |
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Table 5: Inspection Report of
M/s. Pine Laminates Pyt Ltd.A-526A andA-526 RIICO Industrial area

_—

Chopanki, Alwar-301001
Date of Visit: 11, 08,2020

S. No. Particulars Detaiis of Particulars |
L. | Name of the industry M/s. Pine Laminates Pvt Lid. =
2. GPS Location N-28.157292 S i

E- 76.877503
3. | Year of Commissioning | 2005 I
4. | Type of industry Plywood manufacturing unit - !
5. | Product & Capacity Densified and S8emi Densified Plywoodid 460,800 Pes/Annum !
a—— |
6. | Operational status Operational
during visit
7. | CTO status Valid, upto30-11-2022 enclosed as Annexure-1. |
8. | HW status Applied on 19.7.2019 for issuing of HW authorization fo |
| RSPCB and copy of the same is enclesed at Annexure-2.
9. | Typeof HW and Qty. | Chemical Sludge- | TPA- CTDF Udaipur, |
& Disposal e Comaminated Coton Rags- 200 Kg/Annum- CTDF
Udaipur, Empty Barrels-06 Drums/Year- Return to Supplier,
*  Spent Oil- 500 LPA- CTDF Udaipur.
Copy of TSDF membership and last one vear disposal details
enclosed at Annexure-3,
10. | CGWA Status Applied to CGWA on 11.7.2019and copy is enclosed at |
Annexure-4, |
11. | Air Emission sources » Boiler (02Nos.)- 8TPH, & 3TPH (Wood/Coal Fired) i
» Thermic Fluid Heater (01Nos.)- 30 Lacs Keal/Hr (Coal/Wood |
Fired) |
12, | Air Pollution Control | Multi ‘Cyclone and Wet Scrubber followed hy3 m height |
Devices slack
2. Dust collector and Wet Scrubber followed by 3Um height .
stack
13, | wastewater generation | » Trade Effluent- 0.5 KLD
s Domestic wastewater- 4.3K LD
14. | Water Pollution *  Trade effluent-20 KLD capacity ETP was |n"r.-p_¢mtion and

Control Devices

the treated wastewater reused in cooling.

IRin the matter of OA No. 11/2020

Page 18
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'« Domestic effluent- the domestic sewage has been treated i

through Septic Tank & Soak pit. =
15. | Effluent monitoring Doscription TpH [ TSs |COD |BOD |
results Congent Limit 55-90 _lﬂﬂ 250 | 30
Analyzed sample value | 7.62 07 33 07
o All values are in mg/l except pH.
16. | OCEMS status Not Applicable
17.  Aerial distance from 1.92 km ?
industry to Gadpur
village
18. | CETP Membership No
19.  Remark It is a plywood manufscturing unit and taken the ETP outlet

sample. No discharge of wastewater was observed outside the

premises,

(Vivek Goel)
Regional Officer,
RSPCH. Bhl W ﬁJ

ﬂ' fta 3[“&

AT T A P WO

frardt )

A

(Milind Kumar Nimjg)

CPCB, Regional Directorate,
Bhopal
Milind Nimje
Scientist-C
Regional Directorate
Central Poliution Cantrol Board
Bhopal (M.P.)

— e ———— e —— e —————————
Page 19
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Mis. Pine Laminator Pvt. Ltd. A-526A, RIICO Indutrisl area, Chopanki, Alwar-301001

—

=

information board at main gate of M/s. Pine Laminator Pvt. Ltd, Chopanki

5 ‘.'1 - | - i --_q."._ “

Al

Online continuous effluent monitoring system data information in screen of M/s. Pine Laminator Pvt,
Ltd, Chopanki
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| Hifad Office (MUID ) Annexurc-1 ‘l
g Rajasthan State Pollution Control Board
LJ;ELE; 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
@ Phone: 0141-5159600,5159695 Fax: 0141-5159697
h\
Registered
FileNo : F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148

OrderNo: 2017-Z018/MUID/4975

Unit Id : 30361
M/s Pine Laminates Pvt. Ltd.

A-526-A, RIA, Chopanki , Bhiwadi Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Frevention & Control of Pollution) Act, 1981,
Ref:  Your application for Consent to Operate dated 28/12 /2017 and subsequent correspondence.

Date:  30/01/2018

Sir,

Consent to Operate under the provisions of section 25/260of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution}) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Industry situated at A-526-A, and A- 526 RIICO INDUSTRIAL AREA , Chopanki
Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 Thatthis Consent te Operate is valid for a period from 30/01/2018 to 30/11/2022 .
2 That this Consent is granted for manufacturing / producing  following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

Densified and semi densified Product 460,800.00 PIECES / ANNUM
plywood

3 'That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification /[ alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Skl s Mo
Weile
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Read Office (MUID )
Rajasthan State Pollution Control Board

—Lasilan— 4, Institutional Area, [halana Doongari, Jaipur-302 004
Saes Phone: 0141-5159600,5159695 Fax: 0141-5159597
-
Registered
FileNo : F[MUID];"AIwar[TI]ara]flﬁ?S{l]{Zﬂ1?-2013{9146-9143

Order No : 2{!1?-2018,’!-{{][0,’-1-975
Unit Id : 30361

Date:  30/01/2018

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 4.500 NIL 4.500
Septic Tank and Soakpit
Trade Effluent 0.500 NIL 0.500
Recycled in cooling water
recirculation

5 That the sources of ajr

emimissions

along  with pollution control measures and the

emission standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Coal fired boiler( BTPH) ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
Particulate 800 mg/Nm3
Matter
One woot/coal fired boiler( ADEQUATE AIR
3TPH) POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
Particulate 1200 mg/Nm3
Matter

Thermic Fluid heater[ 30LACS
KCAL./HR.)

Page 2 of 6

ADEQUATE AIR
POLLUTION CONTROL
MEASURES,
ADEQUATE STACK
HEIGHT
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*Plead office (MUID)
Rajasthan State Pollution Cantrol Board

—fodn 4, Institutional Area, [halana Doongari, Jaipur-302 004
"’%‘1’?‘" Phone: 0141-5159600,5159695 Fax: 0141-5159697
| /
Registered
FileNo :  F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148

Order No : 201?-2&13}”[!1[]}49?5
Date:  30/01/2018
Unit Id :+ 30361

Particulate 800 mg/Nm3
Matter

Two D.G. Sets( 380KVA) ACOUSTIC ENCLOSURE
+ WITH ADEQUATE
STACK HEIGHT

6 That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986 for disposal Inte Inland
Surface Water . The main parameters for regular monitoring shall be as under

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/|
pH Value Between 5.5 to 9.0
0il and Grease Not to exceed 10 mg/I
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/)
Chemical Oxygen Demand Not to exceed 250 mg/1

7 That the indusiry shall install Venturi scrubber as additional pollution control
measures at 3JTPH boiler and 30Lac kcal/hr thermic fluid heater capacity within a
period of 02 months, falling which your Bank Guarantee (Rs 50,000/-) shall be
forfeited.

8 That entire trade effluent (0.5KLD]) shall be treated though existing ETP of 20KLD
and treated effluent shall be recycled in cooling tower and zero discharge status
shall be maintained.

9 That there shall be no discharge of waste water outside the factery premises and
industry shall maintained zero discharge status.

10 That the industry shall obtain all necessary permission from concern authorities
and district administration Alwar for operation of the plant,

11 That the industry shall disposed its domestic waste water- 4.5 KLD though septic
tank and soak pit.

12 That the Industry shall comply with the standards as prescribed vide MOEF
notification mno. GSR 826(E) dated 16th November, 2009 with respect to National
Ambient Alr Quality,

S s
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Head Office (MUID )
Rajasthan State pollution Control Board

_;li_———mm—_ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
= Phone: 0141-5159600,5159695 Fax: 0141-5159697
/4 -
Registered
File No F(MUID)/Alwar(Tijara) /1675(1)/2017-2018/9146-9148
OrderNo: 2017-20 18/MUID/4975
pate:  30/01/2018
Unit Id : 30361
13 That the unit shall ensure compliance of ambient air quality standard in respect of

noise as prescribed under Environment (Protection) Act & Rules made therein.

That the unit shall install acoustic enclosure and adequate stack height with Two
D.G. Sets of 380 KVA. _

That the industry shall install adequate air pollution control measures and
adequate stack height with One wood/coal fired boller - 3TPH, Coal fired boiler - 8
TPH and Thermic fluid heater - 30 Lac keal/hr., and resin plant -1 Ton/batch.

That the unit shall not allow to install any source of air pollution ie. Furnace and
Boiler without prior permission under the Air Act 1981 from the Board.

That the industry shall comply with the provisions of Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 and daily record of sludge
generation & it's disposal shall be maintained.

That the unit shall not allow making any obstacles to any natural water flow le.
natural nallah/stream carrying rain water to any water body

That this consent lo operate is valid for production of Densified and semi densified
plywood - 460,800 pieces/annum only, For any change in guantity and number of
products & by-products, the industry has to seek fresh consent.

That if the project cost exceeds Rs. 5.98Crores, the unit shall take/obtain
modification in consent after paying fee as applicable

That the water flow meters shall be provided at all suitable points to measure
quantity of daily water consumption and domestic waste water generation. Daily
record of the same shall be maintained and to be submitted to the Board.

That the entire sewage <hall be disposed in scientific manner to avoid water
pollution in and around the area and zeroe discharge status shall be maintained
outside the premises.

That the industry shall install adequately designed rain  water harvesting structure
for prevention and recharge of ground water in and around the area.

That the industry shall install and maintain adequate infrastructure facilities for
stack monitoring to know the concentration of pollutant emitted in the atmosphere
with One wood/coal fired boiler - 3 TPH, Coal fired boiler - 8TPH and Thermic Muid
heater - 30 Lac keal/hr.

That the industry shall obtain Environmental Clearance from competent autherlty
under EIA  Notification dated 14.9.2006 for any such activity which  attracls
Environmental Clearance under EIA Notification dated 14.9.2006.

That this consent to operate chall be subject to compliance of any direction or
order passed by Court of Law in the matter.

s R



*81ead Office (MUID )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
T

Wl i Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F(MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148
OrderNo: 2017-2018/MUID/4975

UnitId : 30361

27 That the industry shall carryout stack emissions monitoring, ambient air quality
monltoring and waste water testing from the State Board on payment basis within
three month to confirm the compliance of the emission and discharge standards
and submit report to the State Board,

28 The industry shall not use pet coke and F.0. or any other such fuel which is banned
by Hon'ble Supreme Court of India or any other Court of Law or Government of
Rajasthan,

29 That this consent to operate shall not be vaild for establishment/operation of
formaldehyde manufacturing plant. industry shall obtain separate consent to
establish for any expansion activity from the State Board,

30 That the industry shall not abstract any ground water without prior permission
from the Central Ground Water Authority (CGWA).

31 That the industry shall comply all the said condition, failing which deposited bank
guarantee of Rs. 1,44,000/- shall be be forfeited.

32 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act

Date:  30/01/2018

33 That the grant of this Consent to Operate s issued from the environmental angle only,
and does not absolve the project proponent from the other statutery  obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility  to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry, unit/ project proponent.

34 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, If any, instituted in the past or that could be instituted
againt you by the State Board for viclation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesald Act(s).

Please note that non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s),

S nmtuie Mot
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Heac? ?)fﬁce (MUID)

- Rajasthan State Pollution Control Board
_,_,___% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
s e Phone: 0141-5159600,51 59695 Fax: 0141-5159697

‘N
Reglstered
FileNo :  F{MUID)/Alwar(Tijara)/1675(1)/2017-2018/9146-9148
OrderNo: 2017-2018/MUID/4975
Date:  30/01/2018

Unit 1d = 30361
This bears the approval of the competent authority.
Yours Sincerely

Group Incharge[ MUID |

Copy To:-
1 Regional Officer, Reglonal  Office, Rajasthan  State pollution  Control  Board, Bhiwadi

requested to inspect the industry and verify the compliance of CTD and forward the
detailed inspection report to HO for further action within 03 months
2 Master File.
Group Incharge[ MUID ]

Sigraah e ol
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N :

|
E l
Rajasthan State Pollution Control Board :
FORM I i
[See rules 5(3) and (7)]
APPLICATION FOR OBTAINING AUTHORISATION
FOR CDLLEETIONfRECEPTIDNITREATMENTITRANSPORT;'STORAGE,’

DISPOSAL OF HAZARDOUS WASTE*
From:-

Pine Laminates Pvt. Ltd.

To, Unit ID: 30361
Regional Officer

D Block, Ambedkar Nagar, Application ID: 245411
Alwar

Application Type: HSW

Disposing Authority: Alwar

Address: A-526-A, Chopanki RIICO INDUSTRIAL
AREA , Bhiwadi Tehsil: Tijara District: Alwar(Unit 1d
:30361)

Sir,

I/We hereby apply for Authorization/renewal of Authorization under sub-rule(3) of rule 5
of the Hazardous Waste{Management and Handling and Tra nsboundary Moyement)
Rules, 2008 for Curlectlunfﬂece.ptlnnfTreatmenthransport{StoragefDispcsm of
Hazardous Wastes.

For Office Use Only
1 ; Code No.

Whether the unit Is situated In a criticall

y polluted ares as identifled
2 by Ministry of Environment and Forosts.

A
yar PIne wi? 1
s
ﬁisﬁ“ﬁ“’“ .

Scanned with CamScanner




(b)

Bhiwadi Tehsil: T

61

To be filled in by Applicant

Part A: General

Name and address of the unil and location of activity : Manoj
3. (a)Agarwal , A-526-4, Chopanki RIICO INDUSTRIAL AREA ,

ijara District:Alwar

Authorisation required for (Please tick mark appropriate

activity/activities:

SriNo. Activity
1 Generation
2 Collection
4 _Storage_
3 Transport
7 Disposal

(c) In case of renewal of authorisation previous
authorisation number and date:

4. (a) Wheather the unit is gcnerating hazardous waste

(b)

as defined in tease Rules:
If so the type and quantity of waste (in

Tonnes/KL);

Yes

5. (a) Total capital invested on the project (in Rupees): 150787000

(b} Year of commencement of production;

(c)

r

Whether the indust
ound the clock:

2004

Yy works general /2 shlfté,-’ Round the

clock

6 (a) List and quantum of products and by-products{!n Tonnes/KL):

SrNo,
1
2

Product By
Product Name Quatunj. | Do dtssk
FORMALDEHYDE . 80 Product _
Densified and semi densified
plywood 860000 Pmduct.

(b) List and quantum of raw material used(in Tannes!I(L}:

SrNo, Raw Material Name

LT IR Ys I <N N NS

s —

Melamine
Methenol
Raw Water
Paper and Craft Paper
Wooden Core
Phenol and formidehyde

17 quantum ™|
| 2975
! 40
' 40
660
49264800
5530

|

\nates pu i .
il

por Pine LA™

A orised

Scanned with CamScanner
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7. Furnish a flow diagram manufacturing process showing input and
output in terms of products, waste generated including for captive
V4 power generation and demineralised water,

Part B: Hazardous Waste

8 Hazardous Wastes !
(a) 1 YPes of hazardous wastes generated as defined under tease
Rules:
(b) Quantum of hazardous waste generated:
(c) Sources and waste characteristics: (also indicate wastes
amenable to recycling, re-processing and reuse):

SrNo. Category Name Waste Type  Quantity

(d) Mode of storage within the plant, method of disposal and
capacity:(Provide Details):

Hazardous Wastes generated as per thease Rules from storage of
9.hazardous chemicals as defined under the Manufacture, Storage
and [mport of Hazardous Chemicals Rules, 1989:

SrNo. Type of HSW Storage Qty. Method of Disposal

Place; s Tl LD 1 R e T Ry

Date: DrEsignetitn s sisss srsanonsins

For Pine Laminates Pvi. Ltd.

Director

Scanned with CamScanner
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UDAIPUR CHAMBER OF COMMERGE & INDUSTRY

(A0 Apax Bedy o Trage sy, Mg, Edeaion & Tousom of Soutrern Rasrmar

UCCIHWMEF-111200 19-20-¢ q ™ August, 2019

The Member Secretary,
Rajasthan Pollution Control Board,
4, Ingtitutional Areg.

Jhalana Doongri,
JAIPUR

. Dear Sir,

We are to inform you Mis Pine Laminotes Pyt Lid.. A A& A - 826 A, RIC) Pdustra] el
Chopanki, Tehsi] : Tijara, Bhiwadi, Districet - Alwar - 301019 (Rajasthan) have campleted the
fecessary formalitics to become member of common Hazardous Waste Treatment Faciliny a
Udanipur,

The category of wastes Benerated by the pary is Chemical Sludge from wiste waler frediment.
Contaminated eatton rags or other cleaning muterials and Wastes or residues contaiming il whicl
will be acceptable to our site g Udaipur. Category of waste ag per Schedule I of Hazardous jun,|
Other Wastes (Management and Transboundary Movemen) Rules. 2006 is 353, 33.2 & 50
quantity of waste js 1 Ton. 200 Kgs & 500 | jters per Annum respectively

We request you ta kindly consider Mg Pine Laminutes Pyl Lid. a8 0 member of waste disposdl
facility and do the needfy).

. Thanking you,

Yours thithfullé,
For Udaipur hamber of Commerce & Indusi

Ramesh Kumaninghvl o e
President ; LS

Copyto: 1. The Regional Officer, Rajasthan Stite Pollution Conliol Board. Alwar

= 2. M/s Pine Lamingtes Pyt Lid, A - 526 & A - 526 A, RICO Industrigl Area,
Chopanki, Tehsil Tijare, Bhiwadi, District - Alwar = 301019 (Rajasthuny - ¥uur
registration No. is 1112 and you may please quole this number while
communicating with us in future We also enelose (e copies ol g Cireulars o
¥our inlormation,

3. M/s Rajasthan Waste Management Project Pyt Lid Kindly aceept the above
Category and quantity of havardouy waste of M/s Pine Laminutes Pyt |t

mw CHAMBER BHAWAN, MEWAR INDESTRIAL AR A MM LIRE RPN W 3t g
el TEL. : fflf‘-”}:'WHJ-I'\f}l Pl L Michvine: svatimsfinl sk
z mml. 14001, a5001 & 3 7m E=tivianl L:\.L:'w:-.:.u‘\:-||u|l COMY LU ol oo

’ i T . : b | 1 |
”pgmdﬂmm of Skills, ‘rfipfj-:‘.‘.'}- Building, ﬂrmmmmc.rmu-w & Itrastin e 19 DT




% W) v iaks Ot @ Litrisans

{AN ISO 9001: 2015 & ISO 14001: 2015 CERTIFIED €O.}

Cortpoate o P, rsyelng

Certificate No_: 5S0L/020/HW/HIL/2018/20 Date: November 22, 2019

| Thists Cortify that M/ PINE LAMINATES PVT. LTD. Pt No: A- 526 & A~ 526, RIICO Industrial
_ Area h&%ﬁ@ Past: .H%a_&es Tehsil: .@aﬁh Distt; Abear .NQ&&&S {INDIA) are E&%EBK rember for proper h@ﬁau.w of Hazardous
Waste {ie Used/ Spent Ol (Cat 5.1); Wastes or Residuss Cantaining Oif (Cat 52) & .@%@ ...ma:d.m\ Drms/’ Containers Containing
 Hazardows Wastes/ Chernicals (Cat. 35.4) akour UNIT-5} to s

_ &%?\R%E?sﬁsa.wﬁgobmm il for Rp- _..a@i_,@&u&a Planst and abio Save Hagﬂm&amwm%?a
| _q\ our Re- EQQN / Re- E&m&@ q.&maa@ bo minimize Pollution. Hazardous Wasts will be received from your Q@xﬁﬁ?ﬁ wit]
| been maﬂuﬁ\ in an Environment ﬂ%a&@ Sowrid Mavmer, in aa@ﬂbaﬁ with the Guidslines or Rules set @ the ﬁmg.mﬁa State Pollution

“ Control Board af our ﬂnam@

SYOC- A b.j& with Dleers of Serpdes in iz

1 P i oy s e Pl o / fo ey §7ra Fan L W p o T 5 T F b
Fhanks Zigam, fo- placing wow r_ua_mn&:h_ in SITOL Wi ook, forward L Gemg wowr partnze |5 Iir WONGROUS WUERNETY of Bainers Lifa
" Formefike Foem i) CMANTEEST] & Fame 0§ (TRE N lairdd) ander WK Ryler, 206t et be apad o Wed by

Rzpraranfatiar rTErd y i
Pemfrect iy -+ R.._.anh ..a“_._ L% <0 ;-.m.;..,._.....r.n..n.. ) sl A el o el




UDAIPUR CHAMBER OF COMMFHEE & INDUSTRY
mgr:ﬂm mmmw

vilkpen ledy 57 Trode, eowsiey Kny

4. \Persnn to be contacted for | Mr, Onkar Nath Mohapatra
transportation of waste | Sr. Assistant Manger - MBD
(M) +91 7728891160

| onkarnath.ma ramky.com

Mr. Anil Kumur
Assistant Manager - VB
(M) +91 7728891162

i anilloumar.mbd @ romhy .com
cumar Yaday s
PGET, MBD -

! (M) +01 7728891161

rwmpmbid & ramio cnm

5 |Person to heé contacted for | Mr. CH. Srinivas
financial matters Accountant
(M) +9]1 77288921 1&7
finaneerwmpa ramky, com

- 4 -
6. | In-charge of the project | Mr, Sanjiv Kumar
Project - Manager
| (M} +91 7728841156

All remittances againgt security deposit, transportation., nhapnui charges ¢, showld be b o
Demand Draft/ Account Payee Cheque only in favour 1™ Rujasthan Waste Managenwent '
Ld." payable at Udaipur. y
For un-resolved issues if any, you may write 10 the undersigned or to the Secretarial of 1/CC]
without hesitation and our endeavor shall be o prowide micaningfy] sa-oul (ol the Reper® o
wasie peneralors.

Thanking you,

Yours faithfully,
For Udaipur Chamber of Commerce & Industry

it

K.5. Mogra
Chairman

HWM — Project
(M) +81 9829042326
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UDAIPUR CHAMBER OF COMMEHCE & INDUSTRY
mg'{%m? mmmw{w

{Arn-Apex Body of Trade, Industry, Mining. Eduration & Taiunsn

CIRCULAR

UCCI/HWM/2016-17/55 Date: 22" July, 2016

To,

All Members of HWM Udaipur Facility

Sub: Transportation Charges, Direct Landfill/Stabilization charges
Comprehensive Analysis Charges, Security Deposit etc, for
disposal of Hazardous Waste at CHW-TSDF at Gudli, Udaipur.

Dear Sir,

In view of drastic increase in the operational cost of Hazardous Waste
Management Facility being managed by Rajasthan Waste Management Pvt. Ltd.,
(@ Wholly Owned Subsidiary Company of Ramky Enviro Engineers Ltd.), and
keeping the long term sustainability of the CHW-TDSF, the subjected charges
have been revised with effect from 1% August, 2016 for next three & half
years which shall have validity till 31.03.2020, unless UCC] advises otherwise
through a Circular or by way of an amendment to the Circular in farce,

The procedure for transfer of waste as listed in Schedule — 1 [Rule 3(1)(17)(i)]
from the premises of member Industries to CHW-TSDF at Gudli, via, Debari,
Distt. Udaipur, through authorized transporters only, will be as under in view of

Hazardous and Other Wastes (Management and Transboundary Movement)
Rules 2016 :

A)  MANIFEST SYSTEM :

The sendor of the waste shall prepare seven copies (as applicable) of the
manifest in FORM — 10 comprising of colour code indicated below and all

seven copies whatever applicable shall be signed by the sender with seal
of the company :

Cont......2

”'77 CHAMBER BHAWAN, .'\1| WAR INDUSTRIADL SHY S NTATIRY [
4 FEL : N

(O294) 240100001, FAX {02033 2402 12 Wb
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M/s.United Breweries Ltd..SP-971, Industrial Area

68

Table 6: Inspection Report of

Rajasthan
Date of Visit: 11 &13.08 2021

5. No. Particulars Details of Particulars |
1. | Name of industry M/s. United Breweries Lid "|
2. | GPS Location N-28.137219 |

%_?6.890646 B
3. | Year of Commissioning | 2007
—— |
4. | Type of industry Brewery
5. | Product & Capacity Beer @ 75.000 KLA |
6. | Plant status during visit | Non-operational
7. | CTO status Valid, upto3 1-07-2022.Copy enclosed at Annexure-l. |
8. | HW status N.A. 2 i = |
9. | Type of HW and Qty. & | N.A. |
Disposal |
10. | CGWA Status o Earlier NOC was issued vide CGWB letter dated |6-05- |
2016, |
o Industry had applied for renewals of NOC vide their
application dated 11-05-2019 10 CGWA. Copy enclosed
at Annexure-2,
11. | Air Emission sources 1Boler  (©1Nos)- 10 TPl (Husk  Fired), |
2. Boiler (1 1N@s.) - # TPH (HSD Fired)
12, | Air Pollution Control 1.Cyclone and bag Filter followed by 30m height siack
Devices provided.
2. Bag Filter and 30m height stack provided
13. | Wastewater gem;rs;tiun Trade Effiuent- 534 KLD '
Dormestic wastewater- § KLD o ) '
14. | Water Pollution Control | ® Trade Effluent- 850K LD capacity ETF exists for treatment

Devices

of trade effluent in which 490 KLD RO permeale
recycled& 44 KLD RO rejects treated through Forced
Evaporation by MEE.

e Domestic- 20 KLD capacity STI' is being used lor
treatment of domestic wastewater and the treated effluent |
used in plantation and horticulture purpose. '

I —

iR inthe matter of DA No, 11/2020

Pape i)
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15. | OCEMS status

 Industry had installed OCEMS for emission monitoring
and connected to CPCB and RSPCB server.

5

firrf (T

Copy of readings observed during visit is enclosed at
Anm_mlrn-S.
| 16. | Aerial distance from 420 km
industry to Gadpur
village
17. | CETP Membership No = )
18.  Remark During the visit onl1.082020 unit was closed due fo
“Janmastami’ holiday again revisited on 13.08.2020, however
manufacturing activity had not been resumed even on
| 13.08.2020.No discharge of waste water was observed outzide
‘ the premises. )
D
22 7
(Vivek Goel) (Milind Kumar Nirjje)
Regional Officer, Scientist "C'
RSPCB, Bhiwgdi CPCB, Regional Directorate,
gl JShiel Bhopal
A A e P S Milind Nm'lje

Scientist-C
Regional Diractorate
Central Pollution Control Beard
Bhopal (M.P.)

IR In the matter of OA No. 11/2020

Page 21
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Non operational status of Boiler OCEMS connectedon 13.08.2020 of M/s. United Brewerages Lid




"Head Office (PDF)
Rajasthan State Pollution Control Board

% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 0141-5159856 Fax; 0141-5159697
Registered
FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666

Order No: 2017-2018/PDF/3821
Unit Id : 7927
M/s United Breweries Ltd.,

5P-971, RIICO Industrial Area Chopanki, Tehsil:Tijara
District:Alwar

Date: 21/02/2018

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Contro] of Pollution) Act, 1981,

Rel:  Yourapplication for Consent to Operate dated 27/02/2017 and subsequent cerrespondence,
Sir,

Consent to Operate under the provisions of section 25/260f the Water [Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
2lof the Air (Prevention & Control of Pollution) Act, 1981, [(hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Brewery plant situated at SP-971, RIICO Industrial Area Chopanki Bhiwadi
Tehsil:Tijara District:Alwar, Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/08/2017 to 31/07 /2022,
2 That this Conmsent is granted for manufacturing / producing  following products / hy

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

Beer Product 75,000.00 KL/ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 7




Hd2d Office (PDF )
Rajasthan State Pollution Control Board

—faasial — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W’tﬁﬁ Phone: 0141-5159856 Fax: 0141-5159697
‘Q‘
Registered
File No F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666
OrderNo: 2017-2018/PDF/3821
Date; 21/02/2018
Unit Id + 7927
Type of effiuent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 8.000 NIL 8.000
To be treated in STP and to be
used in plantation and
horticulture
Trade Effluent 534.000 490,000 44.000
Forced Evaporation through Multi
Effect Evaporator
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
D. G. Set{ 1000KVA]) ACOUSTIC ENCLOSURE
LADEQUATE 5TACK
HEIGHT
MOx (as NO2) 710 ppmv
(at 15% 02)
day basis in
ppmv
NMHC (as C) 100 mg/Nm3
(at 15% 02)
PM (at 15% 75 mg/Nm3
02)
CO (at 15% 150 mg/Nm3
02)
Husk Fired Boiler( 10TPH} Bag Filter , Cyclone,
Stacle
Particulate 250 mg/Nm3
Matter

Page 2 of 7

01l (HSD) Fired Boiler( BTPH) Bag Filter , Stack
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ffead Office (PDF)

Rajasthan State Pollution Control Board
—salan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

“‘f\{%? Phone: 0141-5159856 Fax: 0141-5159697

Registered

File No F(Plan)/Alwar(Tijara)/7(1)/2016-2017 /9664-9666
Order No : 2017-2018/PDF/3B21

Date: 21/02/Z018
Unit Id : 7927

6 That the Brewery plant will comply with the standards as prescribed vide MOEF

notification No. GSR B26(E) dated 16th November, 2009 with respect to National Ambient
Air Quality Standards.

7 That the domestic sewage shall be treated before dispesal so as to
standards  prescribed under the Environvent (Protection) Act-1986for

conform to the

disposal Into
Inland Surface Water. The main parameters for regular monitoring shall be as under.

Parameters Standards
Teotal Suspended Solids Not te exceed 100 mg/l
pH Value Between 5.5 to 9.0
(il and Grease Not to exceed 10 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Chemleal Oxygen Demand Not to exceed 250 mg/l
8 That the trade effluent shall be treated before dispusal so as to conform to the standards
prescribed under the Environment (Protection) Act-1986for dispesal Inte Inland
Surface Water , The main parameters for regular monitoring shall be as under
Parameters Standards
Total Suspended Solids Not to exceed 100 mg/1
pH Value Between 5,5 to 9.0
Oil and Grease Not to exceed 10 mg/I
Blochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/|
Chemical Oxygen Demand Not to exceed 250 mg/1

Fage 3 of 7




HAd office (PDF)

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

P s W e
e e et

“.# Phone: 0141-5159856 Fax: 0141-5159697
|
Registered
File No F{Pian]lear["ﬂ]arajf?[l}fZﬂiﬁ-Zﬂl'? /9664-9666

OrderNo: 2017-2018/PDF/3821

Date: 21/02/2018

Unit 1d : 7927

9

10

i1

12

13

14

15

16

17

18

19

That this Consent to Operate shall be valid for production of Beer @ 75000KLA
which is in addition to earlier consented production capacity of 30,000 KLA
accorded vide letter dated 31/03/2017. The total production of the Beer from the
entire plant shall not exceed 1,05000KL per Annum. The industry shall not
produce any other product.

That the industry shall also comply with all conditions imposed by Consent to
Operate issued by the State Board, for production of 30000.00KLA of Beer, vide
letter no. F{Plan)/Alwa r(Tijara)/7(1)/2016-2017/11957-11959 dated 31/03/2017.

That total fresh water consumption of the complete project i.e. 1,05000KLA of Deer
production shall not exceed 710 KLD including domestic consumption of 8 KLD.

That the total water consumption of the entire project shall not exceed 1200 KLD
which includes 710 KLD of fresh water and 490 KLD of recycled water.

That industry shall ensure abstraction of ground water {is carried out in
sccordance with conditions imposed vide letter dated 16/05/20160f Central
Ground Water Authority, Government of India.

That industry shall maintain water meters for measuring & recording of the
amount of fresh water intake, water consumed n various processes, effluent
generated, effluent treated, effluent recycled & effluent disposed /utilized. The daily
record of the meters readings shall be maintained in separate log-book and
monthly summary shall be submitted to Regional Office, Bhiwadi.

That the water consumption in various major processes shall be as follows: Beer
(323 KLD) Boiler (100 KLDJ, Cooling Tower (195KLD), Pasteurizer (20KLD), CIP
(30 KLD),Washer (B0 KLD) and other minor usages as submitted by the industry.
The consumption in various process/operations shall not he changed without prior
consents of the Board.

That the effluent gemeration from various major processes shall be as follows: WTP
RO Reject (138KLD), Softener Reject (7 KLD), Washer (185 KLD), Pasteurizer (10
KLD), CIP (30KLD), Blowdown (60 KLD) and other miner effluents as submitted by
the industry. There shall not be any change in either quantity, trealment or use
without prior consent of the Board.

The boiler and cooling tower operations shall use only recycled water from Tertiary
R. 0, Sea R. 0, Multi Effect Evaporator. The permeate also includes evaporation
losses of 160 KLD.

That the slurry generated from the Effluent Treatment Plant (34 KLD) after drying
shall be used as a manure in scientific manner. The industry shall maintain record
of slurry generated & disposed,

That the rejects of Muld Effect Evaporator (10 KLD) shall be disposed in sclentific
manner, only through appropriate waste disposal facility.

Page 4 of 7 Cale 201



H2ad Office (PDF)
Rajasthan State Pollution Control Board

ﬂ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ﬁﬁ Phone: 0141-5159856 Fax: 0141-5159697
|
Registered
FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666

OrderNo: 2017-201B/PDF/3821
Date:  21/0Z/2018
UnitId : 7927

20 That Industry shall establish & maintain adequately designed rain  water
harvesting structure and rain gardens for preservation of ground water level of the
area,

21 That the industry shall maintain zero discharge status inside and outside the
premlses except for treated domestic effluent which may be used In plantation,
gardening and reuse in other gainful purposes. No trade effluent shall he
discharged in any circumstances from any process outside the premises.

22 That the Industry shall not dispose any effluent (treated/untreated or
domestic/Industrial) in form of cesspool within/outside the premises.

23 That the industry shall provide & maintain separate energy meters at pollution
control measures & effluent treatment plant. The daily record of the energy meter
readings shall be. maintained in separate log-book and monthly summary shall be
submitted to Regional Office, Alwar.

24 That industry shall submit quarterly analysis/monitoring report of source
emission/amblent air/waste water/noise from the State Board laboratory or any
laboratory approved/ recognized by Ministry of Environment, Forest & Climate
Change, Government of India.

25 That industry shall provide and maintain the continuous online emission/effluent
monitoring system in accordance with guidelines issued by Rajasthan State
Pollution Control Board/Central Pollution Control Board. The industry shall ensure
that connectivity for all the applicable parameters along with IP cameras is
established with the State Board server by 31/03/2018,

26 That the industry shall maintain good housekeeping during the operation of the
industry,

27 That ash generated from the 10TPH husk fired Boiler shall be stored adequately till
transported for final disposal and record shall be maintained, That the industry
shall comply with orders regarding ban of use of Petcoke/Furnace oil for use as
fuel. The oil fired 8 TPH beiler shall be operated on HSD anly.

28 Minimum 33% of the area for the industry should be covered by plantation and
plantation shall be carried out to develop a green belt along the periphery.

29 That the industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.

30 That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level. No flexible piping or drains shall be provided for carrying of liquids.

31 That the industry shall make arrangements for proper channelizing of storm water
and storm water shall not be allowed to mix with process waste.

gravre Wed
Wi e
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Read Office (PDF )
Rajasthan State Pollution Control Board

et 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
S Phone: 0141-5159856 Fax: 0141-5159697
SN/

Registered

FileNo :  F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666
OrderNo: 2017-2018/PDF/3821

Date:  21/02/2018
Unit Id : 7927

32 That the industry shall provide Bag Filter as air pollution control measure with 10
TPH Husk Fired Boiler by 31/03/2018 for which a Bank Guarantee of Rs. 4.00lacs
bearing no. 009GTO217960002has heen submitted, failure to which Bank
Guarantee shall be forfeited without any further notice in the matter.

33 That the industry shall provide adequate stack height and acoustic enclosure as air
pollution control measure with 1500KVA D G Set within 1month from date of
issuance of this letter for which a Bank Guarantee of Rs. 50,000bearing no.
009GT02170590004 has been submitted, failure to which Bank Guarantee shall be
forfeited without any further notice in the matter,

34 That the industry shall submit detalls wr.t. works of upgradation of centrifuge and
submit a Bank Guarantee to the 10% of the cost of upgradation work within 15
days from issuance of this letter.

35 That the industry shall carry out fumigation regularly to take care of the problem of
pests/flies,

36 That the industry shall comply with the provisions of the Public Liability Insurance
Act, 1991, if applicable

37 That the industry shall comply with the emission standards prescribed under the
Environment (Protection) Rules,1986.

38 That the industry shall comply with the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

39 That the total capital cost of the of the complete project (1,05,000KLA production
capacity) shall not exceed to Rs, 9885 lacs.

40 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and wunder
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

41 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility  to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

42 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding If any, instituted in the past or that could be Instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

Sigruturn Hin
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File No
Order No :

Unit Id :

. ’Head Office (PDF )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159856 Fax: 0141-5159697

Registered
F(Plan)/Alwar(Tijara)/7(1)/2016-2017/9664-9666
2017-2018/PDF /3821
Date: 21/02/2018
7927

the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesald Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Comsent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ PDF ]

Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to
monitor compliance of the consent conditions,

2 Master File.
Group Incharge| PDF ]
Gignalum Mol
Wi
Page 7 of 7 (T




78 Annexure-2

HTT HTERT

et yftr s mfvero
WE HEEN, Adl fawma
3R T e TETera
Government of Indiag

Central Ground Water Authaority

Ministry ol Water Resources,
River Development & Ganga Rejuvenation

Member Secretary

CGCWAAND/Proj2016-153-R |
|

No.21-4(24)/CGWAMR/2005. 165 Dated:- 4 & MAY 201h

M/s United Breweries Ltd

Plot No. SP-871, Chapanki Indusisial area,
Bhiwadi, District Alwar-301019

Rajasthan

Subi- Renewal of NOC for ground water withdrawal to M/s United Breweries Lid..
for their existing alcoholic beverage production unit located at Village
Chapanki, Block Tijara, District Alwar, Rajasthan -reg,

Refer 1o application dated 6.1.2014 on the above cited subject. Based o
recommendations of the Regional Director, CGWB, Wasiern Region, Jaipur vide his
office letter No, TS/21B(24)/[COWA/MR/Z005-94 datad 21.05.2074, clarification |efter
dated 31.12.2015, presentation made before the committee on 10.4.2016 and tuher
deilberations on the subject, the renewal of NOC issued vide this office letter of even
no. dated 10.12.2009, is hereby accorded lo M/s Unitad Breweries Lid,, for their
existing aleoholic beverage production unit located at Village Chopanki, Block
Tijara, District Alwar, Rajasthan. The renewal is however subject to the fellowing
conditions:-

1. The firm may abstract 770 m"‘i'day (and not exceeding 2,31,000 mlyear) of ground
water through exisling three (3) tubewells only. No additional ground water
absiraclion structures to be constructed for this purpose without prior approval ot the
CGWA. The firm is advised to reduce the ground water abstraction by 5% to
10% by adopting more water conservation measures

2. All the wells to remain filted with water meter and menitoring of ground water
extraction to be continued on regular basis, at leas! orce in a month, The ground
waler quality to be monitored twice in a year during pre monsoan and post monsoon
periods.

3. Mis United Breweries Ltd., shall, continue implementing ground water rechaige
measures to the tune of 4,985,017 mYlyear for augmenting the ground water
resources in consultation with the Regional Director, Central Ground Walter Board.
Western Region, Jaipur.

West Block - 2, Wing - 3, Sector - 1, R.X, Puram, New Delhi - 11008&
Tel : 011-26175362, 26175373, 26175379 « Fax: 011-26175369
Website : www.cgwa-noc.gov.in
R TR W - g e T
COMSERVE WATER - SAVE | |FE
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4 Tne firm shali conlinue to execute ground water regime monitoring programme in
and around the project area through 6 to 8 plezomelers fitled with automalic walter
level recorder on reqular basis during each month of every year in consultation with

ine Central Ground Water Board, Weslern Region, Jaipur.

5 The ground water monitoring data in respect of S. No. 2 & 4 lo be submitted o
Central Ground WWater Board, Weslern Region, Jaipur on reqular basis al leas! once
ina year.

5 The firm shall ensure propefl racycling and Tause of waste water after adequate
rreatment

7 Action taken report in respect of S.N 0. 1 1o 8 may be submitied to CGWA within ane
year perod alongwith @ com prt-:-henawe compliance report.

q. The renewal 15 liable to be cancelled in case ol non-compliance of any of the
condilions as mentionad in S. No. 1107,

9. This NOC is subject 1o prevailing Central/State Govemment rules/laws of Court
orders relsbéd 19 cansirucilon of L menpalliground waler wﬁhdmwaﬂccnatmcﬁﬂn of
recharge of conservalion structures/discharge of effluents or 2ny such matter as
applicabie

10. This NOC does nol absolve the applicant / proponent of his obligation / requirement
to obtain other statutory and administrative clearances from other statutory and
adminstrative authorities.

11 The NOC does not imply that other slatutory / sdministrative clearances shall be
gtanted 1o the project by the cancerned authorities. Such autherities would cansider
the project on merits and be 1aking declsions independently of the NOC

12 This renewal 15 valid for thyee years from date of issuance of this letter.

" — "

member Secretary
Copy to!
1 The Membper Secretay, Rajasthan Pollution Control Board, 4. Institutional Area,
Jhalana Doongfl, Jaipur, Rajasthan.
The District Callector, Alwar District, Rajasthan
The Ragional Director, Central Ground Water Boerd, Weslern Region, Jaipur. This
has reference 1o your No. TS!21E{24]JCGWWW2G05—94 dated 21.05.2014,
clarification letter dated 41, 12,2018.
TS o the Chalrman, “GWE, Bhujel Bhawan, NH-IV, Faridabad.
5 Guard File 2016-17.

LN
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Member Secretary



Governméf of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Groynd Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/24/RJ/IND/2006
Old Application Number : 21-4(24)/WR/CGWA/2006
Applied For Renewal : 2nd

1. General Information:

Water Quality: Fresh Water
Application Type Category/ Type of Application: Breweries
(I} Name of Industry: M/S UNITED BREWERIES LTD.
(li) Location Detalls of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) (§)
Address Line 1: M/S UNITED BREWERIES LTD.
Address Line 2 : PLOT NO 971
Address Line 3 :
State: RAJASTHAN
District: ALWAR
Sub-District: TIJARA,
Village/Town: Chaupanki
Latitude:
Logitude:
Area Type : MNeon-Motified
Area Type Category : Over Exploited
() Communication Address
~ |Address Line 1: 2{1;13': ; , RIICO INDUSTRIAL AREA, CHOPANKI

Address Line 2:
Address Line 3:

State: RAJASTHAN

District: ALWAR

Sub-District: TIJARA

Pincode: 301019

[Phone Number with Area Code:

Mobile Number: 91-9872531147

Fax Number:

E-Mail: ppsnarang@ubmall.com
{v) Details of Existing NOC issued by CGWA (enclose copy)

NOC Latter No: CCWA/NOC/IND/REN/1/2016/0153

Date of Issuance: 16/06/2018

Vallidity (Start): 16/05/2016

Validity (End): 15/06/2018

19/08/2020 03:23 PM Page 10f 8



Gover8ihent of India
Ministry of Jal Shaktj
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/24/RJ/IND/2006
Old Application Number : 21-4(24)/WR/CGWA/2006
Applied For Renewal : 2nd

Reason for not applying for renewal before expiry of NOC
Validity (Attach Affidavit):

(vi) Purpose of Renewal Application: Existing Ground Water

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

() Total Water Requirement (a*b+c+d) (m3/day)

Existing Additional Total

Water Requirement Details (Fresh Water) (m3/day)

(@) Ground Water Requirement (m3/day): 770.00 0.00 770.00

(b) Surface Water Available 0.00 0.00 0.00

[Canal, River, Ponds etc.) (m3/day):
(c) Water Supply from Any Agency 0.00 0.00 0.00
(m3fday);

Total Fresh Water Requirement 770.00 0.00 770.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 500.00 0.00 500.00
Total Water Requirement : 1270.00 0.00 1270.00
(atb+c+d)(m3/day)

(i) Breakup of Water Requirement and Usage:
Activity Existing Additional Total Na. of Annual
Requirement Requirement Requirement Operational Da ¥s  Requirement
(m3/day) (m3lday) {m3/day) in a Year (m3/year)
Industrial Activity 1202.00 0.00 1202.00 325 J90650.00
Residential / 8.00 0.00 8.00 325 2600.00
Domestic '
Greenbelt 60.00 0.00 B0.00 J251 18500 .00
Development
fEnvirenment
Maintenance
Other Use 0.00 .00 0.00 0: 0.00
Grand Total 1270.00 0.00 1270.00 412750.00
(iil) Details of Water Availability from ETP / STP for Recycle / Resuse usage:
Existing Additional - Total
(m3/day) No.Of  (m3iyear) (m3/day)  No.Of  (m3/year) (m3/day) | (m3iyear)
Days Days

Effluent / Sewerage 934.00 325 173550.00 534.00 173550.00
generated and
treated in ETP / STP:
Avallability treated 500.00 325 152500.00 | S00.00 162500.00
Effluent / Sewerage
for usage;

19/08/2020 03:23 PM Page 2 of 8



Gove rnmg&z of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/24/RJ/IND/2006
Old Application Number : 21-4(24)/WR/CGWA/2006
Applied For Renewal : 2nd

Effluent / Sewerage 0.00 325 0.00
discharge after
treatment:

(iv) Availability treated effluent usage : Total quantity same as 2 | (d) and 2 ii (b) above

Existing
(m3/day)
Industrial Activity / Commercial Use 500.00
Domestic /| Residential Use 0.00
Greenbelt development | Enviorment 0.00
maintenance
Other Use / Flushing Reaq. 0.00
Total 500,00
3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 3
SNo. Type of Depth Depth  Discharge  Operatic  Mode
Structure {Meter) to (m3/Hour) nalHours  of
Name [ Year / Water {Day}/ LIft
of Diameter Level Days Name
Construction {mm) {Meters | {Year)
below
| Ground |
Level)
1  Tubewellf 82.30/200 40.00 12.00 16/ 325 Submer
2006 sible
[Pump
2 |Tubewell/ ©2.30/200 40.00 22.00120 /325 tSubmer
{20086 isible
_ ‘Pump
3 |Tubewell/ 5540/200 40.00 10.00 10/ 325 Submer
2006 sible
Pump
(b). Groundwater Abstraction Structure- Additional:
Number of Additional Structures: 0
SNo. Typeof Depth Depth Discharge Operatic Mode
Structure {Meter) to | (m3Hour) nal of
Name / Year / Water Hours Lift
of Diameter Level (Day) / Mame
Construction (mm) (Meters Days
below (Year)
Ground
Level)

18/08/2020 03:23 FM

Additional
avallability
(m3/day)
(.00
0.00
0.00
0.00
0.00
Horse Whether
Power Fitted
of with
Fump Water
Meter
10.00 Yes
10.00 Yes
10.00 Yes
Horse Whether
Power fitted
of with
Pump Water
Meter

0.00 0.00

Total Use +
Availability
(m3/day)

500.00
0.00
0.00

0.00
500.00

Whether Permission
Registered
with CGWA /| If so
Details Thereof

Yas /-

Yes/ -

Yas /-

Whether
Permission
Registerad

with

CGWA /If

50
Details
Thereof

Page 3of &



Application for Renew of NOC lssued to Existing
(Application For Rene

Department of Water Resources, River D
Central Ground Water

Applications for Issue

Application Number : 21-4/24/RJ/IN D/2006

Old Application Number :

Applied For Renewal : 2nd
4. (a). Compliance to the Condition prescribed in the NOC

SNo,

12

13

14
15

16

Conditions given in NOC
Area Specific Plantation

Domestic Water Schooi Sa nitation

Groundwater quallty monitoring - Pre
mansoon and Poast monsaoon

Maintenance of recharge struciures

Number of Pizometers ag per NGC and
Water Level Record

Number of Tubewells Borewales as per
NOC

Pizometer fitted with AWLRs with
telemelrry as per NOC

Quanium of Groundwater as per NOC

Recharge through ponds
Recycle and reuse of water

RWH and AR structures implemenied

Submission of Compliance report to the
Region

Water conservalion measuras

Water Security Plan of villages

Well monitored around the plant
premises

Wells fitted with water meter and ils
Record

Gove@dhent of India
er’ristry of Jal Shakti

evelopment and Ganga Rejuvenation
Authority (CGWA)

of NOC to Abstract Ground Water (NOCAP)

21-4(24)/WR/CGWA/2008

Compliance Conditions

Applicable
Yes

Not Applicable
Yes

Yeg

Yes

Yes
Yes
Yes

Not Applicable
Yes

Yes
Yes
Yas

Not Applicable
Yes

Yes

(b). Compliance to the Condition prescribed in the NOC - Other
Conditions given in NOC

SNo.

19/08/2020 03:23 PV

Industrial Projects Abstracting GroundWater
wal of NOC)

Status of Compliance

33% factory pramises covered with
Green belt - Trees

Sampling for all three Tube wells done
pre monsoon and post monscon BVETY
year

All Rair water harvesting structures
Inside premises are maintained wail
and active

Automatic water level recorder fitled to
‘two pizometers inside factory
premises. Water leve| recorded every
month and data available

03 Nos. tube wells gs per NOC

‘Each Pizometer fitted with AWLRs with

telemetry as per NOG

Ground water abstraction is within
NOC limits

jZLD plant setup details attached
herawith

'RWH structures available inside and
around the factory premises

Yearly compliance raport submitted
every year

‘Waler conservation measures
\Implemented

Yes, data submitted

Yes, all tube wells fitted with water
meter and record submitted

Status of Compllance

Page 4 of 8



Governm®fk of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/24/RJ/IND/2006
Old Application Number : 21-4(24)/WRICGWA/2006
Applied For Renewal : 2nd

5. Groundwater Availability (Please Encluse a Comprehensive Report / Note on Groundwater Condition /

Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- ($)

Not applicable as not an expansion programme, only renewal of existing quantum
6. Details of Rainwaler Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If thé
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then

provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already

implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwaler Harvesting /
Recharge Proposal).- ($)

As per attached annexure
INDUSTRIAL USE- Self Declaration

¥ | hereby certify that the data and information furnished above are true to the best of my knowledge and belief and | am

aware that if any part of the data / information submitted is found to be false or misleading at any stage, the application will
be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank
firrelevant documents have been uploaded. | am also aware that any false/ wrong submission /upicading of document will
lead to rejection of my application without any notice.

It Is to certify that no case related to ground water withdrawal/ contamination is pending against the industry! project/ unit as
on date, Any such case filed against the company/ project/ unit In respect of ground waler withdrawal/ contamination during
the pendency of this application shall be immadiately brought to the notice of CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, |
shall cormply with the decision of such autherity.

1. Application proforma is subject to modification from time to time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Western Region, 6-A, Jhalana Doongri, JAIPUR, RAJASTHAN, 302004
3. Incomplete application will be summarily rejected,

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Cffice.

4. Reciept ol Processing Fee of Rs, 500,00/~ (Rupees Five Hundred Only) submitted through NON TAX RECEIPT PORTAL
(https:/fbharatkosh.gov.in) should be altached along with hard copy of appllcation.

Processing Fee:-
Bharat Kash Transaction
Ref. No:-

Bharat Kash Transaction
Date:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eliglbility of Submission of Application
and Required Documents before Submitting Online Application,

5. 'Hard copy of application required: Yes

19/0:872020 03:23 PM Page 5of 8



Governfent of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)

Application Number : 21-4/24/RJ/IND/2006
Old Application Number : 21-4(24)/WR/CGWA/2006
Applied For Renewal : 2nd

Attached Files:
1). Site Plan : (Refer: 1 {ii))
No Attachment Found!

2). Certified Revenue Sketch : (Refer: 1 (ii))
Mo Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))
No Attachment Found!

4). Existing NOC : (Refer: 1 (vii})

S.No Attachment Name File Name
1 CGWA NOC CGWA NOC scanned.pdf

5). Enclose Flow Chart of Activity and Requirement of Water: (Refer; 2)
No Attachment Found!

6). Groundwater Availability Report : (Refer: 4)

S.No Attachment Name File Name
1 External ground water level monitoring External Ground Water Level monitoring report.pdf
2 Ground Water Quality report Novamber 2018 GW quality repart.pdf

Novembear 2018
3 Ground water quality report May 2018 May 2018 GW quality report.pdf
4 Water consumption data Water consumption data.pdf
5 Piezometer Data Piezometer data.pdf

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name
1 Inslde RWH setup RWH setup.pdf
2 Inside RWH layoul RWH layout UnitedBreweries_with_Inserts jpg
3 RWH details layout RWH details inside.pdf
4 Calchment area and RWH structures  Calchment area & RWH details.pdf
5 AWLR on plezometer AWLR on Piezometer.pdf

8). Authorization :

No Attachment Found]

9). Extra Attachment :
No Attachment Found!

12/08/2020 03:23 PM
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Table 7: Inspection Report of
M/sAjanta Chemicals Industries 812/E-9, 10.11,12 , Samtel Zone Phase-I11,

RIICO Industrial Area, Bhiwadi., Rajasthan- 301019.

Date of visit: 12.08.2020

5. No. Particulars Details of Particulars _ ]
1. | Name of the industry M/s, Ajanta Chemicals Industries
2. | GPS Location N-28.202826, ]
E- 76.851746 |
3. | Year of Commissioning 2002 R |
|
4. | Type of industry Food Additives manu f’ac:unr;g Lkl
5. | Product & Capacity Food Additives@ 208 MTFPM
6. | Operational status Non-Operational - |
7. | CTO status Valid, upto 31-05-2030, Copy enclosed al Annexure-1, |
8. | HW status Valid, upto 29-02-2024, Copy enclosed al Annexure-2,
9. | Type of HW and Qty, & « Chemical Sludge- 450 TPA- CTDF Udaipur. I
Disposal - » Concentration/Evaporation Residue-100 MTPA- ("TDF
Udaipur. |
Copy of TSDF Membership and last one year waste disposal |
detalls enclosed at Annexure-3 1
10.| CGWA Status Applied to CGWA on 15,12.2017 and copy is enclosed dl
Annexure-4 i
11.| Air Emission sources Steamn Boiler(01Nos) - 5 TPH (Gas Fired) |
12.| Air Pollution Control 30 mtrs height stack had been provided with Boiler. |
Devices |
13.| Water Effluent Trade effluent - 14.5 KLD.
Cooling biow down- 536 KLD,
Domestic wastewater- 4.5 KLD |
14.| Water Pollution Control lrade Effluent-ISKLD capacity ETP having 5 Nos. of
Devices Single Stage TRO (Tertiary Reverse Osmosis) - Remuove i
Colour Through Carbon Adsorption), TRO Rejects- Forced |
Evaporation
Cooling water- Re-circulated
—

IR In the matter of QA No. 11:5020

Page 21
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Domestic effiuent- treated through Septic Tank & Soak Wit
15.| OCEMS statas INa g=
16. Aerial distance from 4.30 km -
industry to Gadpur village = _m
17.| CETF Membership Yes
18.| Remark ‘During the visit on 12.08.2020 closed due to “Janmastami’
holiday again revisited on 13.08,2020 however the industry
had not resumed the production even on 13.08.2020.
r\"-\
QA
i 5 PSS
(Vivek Goel) {(Milind Kumar Nimj
Regional Officer, Scientist 'C'
RSPCB, Bhiwadi CPCB, Regional Directorate,
galla ¥Oed, Bhopal
TR O H e g, Milind Nimje
st LT Ra'ﬁcmntiu [+
ional Directorate
Central Pollution Control Board
Bhopal (M.P.)

£ —
IR In the matter of OA No. 11/2020
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M/s. Ajanta Chemicals,812/E-9,10,11,12 Samtel Zone Phase-111, RIICO Industrial
Area Bhiwadi, (Raj) 301019

iy :
Rk
(= - — P,
i =y ' " -
A=, .
i
.r y C ._J:- & . - — il — 1 e -
T T s J ol A - " - v
Letitude; 2B,20285% e g e " - hiciva |
Longliude: T6.851665 A T LA - : e = vy
Elevotion: 275.92m i Sl = . = =n
‘Accuracy: 3.8m ) 3 = .
Time: 08-12.2070 1544 = ;
Mote: dfants Chemicals ind.Bhiwedi = Powarsd by NoteCany

During the Visit Industry has closed in last 6 month said Security persons
non-operational activity




Réggiunal Office Bhiwadi [ Annexure-1

Rajasthan State Pollution Control Board
—Losien G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi

% Phone: 01493-221435

Registered

FileNo : F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200
Order No:  2020-2021/Bhiwadi/6840

Date: 30/06/2020
Unit Id : 3246

M/s Ajanta Chemicals Industries

812/E-11, , Bhiwadi Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Follution)
Act, 1974 and under section 21(4) of Air (Frevention & Control of Pollution) Act, 1981,

Ref:  Yourapplication for Consent to Operate dated 27/01/2020 and subsequent correspondence,
Sir,

Consent to Operate under the provisions of section 25/260of the Water [Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred azs the Water Act) and under section
21of the Alr (Prevention & Control of Pollution) Act 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Ajanta Chemical Industries plant situated at B812/E-9,E-10E-1Z,E-11, FPHASE Il RICO

INDUSTRIAL AREA , Bhiwadi Tehsil:iTijara DistricAlwar , Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 01/06,2020 to 31/05/2030.

2 That this Consent is pgranted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below,

Particular Type Quantity with Unit

FOOD ADDITIVES Froduct 208,00 MT / MONTH

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Segralisis Hol
Vianifie

sgnedfiv
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Reginal Office Bhiwadi

Rajasthan State Pollution Control Board

— R G.0-I, Phase-Z, RIICO Industrial Area, Bhiwadi
Wﬁ Phone: 01493-221435
-
Registered
File No F(HSW)/Alwar(Tijara) /4843(1)/2020-2021/199-200
Order No:  2020-2021/Bhiwadi/6840
Date:  30/06/2020
Unit Id : 3246
Type of effluent Max. effluent Recycled Qty Disposed (ty of effluent
generation of Effluent (KLD})and mode of disposal
(KLD) (KLD)
Doniestic Sewage 4.500 NIL 4.500
Septic Tank and Soakpit
Trade Effluent 14.500 NIL 14,500
Recirculated in the process
Cooling 56.000 56.000 NIL
Recirculated
5 That the sources of air emmissions along with pollution control measures and the
emission stancards for the prescribed parameters shall be as under;
Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter standard

D. G, set( 320KVA)

ACOUSTIC ENCLOSURE
. WITH ADEQUATE

STACK HEIGHT
DG Set (160 KVA) (1 No.)( ACOUSTIC ENCLOSURE
160KVA) . WITH ADEQUATE
STACK HEIGHT

DG Set (62.5 KVA) (1 NoJ){
62 5KVA)

ACOUSTIC ENCLOSURE
, WITH ADEQUATE
STACK HEIGHT

Fage 2 of 6
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9[-]leglunal Office Bhiwadi

Rajasthan State Pollution Control Board
—ﬂ‘m;_ G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi

W Phone: 01493221435

File No

Registered
F(HSW)/Alwar(Tijara)/4843(1)/2020-2021 /199-200

OrderNo: 2020-202 1/Bhiwadi/6840

Date:  30/06/2020

UnitId : 3246
Spray Dryer ADEQUATE STACK
HEIGHT , VENTURY
SCRUBEER
Steam Boiler Gas Fired (1NO) WITH ADEQUATE
(5000KG/HOUR) STACK HEIGHT
& That the trade effluent shall be treated before disposal so as to conform to the standards

prescribed under the Environment (Protection)  Act-1986 far disposal Into  Inland
Surface Water . The main parameters for regular monitoring shall be as under

Parameters Standards
Total Suspended Solids Not to exceed 100 mg/I
pH Value Between 5.5 to 9.0
Oil and Grease Not to exceed 10 mg/I
Biochemical Oxygen Demand (3 days at27°() Not to exceed 30 mg/|
Chemical Oxygen Demand Not to exceed 250 mg/I

7 That the industry  shall apply for renewal of this consent or for consent to operate
at least 120days in advance prior to expiry date of this consent letter else
additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air (Prevention & Control of Pollution) (Amendment) Rules 2016,

8 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006,

9 That the power supply to all parts relating to operation of Water and Air pollution
control systems, as applicable, shall be measured by separate electricity meters and
respective log books be maintained.

10 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that incase of non functioning of the pollution
control equipment the production process stops automatically.

:-Tm:m-m Mol
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Reg‘lonangUfﬂce Bhiwadi
Rajasthan State Pollution Control Board

o —

% ¢.0-1, Phase-2, RUICO Industrial Area, Bhiwadi
P
N e Phone: 01493-221435
N
Registered
FileNo :  F(HsW)/Alwar(Tijara) /4843(1)/2020-2021/199-200

OrderNo: 2020-202 1/Bhiwadi/6840
Date:  30/06/2020

Unit 1d : 3246

11 That this consent to operate IS peing Issued to your project having investment in
Land, building, plant & machinery as RS 2025.4 Lakh., In case of any imcrease in
capacity or addition/ modification/ alteration/ or change In product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
consent to establish Joperate from the Board.

12 That the domestic effluent generated from the industry shall be treated as 1S : 2470
( Partd & 1) and the treated effluent shall be disposed through septic tank and
soak pits

13 That the industry shall comply with rest of the conditions as imposed vide last
consent letter  no. F[SCMG]lear[Tll:;ra]fE?.&(l],fzﬂ‘lﬁ-zu17!7337-?839 dated
20/10/2016.

14 That the industry shall comply with the provisions of the Manufacture, Storage &
lmport  of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016 as applicable.

1§ That no ground water shall be withdrawn without prior permission of the Central
Ground Water Authority,

16 That the entire industrial effluent shall be recycled o reused In the process OF
utilities and balance shall be disposed of through multi cffect evaporation and no
discharge of industrial effluent shall be made within or putside the premises.

17 That the industry shall maintain Zero discharge of effluent inside and outside the
premises

18 That any incorrect information submitted In the consent application form or
declaration shall make the industry liable for legal action under section 4Zof the
water and section 38 of the Air Act

19 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37of the Air Act and under section 43
of the water Act

20 That the industry shall continue to deposit operation and maintenance charges of
CETP to the trust.

21 That the industry shall not use pet coke/ furnace oil in any pmcess}servicefutility
in compliance Lo the order dated 17/11,/2017 of Hon'ble Supreme court , wherein
ban has been jmposed on the use of pet coke and furnace pil in the state of
Rajasthan.

22 That the industry shall abide/comply the directions/orders of National Green
Tribunal (NGT) passed In the matter of Sumitra Devi Vs CPCB & Others and in any
other matters refated with Bhiwadi.

Signanns Nal
odi
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Regional Office Bhiwadi

el Rajasthan State Pollution Control Board
sl G.0-I, Phase-Z, RIICO Industrial Area, Bhiwadi
. ==‘y Phone: 01493-221435
|

Registered

FileNo :  F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200
Order No : 2020-2021/Bhiwadi/6840

UnitId : 3246

23 That this consent is issued to the unit on the basis of documents submitted by the
applicant, if any discrepancies Is found in the document/facts submitted by the
unit then the consent shall be treated as revoked without any further notice and
the unit shall be liable for actlon im accordance with provisions of law.

24 That this consent is valld subject to the fulfillment of the other entire statutory
requirement in other laws/acts/rules as applicable & all orders, directions,
guldelines and standards laid down by the board from time to time shall be
complied with.

25 That this Consent does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument of force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, rests with the industry/unit/profject
proponent.

26 That this Consent Is subject to any order or direction from Hon'ble Supreme
Court/High Court/National Green Tribunal or any other court of the competent
jurisdiction,

27 That the industry shall maintain adequate stack height and infrastructure facility
and install all requisite air pollution control measures on air emission sources so as
te achieve emission level standards as prescribed under Environment Protection
Act, 1986 as amended time to time

28 That the industry shall installed, operate and maintain adequate air pollution
control equipment at all the sources of Air pollution/ Emission

29 That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packaging etc

30 That after issue of this consent previous issued consent to operate vide letter no
1501-1502 dt  14/01/2019and 454-455dt 09.07.2019shall be treated as null and
void.

31 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained wnder section 27{2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such wvariation as it deemed fit for the purpose of Alr Act & Water
Act.

Date:  30/06/2020

32 That the grant of this Consent to Operate s issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force. The sole and complete

responsibility to comply with the conditions laid down in all other laws for the time-being
In force, rests with the industry/ unit/ project proponent.

Signmumm kg
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Heg%nal Office Bhiwadi
Rajasthan State Pollution Control Board

—— G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
SRas Phone: 01493-221435
|
Registered '
FileNo :  F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/199-200

Order No:  2020-2021/Bhiwadi/6840
Date: 30/06/2020
Unit Id : 3246

33 That the grant of this Consent to Operate shall not in any way, adversely affect or .
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for wiolation of the provisions of the Act or the Rules made
thereunder.,

This Consent to Operate shall alsa be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure, The project proponent will comply

with the provisions of the Water Aet and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act{s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocatien of Conmsent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the sald Act(s).

Yours Sincerely

Regional Officer| Bhiwadi |
(A): Copy To:-
1 Master File.
Regional Officer[ Bhiwadi ]
Spmpivee Mol

s
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Ja— RAJASTHAN STATE POLLYION CONTROL BOARD  Annexure-2

Raesinan G.0-1, Phase-Z, RIICO Industrial Area, Bhiwadi
W Phone: 01493-221435
Registered
FileNo: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:-  20/05/2020

Unit Id 3246

M/s Ajanta Chemicals Industries
812/E-11, , Bhiwadi Tehsil:Tijara

District:Alwar
Sub:-  Authorization for operating a facility for Collection, Disposal, Generation, Reception,
Storage, Transport of Hazardous Wastes Under Hazardous and Other Waste

(Management and Transboundary Movement) Rules, 2016,

Refi-  Your application dated : 03/12/2018 received on 04/12/2018 and subseguent corresponde
Sir

1 Number of authorization RPCB/HWM/2020-2021/Bhiwadi/HSW/15.

2 Application Number; 230018 dated : 03/12/2018.

3 Partner of M/s Ajanta Chemicals Industries is hereby granted an authorization
based on the enclosed signed inspection report for Collection, Disposal,
Generation,  Reception, Storage, Transport of Hazardous waste on the premises
situated at 812 /E-9,E-10,E-12,E-11, Tehsil: Tijara District: Alwar.

Details of Authorization

SNo Type of Category Quantity/ Hazardous Waste
Hazard Unit is ctice
rdous waste sch Code Disposal Pra
1 |Chemical sludge from waste 450.00 CTDF Udaipur
water treatment | 353 MTPA
Z | Concentration or evaporation 100,00 CTDF Udaipur
residues l 37.3 MTPA

4  The authorization shall be in force for period from 01/03/2019 to 29/02/2024 .

E:,::ﬂm Bl
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— RAJASTHAN STATE POLLUTICMCONTROL BOARD
~ Raeatan G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi

P, O . J
w Phone: 01493-221435
|4
Registered
File No: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:-  20/05/2020

Unit Id : 3246
The authorization is subject to the following general and specific conditions :
A. General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board,

3. The person autherised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

4. Any unautherised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Contrel
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7. 1tis the duty of the autherised person to take prior permission of the State Pollution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean~up operation.

g, The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed
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c— RAJASTHAN STATE POLIA/TION CONTROL BOARD
—aasinen G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435

Registered

FileNo: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:- 20/05/2020
Unit Id @ 3244

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if

any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pallution Control Board from time to time.

14, Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

B. Specific Conditions

5 That this authorization shall ceased to be valid & shall be liable to be revoked
without any furthor notice in case of refusal/expiry of consent to operate under
the provisions of Water(Prevention and Control of Pollution) Act,1974 and
Air(Prevention and Control of Pollution)Act,1981 by the State Board.

6 That no recycling/re-processing of the hazardous waste covered under schedule
IV shall be carried out without prior authorisation from Rajasthan State Pollution
Control Beoard as recycler/ re-processor of hazardous waste under the rule 6 of
the Hazardous and Other Wastes (Management and Transhoundary Movement)
Rules, 2016,

7 That no hazardous waste shall be utilized for co-processing as a supplementary
resource or for energy recovery, or after processing without prior & valid
approval of Central Pollution Control Board under the rule 9of the Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016.

g That in case of any expansion or change In process or product or change in mode
/ practice of disposal of hazardous waste or its quantity, industry shall obtain
fresh autherization

9 That the arrangements for transportation of the hazardous waste for disposal
shall be done by the authorized/dedicated vehicles only and any environmental
damages during Transportation shall be borne by sender/receiver whoever
arrange the transportation.

10 That unit will submit revised membership of UCCI Udalpur, in case hazardous
waste generated is more than the quantity mentioned in the membership and
also get fresh authorization accordingly.
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RAJASTHAN STATE POLLUTIORECONTROL BOARD

— Foaghen G.0-l, Phase-2, RIICO Industrial Area, Bhiwadi

el Phone; 01493-221435

File No:

Unit Id :

11

12

13

14

15

16

17

18

19

Registered

F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:-  20/05/2020

3246

That wunit will comply Rule 8of H&OW (M&TM), Rule 2016and mnot store
hazardous waste for more than 90 days

That if any deficiency found during inspection of industry, Authorization shall be
revoked and appropriate action under the relevant act shall be initiated
accordingly.

That this Authorization is issued on the basis of post facto inspection. if on
verification, any violation is observed under EP Act-1986, this Authorization shall
be revoked and appropriate action shall be initiated under section 5 of EP Act.

The authorization is subject to the conditions stated at Annexure "A" enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986.

The unit has to display and maintain the data online cutside the factory main gate in Hindi
& English both on a 6'X 4' display board in the manner & format prescribed at Annexure
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time.

That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and
shown & submitted to the Board as and when asked for.

The hazardous waste should not be stored for a period beyond 90 days, failing which the
authorization shall deemed to be revoked.

[t shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in  accordance with the Hazardous and Other Waste (Management and Transboundary
Movement] Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization.

The operator of the facility shall liable to comply any other conditions as per the
guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste,

ﬁanﬂnﬁ
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RAJASTHAN STATE POLIAPIION CONTROL BOARD

_Ruastnan G.0-I, Phase-2, RIICO Industrial Area, Bhiwadi
P ; F
S Phone: 01493-221435
'\‘v
Registered
FileNo: F(HSW)/Alwar(Tijara)/4843(1)/2020-2021/45-46 Date:-  20/05/2020

Unit Id : 3246

20

21

That Authorization is issued under the provisions of Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other for the time-being in forcerests with the
industry/unit/project proponent,

That this Authorization shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, instituted in the past or that could be instituted againt you hy the
State Board for violation of the provisions of the Act or the Rules made thereunder.

Yours Sincerely

Regional Officer

Copy To:-

1  Master File
Regional Officer
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i_Annexure—.?l [

UDAIPUR CHAMBER OF COMMERCE & INDUSTRY
IEAYT W AT A U goeE

(An Apex Body of Trade, Industey, Mining, Fducation & Tourism of Souftiern Raasilan

uc mw-ﬁ-ﬁmms-wrsg 15" Nowvermber 2007w

Mis Ajunts Chemical Ind ustries
BI2Z /lE - 11, Samtel Zonc,
RICO Industrial Area,

Phusp ~ Y11, Bhiwadi - 301019
Distt} Alwar (Rujasthun)

Sub § Amendmerit in Quantity of Hazardous Waste for disposal ot TSDF
previous letter No. UCCUHWMF-667/2015-16/73 dated 15-10-2015

your letter dated 26.10.2018 and noted (hat you have enhanced your produclion process &
ty and wish 1o dispose off’ following quantity of waste of following Categories of Sehedule -
I of the Hazardous Wastes (Management and Handling) Rules, 1989 4nd amendments thereof -

8.Nu. Waste Type I Category & [ Quuntity / pur
Schedule No. ' annum

I, | Chemical sludge from waste 35.3 of Schedule - | 450 MTA
water treatment (ETP Sludge)

ok Coneentration or evaporation 37.3 of Schedule - 1 100 MTA
residues (MEE Salt)

We haye alreudy advised M/s Rajasthan Waste Menagement Project Pyt. Lid., Gudli w secapt i
above quantity of waste.

G s ) Meniber Secretary, Rajasthn Stite Pollutist: Conteol Board, Jaipur
?) Reglonal Qfficer, Rajusthan State Pnﬂuiign‘!:'umi Bard, Alwar
<7¢) Rajasthan Waste Masgement Project Pyt. Led., Uttaipur

’lm CHAMBER BHAWAN, MEWAR INDUSTRIALAREA, MADRI, UDAIPUR - 313003 (R i

TEL. : (0294) 2491060, 249221415, Website + www.ecciudalpurcom

20 LRy E-mull ; ucelseo@gmail com, veetsechotmuil.som

”,'o gradation of Skifls, apaciry Butlding, Lommunication & Fofrastructure Developmont




Mail ID- office@ajantacolours pom
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FORM 4
[See rules 6/5), 158 1676) anat 20 (2)/

|
FORM FOR FILING ANNUAL RETURNS

thed to State Pollumon Control Board by 30" day of June of every year for tlrii'f|
rlod April to Mnmhl #

|

¢ of the EI.LI.thI'IS-C{’ person and full address with felephone, fax number .ur.ti

I
Mr. Amit B mlwnj (Partner) | J

Production during the year (product wise), wherever applicable —

Part A, Toll:n: filled by hazardous waste generators

1. Total quaptity of waste generaled calegory wise |

S ho, Type of Wase CAT Qty Mode of Disp al
1 ETP Sludge| 383 | 426480 KG CTDF Udmp '
2 MEE Salt = 373 6810 KG murmﬂ ipds

2. Quantity flispatched

R —-._-.-.

(i) Todisposal facility - |
5. 10, Type of Waste CAT Qy | Mode of Dispdsal
1 ETP Sludge 353 | 426480 KCG CTDF Udaipi
2 MEE Salt 7.5 | BBIOKG |  CIDF Udaiphr
iy Torpeyeler or co-processors or pre-processor - Nil
(lii)  others

For Ajalﬁtu Chl}r:hhal ’Induﬂ[iers
§ gt

Authorised Sitaatpry
i
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Table 8: Inspection Report of
M/s. SRF Lid., Village:

Jhiwana, Tehsil -Tijara Distt: Alwar-301019

Rajasthan

Date of visit: 12, 08.2020

S. No. Particulars Details of Particulars
1. Name of industry M/s, SRF Lid B
2. GPS location N- 28.159683 ) |
E- 76.868100
3 Year of Commissioning | 1989 |
4. Type of the plant Chemical |
5 Product & Capacity e Chloromethanes-151.51, Hydrofluoric Acid as 100% @35 TPD. ]
* Multipurpose Plant
TFA/TFAA/MCDFA/CDFA/CDFAA/ETFA/ETFAAMTFA/PFBA/PFBI
s BPFB/EFF/PBFB/TEBA/DFA/EDFA/EDFAA/ELhy! 3-amina-444-
Trifluoroc rotonate)- 3000 TPA
o Power @10.20MW, ,
| »  Dilute Hydrogen Flouride-2.66 TPD, B .
6. Operational status | Operational I
during the visit ) |
7 CTO status o Refrigeration Plant-Expired on 30-09-19 (Renewal application of
Consent to operate is under consideration with State Board).
e Thermal Oxidation Plant-Valid, upto 30-06-23. |
e  Multi Purpose Plant-Valid, upte 30-04-24,
« Cogeneration Plant-Valid, upto 30-04-22, |
e Chloromethane Plant-Valid, upto 30-04-24.
e HFC(134a)- Valid, upto 31-01-23
Copy of renewal application and other valid consenis are enclosed at |
Annexure-1, ) |
8. HWauthorisation Valio upto 31-01-2022, Copy enclosed at Annexure-2. |
stalus |
9. Type of HW and Qty. « Empty Barrels Contaminated- 4800 Nos/Annum- Sales ta Registered
& Disposal Recycler. .
e Chemical Sludge- 500 MTPA- CTDF Udaipur.
o  Spent Oil- 50 MTA- Sales to Registered Recyeler. '
Copy of TSDF membership and last one year waste disposal details |
enclosed at Annexure-3, '
10. CGWA Status ¢ Earlier NOC was issued vide CGWB letter dated 17-05-2010.
o Industry had applied for renewal of NOC vide their application dated |
|6-12-2016 to CGWA, Copy of renewal application and expired earlier
CGWB permission is enclosed at Annexure-d. i |
11. Sources of Air I. Relfrigeration Plant-Hot Air Generator (1 Nos)- 265000 Keallr !
Emission (HSD/LSHS), l
2. Chloromethane Plant- HSD Fired Boiler- 8TPH (D2Nos.) & 15
TPH(DINops.),
3. Cogeneration Plant- Boiler (01Nos.)- 30 TPH (Coal Fired),
4, Boiler(D1Nos.}- 15 TPH (Coal Fired),
5. Boiler (0I1Nos.}- 15 TPH (Husk Fired) !
e e e —

IR in the matter of OA No, 11/2020
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[ 5. Boiler (01Nos.)- 15 TPH (Husk Fired)

1_2 " Air Pollution Control Deviees

13. Name of Plant Nos. of | Stack Height | Pollution Control
Stack m Meters Measures
Power Plant { CPP) 1 835 ESP, Bag Filter & C yclone
Multl Purpose Plant (MPP) 1 30 Scrubbers
Refrigeration Plant 2 30 Central Absorption Sy stem
' HFC 1342 Plant (1112 1 30 Scrubber
Tetrafluoroethane) plant
Thermal Oxidation Plant | 30 Scrubber
Chloromathane Plant (CMS) 2 30 Scrubber
14. Wastewater generation | Trade Efflucnt- 1395 KLD and Domestic effluent- 120 KLD
15, Water Pollution Trade Effluent: ETP (3)
| | Control Devices *  400KLD (Refrigeration & HF Plant),
| s 100KLD (For low TDS waste water obtained from Multi Purpose
Plant, Labs & Pilot plants),
« ETP of 50 KLD Followed By MEE Plant Of 20 KLD Capacity (For |
High TDS Waste)
(400 KLD Reused, 100KLD Collected in Lagoon & Mixed With Cooling
Tower Blow Down and Treated in STP and Then Used In Plantation),
Domestic _wastewater- 200KLD capacity STP using for treatment of
/I . domestic sewage. The treated effluent used in gardening purpose. L
16.  Effluent monitoring results:
. ! pH |[TS [Co | BO |’Cr'TF NO; [Cu [Bb [Ni [Zn [Cr |
| s |p |p |° N

8.0

' Consent Limit | 55.—| 10 | 250 | 30 |2.u m[m 30 |01 |20 150 |10

| value

“Analyzed sample | 7.96 MJ a0 |13 | BD 1|

0.86 | 0,00 [0.05 | 0,03 0.05 | 0,00
|L 4 |2 |3 |3 |s |s

issued by RSPCB.

e Allvalues are in mg/l except pH, All the measured values are within the limits gwmi in the consent

[17. OCEMS status

Industry had installed OCEMS for emission & effluent monitoring

and connected t¢ CPCB and RSPCB server. PTZ Camera installed
Print outs of OCEMS readings is enclosed at Annexure-5.

18. | Aerialdistance from
industry to Gadpur
| villngg

2.14 km

19, | CETP Membership

20. . Remark

(Vivek Goel)
Regional Officer,
RSPCB, Bhiwadi
" 1 r TJItT !-'-'

IRAARE miattéroN AN, 11,

No

Refrigerant gas producing umit ¢ and sample taken from ETP nu'r_hat. No

discharge of waste water was observed outside the mﬁ

(Milind Kumar m_lc}
Scientist 'C”
CPCB, Regional Directoraie

Milind Nimjg e 25
Is::ien!ist C
Regional Directorate
Central Pollution Control Board
Bhopal (M.p. )
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Ws SRF Ltd. Vlllﬂge Jhiwana Tehsil Tijara Distt: Alwar-301019 (Raj) I
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105 ‘ Annexure-q

Head Office (CD)
=Sa Rajasthan State Pollution Control Board
_i.“m;f_ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

W Phone: 141:5159600 Fax: 0141-5159697

Revised Consent

FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443

OrderNo:  2019-2020/CD/6368

Date: 3L/10/2019
Unitid : 3178

M/s S.R.F, Ltd.

Village & P.0. Jhiwana, Tehsil:Tijara
District:Alwar

Sub:  Consent to Operate under section 25/260f the Water (Prevention & Contral of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Controf of Pollution) Act, 1981.

Rel:  Your application for Consent to Operate dated 27 /12/2018 and subseguent correspondence.
Sir,

Consent to Operate under the provisions of section 25/26 of the Water [Prevention &
Contral of Pollution) Act, 1974 (hereinafter to be referred as the \Water Act) and under section
210f the Afr (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your  Chloromethane Plant (CMS) plant situated at PO, Jhiwana Tehsil: Tijara
District:Alwar, Rajasthan, subject ta the following conditions:-

1 That this Consent to Operate Is valid for a period from 01/05/2019 to 30/04/2024,

2 That this Consent is granted for manufacturing / producing following produets / by
products or carrying out the following activities or operation/processes  or  providing
following services with capacities given below,

Particular Type Quantity with Unit

CHLOROMETHANES (METHEYLENE Product 15151 TPD
CHLORIDE, CHLOROFORM & CARBON
TETRA CHLORIDE)

HEAVY ORGANICS By Product 0.93TPD
(HEXACHLOROETHANE)

HYDRO CHLORIC ACID 33% By Product 178.00 TPD
SODIUM HYPO CHLORITE By Product 23.00 TPD
SPENT SULFHURIC ACID By Product 920 TPD

3 That this consent to operate is for existing plant, process & capacity and separate cansent
to establish/operate is required to be taken for any addition / modification J alteration in
process or change in capacity or change In fuel.

e
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Head Office (CD)
S Rajasthan State Pollution Control Board
el 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
‘@ Phone: 141-5159600 Fax: 0141-5159697

Revised Consent

FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443
OrderNo: 2019-2020/CD/6368

Unit1d : 3178

Date: 31/10/2019

4 That the quantity of effluent generation along with mode of disposal [or the treated
effluent shall be as under:

Type of effiuent Max, effluent Recycled Qty Disposed Quy of efffuent
generation of Effluent (KLD)and mode of disposal
[KLD) (KLD)
Domestic Sewage 32.000 NIL 34.000

5TP and Gardening/Plantaticn

Trade Effluent 379.000 NIL 479,000

ETP and plantation within the
premises J

§ That the sources of air emmissions along with pollution control measures and  the

emission standards for the prescribed parameters shall be as under

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Chlorine Stacl at CMS Plant({ Scrubber
IND)
Hydrochloric 35 mg/Nm3
acid vapour
and mist
D.G Seteach (2 Nos.)( ACDUSTIC ENCLOSURE
T50KVA) , ADEQUATE 5TACK
HEIGHT
co 3.5 g/kw/hr
Particulate 0.2 g/kwefhr
Matter
NOx+HC a.0gfkw/h
D.G. Set each (4 Nos.)( ACOUSTIC ENCLOSURE
1250KVA) , ADEQUATE STACK
HEIGHT
i r:?.-"p i
Page 2 of 8 o e
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Head Office (CD)

Rajasthan State Pollution Control Board
7 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

\?ﬁ Phone: 141-5159600 Fax: 0141-5159697

Revised Consent

FileNo : F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443
OrderNo:  2019-2020/CD/6368

Date:  31/10/2019
UnitId : 3178

co 1.5 g/kwihr
Particulate 0.2 gfkwihr
Matter
NOx+HC 4.0 g/kw/h
Emergency Chlorine Cas( ADEQUATE STACK
L000KG/HR.) HEIGHT , Caustic
Scrubber
Emergency HCL Gas( ADEQUATE STACK
11.2KG/HR.) HEIGHT , Water
Scrubber
HCL Stack at M35 Plant{ 1N0.) Scrubber
Chlorine 15 mg/Nm?
Main Plant (Through ADEQUATE STACK
Cﬂndensur]{ 151.5TCON PER HEIGHT
DAY)
Oil Fired Boller2xs T/hr ADEQUATE STACK
(Stand by)( 16TON PER HOUR HEIGHT
STEAM)

6 That the Chloromethane Plant (CMS) plant will comply with the standards as prescribed
vide MOEF notification Mo, GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Alr Quality Standards.

7 That the domestic sewage shall be treated before disposal so as to conform to  the
standards  prescribed under the Environvent  (Protection)  Act-1986for disposal  Into
Inland Surface Water, The main parameters for regular monitoring shall be as under

Somatare Pl

Wl
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Head Office (CD)
=S Rajasthan State Pollution Control Board
—Eslsan 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Sy Phone: 141-5159600 Fax: 0141-5159697
W
Revised Consent
FlleNo : F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443

OrderNo: 2019-2020/CD/6368
Date; 31/10/2019

Unit Id : 3178

Parameters Standards

Total Suspended Solids Not Lo exeeed 100 mg

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Total Residual Chlorine Not to exceed 1.0 mg/l

Biochemileal Oxygen Demand (3 days at 27°C) Not te exceed 30 mg/l

Sulphide (us S ) Not to exceed 2,0 mg/l

Nitrate Nitrogen Not to exceed 10 mg/l

Bio-assay Test Minimum 90% survival alter Y6
hours with fish at 100% effluent

Chemical Oxygen Demand Mot Lo exceed 250 mg/l

8  That the trade effluent shall be treated before disposal so as to conform to the standards
prescribed under the Environment (Protection) Aci-1986 for  disposal  Into  Inland
Surface Water . The main parameters for regular monitoring shall be as under

-----
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Head Office (CD)
Rajasthan State Pollution Control Board

& 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 141-5159600 Fax: 0141-5159697
Revised Consant
FileNo :  F[Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443
OrderNo: 2019-2020/CD/6368
Date:  31/10/2019
Unit Id ¢ 3178
Parameters Standards
Oil and Grease Not to exceed 10 mg/|
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/]
Arsenic (as As) Notto exceed 0.Z mg/1
Mercury (As Hg) Not to exceed 0.01 mg/1
Lead (as Pb) Not to exceed 0.1 mg/I
Copper (asCu ) Not to exceed 3.0 mg/1
Zinc(asZn) Not to exceed 5.0 mg/I
Sulphide (as §) Not to exceed 2.0 mg/|
Nitrate Nitrogen Not to exceed 10 mg/I
Chromium (Hexavalent) Not to exceed 0.1 mg/l
pH Value Between 6.5 to 8.5
Total Chromium ( as Cr) Not to exceed 1.0 mg/|
Fluoride [asF) Not to exceed 1.5 mg/1
Nickel {as Ni ) Not to exceed 2.0 mg/|
Cyanide (as CN) Not to exceed 0.1 mg/1
Bio-assay Test Minimum 90% survival after
96 hours with fish at 100%
effluent
Phenclic Compounds (as C6H30H) Not to exceed 5.0 mg,/1
Chemical Oxygen Demand Not to exceed 250 mg/1

PegeSof 8
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Head Office (CD)
s Rajasthan State Pollution Control Board
— e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Wﬁ’y Phone: 141-5159600 Fax: 0141-5159697
-
Revised Consent
FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443

OrderNo:  2019-2020/CD/6368
Date:  31/10/2019
Unit1d : 3178

9 That this consemt to operate (remewal) is being issued for the production of
(i)CHLOROMETHANES  (METHEVLENE (CHLORIDE, CHLOROFORM & CARBUN TETRA
CHLORIDE): 151.51TPD, (2) HEAVY ORGANICS (HEXACHLOROETHANE) By Product:
0.93TPD, (3)HYDRO CHLORIC ACID (33%) By Product: 178.00TPD, (4] SODIUM
HYPO CHLORITE By Product: 23.007TPD (5] SPENT SULPHURIC ACID By Product:
9.20 TPD only.

10 That the consent fee has been charged on total cost of project ie Rs. 102.41/-
crores. In case there is any increase In the project cost, the required consent fee
shall be deposited accordingly.

11 That water consumption in the Chloromethane Plant{CMS) shall not exceed [rom
the reported water consumption le. 714 KLD. The total water consumption im all
the units established in the premises of the industry shall not exceed 2931 KLD.

12 That the trade effluent generated from the plant shall be treated in the Central
Effluent Treatment Plant located in the same premises for all the plants of the
industry.

13 That the industry shall strictly comply with the conditions of Environmental
Clearance issued by the Ministry of Environment & Forests, Government of India
vide letter mo.-11011/472/2007-1A11 (1) dated 25/03/2008 and F. No
J-11011/77/2015-1A11(1) dated 09/06/2016.

14 That the height of the stack attached to the chlorine gas scrubbing system shall be
30 meters above ground level.

15 That there shall nat be any generation or discharge of process effluent,

16 The trade effluent consisting of cooling tower bleed and the domestic effluent after
treatment shall be reused for plantation/horticulture etc within the premises and
no discharge shall be made outside the premises.

17 That this Consent to Operate (renewal) s valid for following sources of air
pollution situated in the premises. The consent to operate for these sources have
been granted with other plants
1, Oil Fired Boller of 8 T/hr, capacity each-Two
2. 0!l Fired Boiler of 2.5 T/hr, capacity-One
3. 0il Fired Hot Air Generator-One
4. Emergency chlorine gas absorplion system
5, Emergency HCL gas/vents absorption system
6. Main Plant Stack
7. D.G. Sets of 1250 KVA capacity each-four
8. D.G. Sets of 750 KVA capacity each- Two

18 That requirement of steam and power If any will be met from the central utility
sections for which separate consent have been grante d.
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Head Office (CD)
; Rajasthan State Pollution Control Board
— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e Phone: 141-5159600 Fax: 0141-5159697
A\ g

Revised Consent

FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443
Order No:  2019-2020/CD/6368

Date:  31/10/2019
Unit Id : 3178

19 That the domestic effluent generated at the plant shall be treated in the Sewage
Treatment Plant (STP) capacity 200KLD located in the same premises for all the
plants of the industry,

20 That there shall not be any change in product/raw material without prior Consent
to Establish and Environmental Clearance.

21 That the total trade effluent generated from process 379KLD shall be treated
through Effluent Treatment Plant (ETP) so as to comply with the standards as
prescribed under condition numhber 7 above,

22 That the entire treated f(rade effluent shall be utilized for plantation/green belt
development within the premises. For the purpose, the industry shall lay down
network of permanent lines (G Pipes) to distribute the treated effluent for
plantation in an organized & scientific manner. The pipe carrying untreated &
treated effluent shall be of different colours.

23 That the industry shall have to maintain complete zero discharge status outside
the premises. No treated/untreated effluent (domestic & industrial) shall be
discharged within/outside the premises,

24 That this revised consent letter shall supercede the earlier consent letter no
F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2426-2429 dated 16/10/2019

25 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and  under
section 21(6) of Lthe Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed At for the purpose of Air Act & Water
Act.

26 That the grant of this Consent to Operate s issued from the environmental angle only,
and does not absolve the project proponent from the other statutory ohligations
prescribed under any other law or any other instrument In force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent,

27 That the grant of this Consent to Operate shall net, In any way, adversely offect or
jeopardize the legal proceeding, If any, instituted in the past or thal could be Instituted
againt you by the State Board for viclation of the provisions of the Act or the Rules made
thereunder,

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project  proponent will comply
with the provisions of the Water Act and Alr Act and te such other conditions as may, from
time to time , be specified, by the State Board under the provisions aof the aforesaid Act{s).
Please note that, non compliance of any of the above stated conditions would tentamount to

St Mo
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Head Office (CD)

Rajasthan State Pollution Control Board
— e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

W Phone: 141-5159600 Fax: 0141-5159697

Revised Consent

FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2440-2443

OrderNo: 2019-2020/CD/6368
Date: 31/10/2019

Unit Id : 3178
revocation of Consent to Operate and project proponent / occupler shall be liable for |egal
action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge| CD |

(A), Copy To;-
L Regional Directer (Nodel Officer of CGWA), 8-A, Jhalana Doongari, Jaipur 302004 for nacassary action
at your leval,

2 Regional Officer, Regional Office, Rajasthan Stale Pollution Conlrol Board, Bhiwadi 1o ensure
compliance of standsrds and monitor and verify time to time the compliance of narms and consent lo

operate condition,

3 Master Fils,
Group Inchargef CD )
R A
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Rajasthan State Pollution Cantrol Board
. 4, Institutional Area, [halana Doongari, Jaipur-302 004
Sy Phone: 141-5159600 Fax: 0141-5159697
Wy
Registered
FileNo :  F(Tech)/Alwar{Tijara)/5038(1)/2017-2018/2049-2051
OrderNo: 201B-Z019/CD/6196
Date: {JEfOWZUIB
UnitId : 3178 o

M/s SRF. Ltd. A

Village & P.0. [hiwana, Tehsil:Tijara

District:Alwar

Sub: Consent to Operate under sectlon 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Alr [Prevention & Control of Pollution] Act, 1581,
Ref:  Yourapplication for Consent to Operate dated 20/02/2018 and subsequent correspondence.

§ir,

Consent to Operate under the provisions of sectlon 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinalter to be referred as the Water Act) and under section
21of the Air [Prevention & Contrel of Pollution) Act, 1981, [hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby pranted for
your Thermal Oxidation Plant plant situated at  Village-Jhiwana Tehsil:Tijara
District:Alwar , Rajasthan, subject to the following conditions;-

1 That this Consent to Operate is valid for a period from 01/07 /2018 to30/06/2023 .

2 That this Consent Is pranted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or  providing
foliowing services with capacities given below.

Particular Type Quantity with Unit

DILUTE HYDROGEN FLUORIDE Product 2.66 TON PER DAY

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration i
process or change in capacity or change in fuel.

4 That the guantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Lt Fasd
Werdw
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Rajasthan State Pollution Control Board
_J;ai.-_m_—l_ 4, Institutional Area, |halana Doongari, Jaipur-302 004
i@? Phone: 141:5159600 Fax: 0141-5159697
Reglistared
File No

F(Tech)/Alwar(Tijara)/5038(1)/2017-2018,/2049-2051
OrderNo: 2018-2019/CD/6196

Date: 05/07/2018
UnitId ; 3178

Type of effluent Max, effluent Recycled Quy Disposed Qty of effluent

generation of Effluent (KLD)and maode of dispusal
(KLD) [KLD)
Domestic Sewage 1.000 NIL 1.004

To be treated in STP and to be
used in plantation and
horticulture

12,000

Trade Efffuent 12.000 MIL

Treated In Effluent Trearment
Plant and used in plantation and
horticulture

5 That the sources of air emmissions along  with pollution control measures  and

the
emission standards for the prescribed parameters shall be as under;

Sources of Air Emmissions Pollution Control Prescribed
Measures Parameter Standard
Main Plant{ 23NM*/HR.) Scrubber
Fluoride as F 25 mg/Nm3
Hydrochloric 35 mg/Nm3
acid vapour
and mist

6 That the Thermal Oxidation Plant plant will comply with the standards as prescribed

vide MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to
National Ambient Air Quality Standards,

7 That the domestic sewige shall be treated before disposal so as to conform to

the
standards prescribed  under the  Environvent

(Protection)  Act-1986far disposal  Into
Inland Surface Water. The main parameters for regular monitaring shall be as under,

SI\‘I‘IIMU lan
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Rajasthan State Pollution Control Board

el 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Sy Phone: 141-5159600 Fax: 0141-5159697
|/ d
Registered

FileNo :  F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051
OrderNo: 2018-2019/CD/6196

Dates 05/07,/2018
UnitId : 3178

Parameters Standards
pH Value Between 8.5 to 9.0
Qil and Grease Not to exceed 10 mg/l
Blochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
Arsenle ( ns As) Not to exceed 0.2 mg/l
Mercury ( Ag Hg ) Not to exceed 0.01 my/l
Lead ( as Pb ) Not to exceed 0.1 mg/l
Zine (ns #n ) Not to exceed 5.0 mg/l
Cyanide ( as CN ) Not to exceed 0.2 mg/l
Sulphide (85 5 ) Not to exceed 2.0 mg/l
Nitrate Nitrogen Not to exceed 10 mg/l
Chromium (Hexavalent) Not to exceed 0.1 mg/)
Total Chromium { as Cr ) Not te exeeed 1.0 mg/
Copper (as Cu ) Not to exceed 2.0 mg/l
Fluoride ( as F ) Not to exceed 1.5 mg/l
Phenolic Compounds ( as C6HSO0H ) Not te exceed 5.0 mg/l
Nickel ( as Ni) Not (o exceed 2.0 mg/]
Bio-assay Test Minimum 0% survival after %6
hours with fish at 100%, effluent
Chemical Oxygen Demand Not to exceed 250 mg/l

B That online flurine gas bearing amalyzer shall be installed at the stack attached
HFC-23 reaction unit and forward data on State Board server.

9 That this Consent to Operate is valid for following source of air pollution,
{a) Thermal Oxidation Unit-One

10 That this Consent to Operate Is being lIssued for production of dilute hydrogen
fluoride ([50%) as a by product of thermal destruction of HFC-23, capacity of
destruction limited to 570 tonnes/annum,
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e Rajasthan State Pollution Control Board
;m; 4, Institutional Area, [halana Doongari, Jaipur-302 004
“‘W Phone: 141-5159600 Fax: 0141-5159697

Registered

FileNo :  F(Tech)/Alwar(Tijara)/5038( 1)/2017-2018/2049-2051
OrderNo: 2018-2019/CD/6196

Unitid : 3178

11 That the industry shall strictly comply with the conditions of the Environmental
Clearance issued by the Ministry of Environment & Forests, Government of India
vide letter No.- J-11011/472/2007-IV11 (I) dated 25/03/2008.

12 That water consumption in this thermal destruction plant shall not exceed from
the reported water consumption le 28KLD, The total water consumption in all the
units established in the premises of the industry shall not exceed 2921 KLD.

13 That the treated trade and domestic effluents shall be utilized for plantation/
horticulture purposes within  the premises and zero discharge status outside &
inside of the premises will be maintained

14 That the trade effluent generated from the plant shall be treated in the Central
Effluent Treatment Plant located in the same premises for all the plants of the
industry,

15 That the domestic effluent generated at the plant shall be treated In the Sewage
Treatment Plant (STP) of capacity 200KLD located in the same premise for all the
plants of the industry.

16 That water meters shall be provided at all suitable points In  consultation with
Regional Office, Alwar to measures the daily water consumption and record of
same shall be maintained in separate log- book the monthly record shall be
submlitted to Regional Office, Alwar,

17 That requirement of steam and power if any will be met from the central utility
section for which separate consent have been granted.

18 That the industry shall provide and maintaln requisite safe and adequate
infrastructural facllity for stack emission monitoring on the stacks attached with
Thermal Oxidation Plant.

19 That effluent discharged to the central treatment facility of premise shall be
metered and records shall be maintained on dail v basis in separate log- book.

20 That the industry shall comply with provisions of the Hazardous Waste
(Management, Handling & Trans-boundary Movement) Rules, 2016and disposal of
hazardous waste shall be ensured in according with the Rules.

21 That the industry shall carryout effluent sampling and ambient air quality/ stack
emission/ process emission monitoring and submit quarterly analysis report from
State  Board laboratery/ laboratory recognized by Ministry of Environment &
Forests (MoEF}, Government of India,

2Z That industry shall undertake suitable measures for rain  water harvesting flor
artificlal recharge of ground water,

23 That the Industry shall comply with the provisions of the Storage, Manufacture &
Import of Hazardous Chemical Rules, 1989,

24 That industry have to operate with valid policy under Public Liability Insurance
(PLI) Act, 91.

Date:  05/07/2018
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i Rajasthan State Pollution Control Board
_@ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
\%‘ Phone: 141-5159600 Fax: 0141-5159697

Registered
FileNo :  F(Tech)/Alwar(Tijara)/5038(1)/2017-2018/2049-2051

OrderNoi 2018-2019/CD/6196

Unit Id + 3178

25 That effluent discharged to the central treatment facility in the premise shall be
metered and records shall be maintained on daily basis.

26 That the abstraction of ground water shall not exceed the quantity for which
permission has been granted by Central Ground Water Authority and water meter
shall be placed at suitable places to measure the quantity abstracted, water
consumed, effluent generated and effluent treated /reused on daily basis,

27 That the industry shall comply with recommendation spelt out in Corporate
Responsibility for Environment Protection (CREP).

28 That industry shall furnish quarterly compliante report of consent conditions (o
the Regional Office, Bhiwadi.

29 That the industry shall submit application for renewal of consent to operate at
least 4 months hefore expiry of this consent.

30 That any incorrect information submitted in the consent application form or
declaration shall make the industry fiable for legal action under section 42of the
water and section 38 of the Alr Act,

31 That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the water Act.

32 That unit shall comply with all the conditions imposed by this Consent to Operate
failing which stern action will be taken against the unit

33 That industry shall submit details of ozone depleting substances within one month
of issuance of this letter.

34 That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act,

Date:  05/07/2018

35 That the grant of this Consent te Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other Instrument in force. The sole and complete
responsibility  to comply with the conditions laid dewn in all other laws for the (Ume-being
in force, rests with the industry/ unit/ project proponent.

36 That the grant of this Consent to Operate shall not in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for wiolation of the provisions of the Act or the Rules made
thereunder,

This Consent to Operate shall also be subject, hesides rhe aforesaid specific conditions, to
the generzl conditions given in the enclosed Annexure. The project proponent will comply
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., Rajasthan State Pollution Co ntrol Board
;i-j@: 4, Institutional Area, |halana Doongari, Jaipur-302 004
‘%—f‘-“'—’@rﬁ Phone: 141-5159600 Fax: 0141-5159697
Registered
FileNo ¢ F[Tech]fﬁlwar(‘l‘liara]{5038[1},’2[)1?-%13,‘2049-2051
order No: 201 §-2019/CD/6196
Date:  05/07/2018
Unit 1d : 3178
with the provisions of the Water Acl and Air Act and fo© cuch other conditions 23 may, [rom
rovisions of the aforesaid Act(s).

State Board under the P
¢ above stated con

occupie

be specified, by the
non compliance of any of th
te and project proponent /

ditions would tantamount o

time ta time
r shall be liable for |egal

Please note that,
revocation of Consent 1o Opera
action under the relevant provisions of the said Act{s).

This bears the approval of the competent authority.
Yours Sincerely

Group Incha rge[ €D |

Copy To:-
1 Reglonal Officer, Regional  Office, Control  Board, Bhiwadl 1@
ensure the compliance.

2 Master File

Rajasthan State Pollution

Group incharge[ €D |

S pieaini o Hal
' |l

Paga ot b



119 "Annexure-1 ‘

A Rajasthan State Pollution Control Board
M 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
@ Phone: 141-5159600 Fax: 0141-5159697

Registered
FileNo :  F(Tech)/Alwar(Tijara)/5397(1)/2018-2019/2205-2207

OrderNo: 2018-2019/CD/6197
Date: 10/07/2018
UnitId : 3178

M/s S.R.F. Lid.

Village & P.O, Jhiwana , Tehsil:Tijara
District:Alwar

Sub: Consent to Operate under section 25/26of the Water (Prevention & Control of Poliution)

Act, 1974 and under section 21{4) of Air (Prevention & Control of Pollution] Act, 1981.
Ref:  Yourapplication for Consent to Operate dated 09/02/2013 and subsequent correspondence,

Sir,

Consent to Operate under the provisions of section 25/260f the Water ([Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referrcd as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granred for
your HFC 134a Plant (1112 Tetrafluoroethane) plant situsted at Village-[hiwana [hiwana
Tehsil:Tijara District:Alwar , Rajasthan, subject to the following conditions:-

1 Thatthis Consent to Operate is valid for a period from 09/02 /2018 t0 31/01/2023 .
Z That this Consent Is granted for manufacturing / producing following products / hy

proeducts or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit
DILUTE HYDROFLUQRIC ACID By Product 1,980.00 TPA
HEAVY ORGANICS By Product 384.00 TPA
HFC1345 and HFC 32 Product 12,000.00 TPA
HYDROCHLORIC ACID By Product 5L,000.00 TFA
SPENT SULPHURIC ACID By Product 4,000.00 TPA

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alleration in
process or change In capacity or change in fuel,

4 That the gquantity of effluent generation along with mode of disposal for the treated
2ffluent shall be as under:

ar‘\:moﬂul
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Rajasthan State Pollution Control Board

o 75
—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 141-5159600 Fax: 0141-5159697
Reglstered
FileNo : F[Tedﬂfﬁlwar{'l‘ljara],1’539'?(1];'2013-201 9/2205-2207
OrderNo: 2018-2019/CD/6197
Date:  10/07/2018
Unit 1d : 3178
Type of elfluent Max. effluent Recycled Qty Disposed Qty of effluent
generation ol Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 25.000 NIL 25.000
Plantation and Horticulture
Trade Effluent 198.000 NIL 1980010
Recycled in the process,
Plantation or other uses within
premises
§ That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
]
Sources of Air Emmissions Pollution Control Prescribed
Mgasares Parameter standard
Emergency HF gas vents Scrubber
absorption system(
12000TPA)
Fluoride as F 25 mgfNm3
Hydrochloric 35 me/hm3
acid vapour
and mist
Chlorine 15 mg/Nm3
Hot 0il System( 1NO.} ADEQUATE STACK
HEIGHT
Hot il System( 2NO.) ADEQUATE STACK
HEIGHT

& That the HFC 134a Plant (1112 Tetrafluoroethane] plant will
GSR §26(E) dated

ag prescribed vide

MOEF notification No.

respect to Natlonal Ambient Air Quality Standards.

Page 20f B
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Table 9: Inspection Report of

M/s Castex Technologies Ltd.SPA-502, RIICO Industrial Area Phase-1V,

Bhiwadi, Rajasthan

(Formerly Known as M/s Amtek Technologies Ltd)

Date of Visit: 12, DR.2020

S. No. Particulars Details of Particulars .
1. | Name of the industry M/s Castex Technologies Lid, '
2. | GPS location N- 28257093 1

E- T6.8359657
3. | Year of Commissioning | 2008
4, | Type of industry Iron casting unlt o
5. | Product & Capacity Grey 8G & Alloy Iron Casting(@ 48,000 TPA .
!
6. | Operational status Operational
during visit
7. | CTO status Valid upto30-09-2023 copy enclosed al Annexure-1. l
8. | HW status NA d= |
9. | Typeof HWand Qty. & | NA _ "
Disposal  _ i
10. | CGWA Status Obtained vide letter dated 22.11.2006 and applied to CGWA for |
renewal on 30.11.2016and copy of application (s ¢nclosed at |
Annexure-2. |
11. |. Sources of Air Emission | |.Induction Melting Furnaces (08Nos. }- 6 Ton each. =
2. Electric Holding Furnace (01Nos,)- 7 Ton,
3. Pouring Furnaces (04Nos.)- § Ten ‘
12. | Air Pollution Control Sepurale suction hood and de-dusting system  provided which |
Devices consist of suction hood, ducting followed by cyclone, Bag house |
and 30m height common stack for Induction Melting Furnaces. |
Electric Holding Furnace and Pouring Furnaces.
13. | Source emission Source emission monitored during visit for the common stack and |
monitoring results the value of PM. was found o be 122 mp/Nmo this value 15 |
within Consent limit of 150 mg/Nm', I
14. | Wastewater generation | Cooling water- 93 KLD B
Domestic Sewage- 10 KLD
15, | Water Pollution Control | Cooling water - Reused, I'

Devices

Domestic Sewage-10KLD, STP was in operation for Treatment |
of domestic wastewater. The treated domestic effiuent re-used in

IR in the matter of OA No. 11/2020

—
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' 14.  Wastewater gencration | Cooling water- 93 KLD
Domeatic Sewage- 10 KLD
15, | Water Pollution Control | Cooling water - Reused,

' Devices Domestic Sewage-10KLD, STP was in operation for Treatment
of domsastic wastewater. The treated domestic effluent re-used in
plantation &horticulture purpose within the factory premises and
do discharge observed during visit.

16, OCEMS status NA T
| 17, | Aerial distancefrom | 10.13 km
indagtry to Gadpur
village .
" 18. | CETP Membership ' Yes -
19. | Remark | Respondent number mentioned at serial number 12 & 13 i.e. M/s
Castex Technologies Ltd. and M/s M-Tech Company are the
game units, Old name of M/s Castex Technologies Ltd. was M/s
Amtek India Ltd. Source emission monitonng done on
13.08.2020.
i b‘c‘:
m— M n
(Vivek Goel) (Milind K imje
Regional Officer, Scientist 'C'
R'sPtiF.'. . Bhiwdi CPCB, Regional Directorate,
e € o WA (i WIS M"’ﬁ?ﬁlm e
Fardt (68 RagScIentist.c
lonal Directorate
Central Poliution Cont
Bhopal (M }

#
IR, In the matter of OA No, 11/2020
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M/s. Cortex Technologies Ltd.2,Samtel Road, Rajasthan Housing Colony, Bhiwadi
(formerly Known as M/s. M-Tech Company !is_carrec: name Am-tech )

e — R S

W s Tt it

I'rocess of Machine job

M 1

M/s Cartex Technology has Furnace stack connected server opacity meter shows




Annexure-1 ,

124{19&;1 Office (HSW )
iy Rajasthan State Pollution Control Board
-'M 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
“N" ‘#" Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F(CPM) ,’AIwar{Ti]ara]ﬁ?'?Q[ 1)/2018-2019 /2745-2748
Order No : 21]19-21]20}115\'\?{6434

Date; 08/11/2019
Unit Id : 5758

M/s Castex Technologies Limited

5P(A)-502, RIICO Industrial Area Phase [V Bhiwadi ,
Tehsil:Tizara

Districk:Alwar

Sub. Consent to Operate under section 25/260f the Water (Prevention & Control of Follution)
Act, 1974 and under section 21 (4) of Air (Prevention & Control of Pollution) Act, 1981,

Ref:  Your application for Consent to Operate dated 24/10/2018 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of section 25/26 of the Water ([Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
Z1of the Air (Prevention & Contral of Pollution) Act, 1981, (hereinafter to be referred as the
Alr Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Grey S.G.and Alloy casting plant situated at SPA-502, RHCO Industrial Area Phase 1V

Bhiwadi RIIcO Industrial Area Tehsil: Tijara District:Alwar . Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 24/10/2018 to 30/09/2023

2 That this Consent is granted for manufacturing /  producing following products 7 by

products or carrying  out the following  activities or Operation/processes or providing
following services with capacities given below.

Signature Eo Verified
ViETToT
Particular Da%yi#019.11,08"12:25 QUasMy with Unit I
Beason: Self]

ctad
GREY 5.G, & ALLOY IRON CASTINGS Lacaticn. ]—T 48,000.00 TPA

3 That this consent to Operate is for existing plant process & capacity and separate consent
to establish/operate s required to be taken for any addition / maodification J/ alteration in
process or change in capacity or change in fuel,

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 7




Heat(Office (HSW)
Rajasthan State Pollution Control Board

% 4, Institutional Area, jhalana Doongari, Jaipur-302 004
=N 4 Phone: 0141-51 59600,5159695 Fax: 0141-5159697
\ |
Registered
FileNo FlcpmyMwarmjarayagw(1};2013-2019;2745-2743

OrderNo: 2019-2020 JHSW/6434
pate;  08/11/2019

Unit Id : 5758

Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 10,000 NIL 10.000

To be treated in STP and to be
utilized in plantation and
horticulture within the factory
premises

Coonling 93.000 93,000 NIL

Recycle in process

§ That the sources of air emmissions along with pollution control measures and the
emlssion standards for the prescribed parameters shall be as under:

Sources of Air Emmissions Pollution Control Prescribed |
Measures Parameter Standard
Core Making Machines (Shell ADEQUATE STACK
and cold box process)( HEIGHT
2GN0S.) Signature No Verified
Digitally sighed b : r
; ) DA 209 T, . |
Eight Induction melting ADEQUATE STRedson: SellA jﬂed
furnaces( 6TON) HEIGHT , Bag eRlion:
Particulate 150 mg/Mm3
Matter
Four Pouring furnaces( HTON) ADEQUATE STACK
HEIGHT
Particulate 150 mg/Nm3
Matter
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12?{ead Office (HSW )
Rajasthan State Pollution Control Boa rd

o

i e — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
@ Phone: 0141-5159600,5159695 Fax: 0141-5159697
Registered
FileNo :  F(CPM)/Alwar(Tijara)/3979(1)/2018-201 9/2745-2748
Order No ; 2019-2“20}&!5“‘/&434
Date; 08/11/2019
UnitId : 5758
Four Shot Blasting Machines ADEQUATE AIR
POLLUTION CONTROL
MEASURES ,
ADEQUATE STACK
HEIGHT , Dust
Collector
Particulate 150 mg/Nm3
Matter
Four Vertical boxless mouldin Jo4 ADEQUATE STACK
lines HEIGHT
One DG Seg( 1500KVA) ACQUSTIC ENCLOSURE
. SAFE STACK HEIGHT
ASFERER IV
Cco 150 mg/NmM3
Particulate 75 mg/NM3
Matter
NOx 710 pom
NMHC 100 mg/mm3
One Electric holding furnace( ADEQUATE SBiginatu r;(Uo Verifieg
70TON) HEIGHT Digitally sigied byMiraj Mathir
Date: 2018, 1.0 12:25:37 IS
Reaﬁgn: SaI‘A_Iesled
One Heat Treatment Furnace ADEQUATE S'I'Eﬁﬁmn:
HEIGHT
s02 600 mg/Mm3 at
3 percent dry 02
Particulate 150 mg/Nm3
Matter
MNOx 300 mg/Nm3 at
3 percent dry 02
Raw Sand Plant (Sand dryer ADEQUATE STACK
and cooler)( BTON/HR) HEIGHT
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Head Office (HSW)
Rajasthan State pollution Control Board

——

emepp—
_——% 4, Institutional Area, Jhalana Doongart, Jaipur-302 004
v"«“ﬁ-ﬁ}# Phone: {I141-51596{10.5159695 Fax: 0141-5159697
|/
Registered
File No Fl‘CPM])Mwar{TIIara]HQ??[ l]}2ﬂ13-2019j2745«21 48
Order No: EﬂlQ-IUEDIHSWfﬁ-Hll
Date:  08/11/2019
Unit 1d : 5758
Sand Plant{ 200TON/HR) ADEQUATE STACK
HEIGHT

—

6 That the Grey s.Gand Alloy casting plant will comply with
GSR 826(E) dated

MOEF notificaion  No.
National Ambient Air Quality Standards.

That shall
standards the

vide

the domestic sewage

prescribed  under

be treated before disposal so as

Environvent

the standards as prescribed

16th November, 2009 with respect to

to
Act-1986for

conform to the

(Protection) disposal Into

Inland Surface Water. The main parameters for regular monitoring shall be as under.

Parameters

Standards

Total Suspended Solids

Not to exceed 100 mg/l

Ol and Grease

Not to exceed 10 mg/l

ammonical Nitrogen (as N) Not to exceed 50 mg/l
Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l
pH Value Between 6.5 to 9.0

Chemical Oxygen Demand

Signatulé’ fedanfed

Fecal Coliform (FC) (MPN per 100ml)

Digitall Y hy el AP it

That this consent to operate
condition no. 2. The industry

F TG ol b M8 [l
=

e 2= Tt B Ta v e s R

| = 4=11 : f
is valid I%E?;ﬁa.‘:sﬁin%ﬁﬁgy products mentioned at
has to seek fresh consent to establish & operate for

any change iIn product/by produn:t)‘processf services/activity and any
maodification/alteration.

9 That metal surface treatment process such as pickling /plating /electroplating/
anodizing/ galvanizing /phosphating  etc. shall not be carried out without prior
consent to establish & gperate from the State Board

10 That the industry shall not Install any induction furnace/metal melting facility

without prior permission of the State Board,

11 That the total fresh water requirement

(20 KLD for domestic use & 103 KLD for

ground water (123 KLD).

Paged of 7

for the industry shall not exceed to 123 KLD
industrial us¢) and same ghall be met from
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—Basion._

1 Zﬁlead Office (HSW )
Rajasthan State Pollution Control Board

—— 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ﬁ‘? Phone: 0141-5159600,5159695 Fax: 0141-5159697
|
Registered
FileNo :  F(CPM)/Alwar(Tijara)/3979(1)/201 8-2019/2745.2748

Order No: 2019-2020/HSW /6434

Unit Id :

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Date:  08/11/2019
5758
That industry shall not abstract ground water more than 123KLD and submit
NOC/Permission for abstraction of ground water from CGWA within six months,
failing which the consent shall deemed to be revoked,
That water meters shall be maintained at all suitable points to measure quantity of
dally ground water withdrawal and water consumption for different purposes.
Record of the same shall be maintained on daily basis,
That industry shall maintain sewage treatment plant (STP) of adequate capacity
(15 KLD-2 nos. of SKLD each) so as to wteat the entire domestic waste water (10
KLD) up to the norms mentioned at conditionno 7,
That the entire treated domestc waste  water (10KLD) shall be wused for
horticulture/plantation  within the premises and no waste water shall be
discharged outside the premises,
That the cooling blow down (93 KLD) shall be completely recycled and reused in
the process and no discharge shall be made within or outside the premises.
That no waste water (domestic & trade effluent) shall be discharged outside the
factory premises in any case and complete zero discharge status shall be
maintained,
That proper loghook of STP shall be maintained and record of daily consumption of
chemicals and running hours of STP along with daily quantity of product shall he
malntained.
That flow meters shall be malntained at inlet & outlet of STP and on the pipeline
used for carrying the treated domestic waste water for plantation use and daily

record of the same shall be maintained, Signatu re Not Verified

That the industry shall maintain separatg,. i?ﬁﬂggig 18, ‘laj'?ﬁgﬁ'ﬁﬁ treatment plant
and daily record of energy consumption shall begﬁqm@mgg-; 7 k37 ST

That trained/skilled operators/supervisors shalﬁ?ﬁ&ﬁiﬁlﬁ?ﬂ&jﬂﬁ&me the STP,
Location:

That good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste,

That treated & untreated effluent/waste water carrying pipeline should be in
different colors.

That the industry shall maintain  acoustic enclosure and adequate stack height
with one D.G, Set of 1500 KVA .

That industry shall maintain adequate stack height and/or air pollution control
measures at core making machine, eight induction melting furnaces, four shot
blasting machines, four pouring furnaces, four vertical boxless moulding lines, one
electric holding furnace, one heat treatment furnace, raw sand plant & sand plant
to achieve the prescribed standards/norms,

Page5of T
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1
Hea& %fﬂce (HSW)
Rajasthan State Pollution Control Board

_‘% 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e e Phone: 0141-5159600.5159695 Fax: 0141-5159697
/4
Registered
File No F(CPM)/Alwar(Tijara) f39?9(1)[2015-2019{2145-2743

Order No: 2019-2020/HSW /6434

Unit Id

26

27

28

29

30

31

32

33

34

35

36

37

Date: 08/11/2019
5758
That Industry shall maintain adequate infrastructure facility as per ER -lv at all
the sources of air emissions & one DG Set of 1500 KVA for carryout stack emission
monitoring.
That no additional source of Air/Water pollution shall be installed without prior
consent to establish from the State Board.
That the industry shall carryout  effluent sampling/stack monitoring/ambient  air
quality monitoring and submit half yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of gnvironment & Forests (MoE&F),
Government of India.
That the industry shall obtain Environmental Clearance from competent authority
under EIA Notification dated 14.09.2006for taking up any such activity which
attracts  Environmental clearance under EIA Notification  dated 14.09.2006 in
future.
That industry shall comply with the provisions of Hazardous & Other Waste
(Management & Transboudary Movement)  Rules, 2016 and  record of daily
hazardous waste generated and its disposal shall be maintained.
That the industry shall install adequately designed rain water harvesting structure
for recharge of ground water in and around the area.
That the plantation of local species in the 33% of total area of the project shall be
carried out,
That the industry shall not use pet coke/furnace oil im any pmmss;‘servicefuti]lty
in compliance to the order dated 24/10/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of %ﬁmﬁrg‘ wperifi@d in the State of
Rajasthan, Digitally sighed by/MNiraj Mathur
That this consent ta operate shall be 50&@#@1 011 a7 any direction or
order passed by NGT/ Honorable Court of law in BReRRMGEIATIEsted
That consent fee with the consent applilcgﬁﬁlmﬁnder reference has been deposited
for total capltal investment as on 31.42.2018as per the CA. certificate submitted by
the unit as Rs. 197.4591 Cr. which includes the cost of Land, Building, Plant &
Machinery and miscellaneous assets. The industry is liable to deposit any
additional fee if the investment exceeds.
That the industry shall submit quarterly compliance report of all the above
conditions to the State Board.
That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act 10 review anyone or all the conditions imposed here in
ibove and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

Paga ol 7




13fead Office (Hsw)

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695 Fax: 0141-5159697

Registered

FileNo : F(CPM)/Alwar(Tijara)/3979(1)/2018-2019/2745-2748
OrderNo:  2019-2020/HSW/6434

Date:  08/11/2019
UnitId : 5753

38 That the grant of this Consent to Operate {5 issued from the environmenta angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under any other law or any other instrument in force, The snle and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

39 That the grant of this Consent to Operate shall not, In any way, adversely affoct oy

jeopardize the legal proceeding, if any, instituted in the Past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Comsent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The preject  proponent  will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s),

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the com petent authority,

Yours Sincerely

Group Incharge[ HSW |
(A) Copy To:-
1 P.S.to Chairperson, RSFCB, Jaipur..

< Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwad to ensure the
compliance.
3 Master File.

Group Incharge[ HSW |

Page 7 of 7
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|

CALTEX TECHNOLOGIES Ll Nxcd

(formeriy known as Anuek india Limied)

b diate Offce: 8, L.S.C., Pamposh Frcave, Goa
Tel.: +81 11 42344444, Fax: 491
E-mni: Infe@castextechnaiogiss com, Wabsl

8,

Tie Regional Director
Central Ground Water Board,
Wester Region, Jaipur

teor Kaifasn- |, Mew Demi - 1y oen

11 42344400

te: castextechnologios. comn

CIN; LB5921HR1983PL 033729

Date. 30-1]-201¢

Sul:  Gubmicslon of remewal application for groundwates withdrawsl in [ard Capy

Reli Qur Previous NOC nols: - 2 [-4{56}/WR/CGWA,06

Bear Sir,

With reference to above cited subject, we have applied for renewal of NOC from CGW A
for groundwater withdrawal as per our pervious Permission / NOC no: - 21-4(56)/WR/CG'A £ /1

(copy enclosed). As per the CGWA guidelines

hard copy of the same along with applicatiar fonn

and requisite fee to be submitted to conceming “egional office of CGWB,

Further, hereby we are submitting the following documents along with demand dra¥ of
Rs. 560/- in favour PAO, CGWB, for your kind perusal and needful doings,

1. Hard Copy of Application Form

Compliance report

A

Copy of previous Permission /NQC.
Demand Draft of Rs. 500/ in favour
No...079475Dated....30-11-2016. ..

of PAO, CGWB, payable at Faridahzad. Haryana

You are requested to forward the same to CGWA, New Delhi for their consideration and issuance

of NOC.

Thanking You,
Yours truly

For Castex Technologies Limited.
(Formaily known as Amtek indio Ltd. )

=l ‘--I;}"_{ ] |
Authorized Signatory

'Ei‘ﬂf\‘-‘f"'&-{' B

-

SPA-502, RIICO Industrial Area,
Phase-1, Distt. Alwar

(Rajasthan) 301012 NDIA

Tel: +81 8772212603 BT72204553

Reqd. Office:

Village Narsinghpis,

Mohammadpur € J hemesar Bpad
Gurgaon, Hawyan: -, 22001 1ndia

Tal.: +31-124-47/0407) / 4033654 { 408585



(iii)

(Attach Site Plan / Map - Drawing / Map showing Locaticn with reference o -
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ARG Bl T WG

—

CENTRAL GROUNL WATER ALTHORITY
{Constituted under section 3 (3} of the Environment (Protection) Act, 1986

APPLICATION FOR RENEWAL OF NOC ISSUED TO EXISTING
INDUSTRIAL/ INFRASTRUCTURE PROJECTS ABSTRACTING GROUND (w2 10
FOR
EXISTING USAGE / WITH ADDITIONAL REQUIREMENT DUE TO EXPANSION

Refer ..Annexure for filing up form = explongtion of ferms / details et

Generzl Information
Name of the Industry / Infrastructure: M/s Castex Technologies Limited
(Unit Name - M/s Amtek Auto Ltd. { Foundry Division)
[ Group Name, if any........,,. Ao%kewwes i)
Details of Project :
Main Type of Industry / Infrastructure:
Auto Mobile Components Industry
Details of Industry Product / Process (For Industry anly- Refer annexure for details)
Location details of the project: (Attach site plan and location map|
1. Village / Town Name Bhiwadi Pincode | 301019
2. Block [/ Taluka Name:............coiivon,
3. Tehsil / Taluka Name .......Tijara
4, District Name : Alwar
5. State / UT Name : Rajasthan

major landmark / Village / Town of the area) (A4 / A3 size papear only ( ’
(Tick Mark if attached) L__, _J
{iv) Name : Urban Development Authority / Statutory Notified Indusirlz| Area

(v}

{vi}

/ SEZ / Municipal Carporatien / Gram-Nagar Panchayat ... ...

Communication Details
(a) Complete Postal Address with Pin code
M/s castex Technologles Limited

SP-502 RIICO Industrial Area

Bhiwadi
(b} Phone No [landling) . v,
(c) Fax NO.osini

([d)  Mobile No..8696930204
(e) Email vilav.tyapi@gmail.com

Details of Existing NOC issued by CGWA (enclose copy) (

(a) NOC Letter No  (21-4(56)/WR/CGWA/06) 4
(b) Date of Issuance 22/11/2006

(e]) Validity till (Date / period, if any mentionad) o insan i
{d) Reason for not applying for renewal before expiry of NOC Validiry (Atiach Affidavit)
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3 Details of groundwater abstraction structures:

Particulars

Existing Structure

Proposed ser sehure
[enly in case of
—..Sxpension)

Number of structure

Type of structure (dug well, tube well, bore well, dug cum

bore well) Bore well

Year of construction L2007 —
Pepth (meter below ground level) 250 Feet

Diameter (mm) ™!

Depth to water level {meters below ground level) 160 Feet

Discharge (m"/hour)

Operational hours/day

Round of elock

Operational days/year

300

Mode of lift and Harse Power of pump

Subimersibls

Whether fitted with meter or not

Same as exiing |

Compliance to the conditions prescribed in the NOC

Status of compliance 8

Remaris

1

5. No. Condttions glven ln NOZ
1 Water meter data = Check for graundwater abstrsction iy
] Implementation of fiainwatar Harvesting Proposal i es =

Roeport and Photographs
3 wWater Leve! [ Plaaometar monlioring Data Vres =
4 Water Quality Monilering Data '
5 Recycle ~ Reuse detalls W = [
: - .o — = l
? = — - =
A » 1

¥ (any other specific conditions mentioned in NOC Letter)

#(Please attach consolidated report along with colored photographs of conditions of NOC in 2 et

Groundwater availability report (Please enclose a comprehensive report/ricte on groundwater
condition/groundwater quality in and around 5 km of the areas) {Applicable only in the expansion

programme of the project.)

Details of rainwater harvesting and artificial recharge measures for groundwater recharge in the area.

Copy of valid referral letter / Consent to operate as on date for Existing project / Expansion Projec!

from Central Pollution Control Board /State Pollution Contrel Board/Bureau of Indian
Standards/Ministry of Enviranment and Forests/ State Level Environment Im pact Assessment
Autharity / Urbana Development Authority / Municipal Corp etc,, or any State / Central Goverrimert

Statutory Bady may be provided.
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Compliance Report

Ref: - Our Consent Letter No 21-4(56)/WR/CCWA /06 an Dated. 1 7/02/2009

Respected Sir,

Enclosed please find herewith the compliance Report.

I's.No

1.

Condition

Description

Condition 1.

That industry may abstract 123 m3/day of ground water through
two proposed tube wells, No additional ground water abstraction
structures to be constructed tor this purpose without prior
approval of the CGWA.

Condition 2,

All the ground water abstraction structures to be fitted with water

meter by the industry at its awn cost and manitoring of ground

water abstraction to be undertaken accordingly on regular basis aty

least once in month. The ground water quality to be monitored
twice in a year during pre mansoon and post monsocon perlods.

Condition 3,

The industry shall in consolation with the Regional Directar,
Central Ground water Board, Western Region, jaipur implement
ground water recharge measures to the tune of 51,092 m3 /year in
and around the industrial area as proposed by the firm for
augmenting the ground water recourses of the Area The

completion of the artificial recharge structures may be done within |

Siax swwiiths from date of issuance of this letter and Intimated
accordingly to this office for verification.

! Eum;?}l;ﬁc_t:
'- 1_-.‘_r:1tu_s.
| Notad

MNuted

NEEEEI

Condition 4,

The photographs of the recharge structures are to be furnished
Immediately after completion of the same.

Nuted

' Condition 5.

The industry at its own cost shall install pyrometers at suitable
locations and excite ground water regime monitoring program in
and around the project area on regular basis in consultation with
the Regional Directar, Central Ground Water Board, Western
Region, Jaipur

Condition B,

The ground water monitoring date in respect of §, No. 2 & 5 to be
submitted to Central Ground Water Board, Western Region, Jaipur
on basis at least once in a year.

Condition 7.

The industry shall ensure proper recycling and reuse of waste
water after adequate treatment.

Nn!ufr -

|

_l_N[}LE;‘}

Noted

Condition 8,

Action token report in respect of S. No. 1 1o 7 may be submitted to
CGWA within one year period

Condition 9,

The permission is liable to be cancelled in case of nen-compliance
cfany of the conditions as maintained in S.No, 110 8.

10

Condition 10,

Noted

| Noted =

This approval is valid for two years from date of ssuance of this Noted

letter Upon review of status of compliance of the above conditians
after two years decision for revalidation of approval wil) be
conveyed accordingly.
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M/sAnshul Strips Pvt. Ltd,

137

Table 10: Inspection Report of

SP-812/G1-62-63, RIICO Industrial Area, Phase-I|
Bhiwadi-301019 (Raj)

Date of Visit: 12.08.2020

IR in the matter of OA No. 11/2020

| 8. No. Particulars Details of Particulars
1. | Name of industry M/s. Anshul Strips Pvt. Ltd.,
2. | GPS location N- 28.204387 '
E- 76.847962
3. | Year of Commissioning | 200]
4. | Type of industry stainless steel rolling mill
5. | Product & Capacity S3 Sheets@ 3120 MTPA
6. | Operational status of the | Operational i o
industry during visit |
7. | C€CTO statuos Valid upto29-02-2024. Copy enclosed at Annexure-1.
8. | HW status Valid, upto31-03-2024. Copy enclosed at Annexure-2.
9. | Type of HW and Qty. & »  Chemical Sludge- 50 MTPA- CTDF Udaipur _
‘Disposal *  Used Or 8pent Oil- 0.10 KLA- Sales To Registered Recycler.
Copy of TSDF membership and last one year waste disposal
details enclosed at Annexure-3,
10. | CGWA Status Applied to CGWA and copy of the application is enclosed at
Annexure-4.
11. | Source of Air pollution Annealing Furnace (02Nos.)- 17 TPM each (LDO/LSHS Fired)
12. | Air Pollution Control Wet scrubber followed by | 1m height stack.
Devices installed =
13. | wastewater generation Trade Effluent- 11.5 KLD
Domestic effluent - 2 KLD
14. | Water Pollution Control | Trade Effluent- Rinsing Water Treated in 25 KLD ca pacity
Devices ETP and the treated effluent of § KLD reused & 6.5 KLD
dispose into RIICO drain which connected to CETP (or
further treatment,
v __Spent Acid-Spent acid is being sent to Spent Acic

Fage 28
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Neutralization Facility (SANF) of 100 KLD at CETP for

treatment purpose.
® i — For disposal of the domestic wastewater
Septic Tank & Soak pit have beenprovided |
15. | Efftuent monitoring resulls '
pH COD | BOD | Cr™ |F Zn | Fb Fe Ni
Consent Limit | 5.5. - 9.0 | 100 | 250 |30 | 2.0 15 15 1.0 3.0 EXH
Analyzed 7.54 Bl §6 25 BDL | 6.11 | 0.038 | 0.133 | L.111 | 0.093
sumple valuc
¢ Allvalues are in mg/l exceptpdd. N
16. | OCEMS status NA
17. | Aerial distance from 4,66 km
industry to Gadpur
village e
18. | CETP Membership Yes
19. | Remark A stainless steel rolling mill type umit and taken sample from

outlet of ETP.

L
i CEE
(Vivek Goel)
Regional Officer,
RSPCB. Bi%_iwii

g TEED

4 |.":- I &k " e e

= A

(Milind Kumar Nje%

Scientisi 'C'

CPCB, Regional Directorate,
..Bh

Millnd Nimije
Scientist-C
Regional Di
Central Pollution Control Boarg
Bhopal (M.P.)

IR In the matter of OA No. 11/2020
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M/s. Anshul Strips Sectnr-.’! RIILO Industrial Area, Bhwadi—301019 (Raj)
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ETP of M/s Anshul Strips, shows ACF treatment




140 ' Annexure-1

Regional Office Bhiwadi

=== Rajasthan State Pollution Control Board
— Lol G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
% Phone: 01493-221435

Registered

FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

OrderNo: 2018-2019/Bhiwadi/6227

Date:  07/03/2019
Unit Id ¢ 1289

M/s Anshul Strips Pvt, Lid,

SP-812/G1-62-63, RIICO Industrial Area, Phase-I, Bhiwadi,
Tehsil: TIZARA
District:ALWAR

Sub: Consent to Operate under section 25/26 0f the Water (Prevention & Control of Pallutian)
Act, 1974 and under sectlon 21(4) of Air ( Prevention & Control of Poll ution) Act, 1981,

Ref:  Yourapplication for Consent to Operate dated 13/10/2018 and subsequent correspondence.
3ir,

Consenl to Operate under the provisions of section 25/26 of the Water (Prevendon &
Contral of Pollution) Act, 1974 (hereinafter Lo be referred as the Water Act) and under section
Zlof the Air {Prevention & Contro] of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for
your Anshul Strips Pvt. Ltd. plant situated at SP-812/G1-62-63, RIICO Industrial Area,

Phase-l, Bhiwadi Bhiwadi Tehsil:Tijara DistrictAlwar , Rajasthan, subject to the following
conditions:-

1 Thatthis Consentte Operate is valid for a period from 07,/03/2019 to 29/02/2024 .

Z That this Consent Is granted for manufacturing / producing  following products / by
preducts or carrying out the following activities or operation/processes or providing
following services with capacities given below,

Particular Type Quantity with Unit
5 5 SHEETS (PATTI PATTA) Product 3,120,00 MT/ANNUM J

3 That this consent to operate Is for existing plant, process B capacity and separate consent
to establish/operate is required to be taken for any addition / modification / -alteration in
process or change in capacity or change in fuel

4 That the quantity of effluent generation along with mode of disposal for the treated
gffluent shall be as under:

Sl hod
Wrrlia
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Regional Office Bhiwadi

o Rajasthan State Pollution Control Board

______-:-m' G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-22 1435

4

FileNo : F{'l‘el:h],FAlwar{Tiiara]j'E'?3'?[1‘],’2018-2019{1'?17-1713
Qrder No: 2ﬂ1ﬂ-lﬂiﬂfﬂhiwaﬁl,‘"622‘?
pate:  ©07/03/2019
Upit 1d + 1289
Type of effluent Max. effluent Recycled Qty 1 Disposed Qty of effluent
generation aof Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 2,000 NiL 2000
septic Tank and Soakpit
FTrade Effluent 11,500 5.000 6500
L ~ In to RIICO Drain Leading to CETP
g That the sources of alr emmissions along with pollution control  messures and the
emission standards for the prescribed parameters shall be as under:
gpurces ol Air Emmissions Pollution Control Prescribed ]
Measur
easured parameter Standard
DG Set( 32Z0KVA) ACOUSTIC ENCLOSURE
WITH ADEQUATE
STACH HEIGHT .
Pickling Section ADEQUATE STACK
HEIGHT , ALKALI
SCRUBBER
Acid Mist 50 mg/Nm3
Two Liquid Fuel Fired Furnace ADEQUATE STACK
(LDO/LSHS - 17 TPM Each)( HEIGHT
17TPM)
6 That the trade effluent shall ‘be treated before disposal so as [0 confarm to the standards
prescribed under the Environment (Protection) Act-1986 for  disposal At the fnlet of
The main parameters for regular monitoring  shall

Common Effluent Treatment Plants .

Emptirnn Tho?
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Regional Office Bhiwadi
=2 Rajasthan State Pollution Control Board
sl G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
“‘-\{‘-“f’fﬁ Phone: 01493-221435
Registered
FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

Order No: 2018-2019/Bhiwadi /6227

Date: 07,/03/2019
Unit Id : 1289

FParameters Standards
0il & Grease Not to exceed 20 mg/1
pH Value Between 5.5 to 9.0
Lead [as Pb) Not to exceed 1.00 mg/I i
Nickel (as Ni) Not to exceed 3.00 mg/1
ZincasZn Not to exceed 15.00 mg/1
Hexavalent Chramium (as Cr+6 ) Not to exceed 2.0 mg/|
BOD 3 days, 27°C Not to exceed 30 mg/|
Total Suspended Solids Not to exceed 100 mg/|
con Not to exceed 250 mg/1
Fluoride as F Nottoexceed 15 mg/I
Ironas Fe Not to exceed 3 mp/l

7 That the industry shall apply for renewal of this consent or for consent to operate
at least 120days in advance prior to expiry date of this consent letter olse
additional fee shall have to be deposited in accordance with the Rajasthan Water &
Air [Prevention & Control ol Pollution) (Amendment) Rules 2016,

8 That the industry shall not establish any plant / process or does not carry out any
activity which attracts  environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

9 That the power supply to all parts relating to operation of Water and Air pollution
control systems, as applicable, shall be measured by separate electricity meters and
respective log books be malntained,

10 That the power supply of the production shall be so interlocked with the Air &
Water pollution control equipments, that incase of non functioning of the pollution
control equipment the production process stops automatically.

11 That this consent to operate Is being issued to your project having investment In
Land, building, plant & machinery as Rs 200.81Lakh. In case of any increase |n
capacity or addition/ modification/ alteration/ or change in product mix or
process or raw material or fuel, the project propuonent is required to obtain fresh
consent to establish/operate from the Board,

-'..‘.I::"'I It
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Regional Office Bhiwadi
Rajasthan State Pollution Control Board

__:EL G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
w Phone: 01493-221435
Retgjistered
FileNo :  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

Order No:  2018-2019/Bhiwadi/6227
Date:  07/03/2019
Unit Id : 1289

12 That the domestic effluent generated from the industry shall be treated as 1S : 2470
{ Part-1 & M) and the treated effluent shall be disposed through septic tank and
soak pits

13 That the unit shall comply with of the conditions as Iimposed vide last consent
letter no. F{Tech)/Alwar(Tijara)/2260(1)/2015-2016/214-216 dated 27/04/2015.

14 That this consent is issued under red category (sr no-36, pickling) as per Board's
letter dt 06.05.2018.

15 That total water consumption shall not exceed to 1BKLD (13KLD fresh water & 5
KLD ETP treated waste water used in process).

16 That total fresh water requirement shall not exceed to 13KLD (2Z5KLD for
domestic use, 3 KLD for pickling / acid bath use, 6.3 KLD for rinsing use, 0.2 KLD for
plantation use & 1 KLD for scrubber use) and same shall be met from ground water,

17 That the industry shall obtain NOC/ permission from CGWA for ground water
abstraction,

18 That water meters shall be maintain at all suitable points to measure quantity of
daily ground water abstracted from bore well and water comsumption for different
purposes. Record of the same shall be maintained on daily basis

19 That industry shall maintain effluent treatment plant [ETP} of adequate capacity
so as to treat the entire trade effluent generated from process (11.5KLD) up to the
norms prescribed at condition no 6,

20 That treated trade effluent shall be reused [/ recyeled in process with in premises
up to maximum possible extent and excess/surplus effluent (if any) may be
discharged after proper treatmenl as per prescribed norms in to RICO  drain
leading to CETP, Bhiwadi.

21 That industry shall maintain  suitable flow measuring device at appropriate
locations to measure the quantity of treated effluent reused in process and
discharge into RIICO drain leading to CETP and record of same shall be maintained
and submitted to RO, Bhiwadl.

22 That spent acid (3.6 KLD maximum) shall be transported to CETP (SANF) through
leak proof dedicated tankers having GPRS for further treatment and no spent acid
shall be discharged into RIICO drain in any case,

23 That no untreated/acidic effluent shall be discharged inte RICO drain leading to
CETP

24 That the Industry shall maintain complete record of spent acid transported to the
CETP (SANF) on daily basis and submit monthly report to this office.

25 That industry shall renew the membership of CETP Trust, Bhiwadi from time to
time and deposit charges towards operation and maintenance of CETP regularly

St
i
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Regional Otfice Bhiwadi

Rajasthan State Pollution Control Board
(.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
Phone: 01493-221435

Registered
t  F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718

Order No:  2018-2019/Bhiwadi/6227

Unit 1d :

26

27

28

29

30

31

32

a3

34

35

36

a7

38

Page 5of § et

Date: 07/03/2019
1289
That CETP treated effluent equivalent to the quantity of effluent generated shall be
utilized for plantation/secondary gainful purposes within the premises. Record in
respect of quantity of effluent generated and quantity of CETP treated effluent
received for plantation/secondary gainful purposes shall be maintained on daily
basis and shall be submitted to Regional Office, Bhiwadi as and when asked for
That Industry shall maintain septic lank & svak pit of adequate capacity to treal
the entire domeslic waste water (2ZKLD) and no waste water shall be discharged
outside the premises
That proper loghook of ETP shall be maintained and record of daily consumption of
chemicals shall be maintained in logbook.
That flow meters shall be maintained at inlet & outlet of ETP and daily record ol
the same shall be maintained.
That trained/skilled operators/supervisors shall be employed to operate the ETF.

That good quality of chemicals shall be used to achieve the desired results and to
minimize the quantity of hazardous waste (ETP sludge),
That treated & untreated effluent carrying pipeline should be in different colors.

That the industry shall maintain acoustic enclosure and stack of adequate height
with D.G. Set of 320 KVA,

That industry shall maintain stack of adequate height at the pickling section & al
LDO/LSHS fired furnace and air pollution control measures provided at plcking
section shall be operated efficiently whenever plant is operated.

That Industry shall maintain safe & adequate infrastructure [facility al picking
section to conduct air emission monitering,

That no additional source of Air/Water pollution shall be installed without prior
consent to establish & operate from the State Board,

That the Industry shall carryout effluent sampling/stack monitoring/ambient  air
guality monitoring and submit half yearly analysis report from the State Board
laboratory/laboratory recognized by Ministry of Environment & Forests (MoE&F),
Government of India,

That industry shall comply with the provisions of Hazardous & others Waste
(Management & Transhoundary Movement] Rules, 2016and record of daily
hazardous waste generation and its disposal shall be maintained.
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Regional Office Bhiwadi
sl Rajasthan State Pollution Control Board
—b el G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
v?\e Phone: 01493-221435
\ |
Registered

FileNo : F(Tech)/Alwar(Tijara)/5737(1)/2018-2019/1717-1718
OrderNo: 2018-2019/Bhiwadi 6227

Unit Id ¢ 1289
39 That not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and  under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

Date:  07/03/2019

40 That the grant of this Consent to Operate is issved from the environmental angle only,
and does not absolve the project proponent from the other statutory ubligations
prescribed under any other law or any other instrument in force, The sole and complete
responsibility to comply with the conditions lald down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

41 That the grant of this Consent to Operate shall not in amy way, adversely affect or
jeopardize the legal proceeding if any, Instituted In the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will - comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act{s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liabie for legal

action under the relevant provisions ol the said Act(s),

Yours Sincerely

Hegional Officer| Bhiwadi |

Copy Toe-
1 Master File.

Regional Officer[ Bhiwadi ]

Vil ol
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— RAJASTHAN STATE POLLUT{ON CONTROL BOARD

S Faesthen G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
@ Phone: 01493-221435
Registered
FileNo: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date:-  13/05/2020

Unit 1d : 1289

M/s Anshul Strips Pvt. Ltd.

SP-812/G1-62-63, RIICO Industrial Area, Phase-1, Bhiwadi, Tehsil:TIZARA

DistrictALWAR

Subi-  Authorization for operating a facility for Collection, Disposal, Generation, Reception,
Storage, Transport, Treatment of Hazardous Wastes Under Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016.

Ref:-  Your application dated : 01/05/2019 received on 01/05/2019 and subsequent corresponde
Sir

1  Number of authorization RPCB/HWM/2020-2021/Bhiwadi /HSW/10.

2  Application Number: 242051 dated : 01/05/2019.

3 Director of M/s Anshul Strips Pvt, Ltd. {is hereby granted an authorization based on
the enclosed signed inspection report for Collection, Disposal, Generation,
Reception,  Storage, Transport, Treatment of Hazardous waste on the premises
situated at SP-812/G1-62-63, RIICO Industrial Area, Phase-l, Bhiwadi Tehsil: Tijara
District: Alwar,

Details of Authorization

SNo Type of Category Quantity/ Hazardous Waste
Ha t isposal Practi
zardous waste sch Code Unit Disp ce
1 |Chemical sludge  from waste 50.00 CTDF Udaipur
water  treatment (Pharma I 35.3 MT PER YEAR
Industries)
2 | Used or spent oil 0.10 Sales to Registered
l 51 KLA Recycler

4  The authorization shall be in force for period from 01/04/2019to 31/03/2024 .

Sagraiuiie Mo
e
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— RAJASTHAN STATE POLLUYON CONTROL BOARD

Raasthan (.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
o : 03-221435
S Phone: 014 3
|
Registered
File No: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-Z6 Date:-  13/05/2020

Unit Id : 1289

The autharization is subject to the following general and specific conditions :
A. General conditions of Authorization

1. The authorised person shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Control Board.

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

5. The person authorised shall Implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7.1 the duty ol the authorised person to take prior permission of the State Pollution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or

pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed
Sigruariijie Mol
Wardia
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_— RAJASTHAN STATE POLLUTION CONTROL BOARD
— Foasthan G.0-1, Phase-Z, RIICO Industrial Area, Bhiwadi

@ Phone: 01493-221435

Registered

File No: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date:-  13/05/2020

Unit Id : 1289

10

of as per specific conditions of authorisation.

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any.

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.
13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to time.

14, Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year.

B. Specific Conditions

That this authorization shall ceased to be valid & shall be liable to be revoked
without any furthor notice in case of refusal/expiry of consent to operate under
the provisions = of Water(Prevention and Control of Pollution) Act,1974and
Air(Prevention and Control of Pollution)Act,1981 by the State Board.

That no recycling/re-processing of the hazardous waste covered under schedule

IV shall be carried out without prior authorisation from Rajasthan State Pollution

Control Board as recycler/ re-processor of hazardous waste under the rule 6 of

the Hazardous and Other Wastes (Management and Transboundary Movement)

Rules, 2016.

hat no hazardous waste shall be utilized for co-processing as a supplementary

resource or for energy recovery, or after processing without prior & valid

approval of Central Pollution Control Board under the rule 9of the Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016.

hat in case of any expansion or change in process or product or change in mode /

practice of disposal of hazardous waste or its quantity, industry shall obtain fresh

authorization

That the arrangements for transportation of the hazardous waste for disposal

shall be done by the authorized/dedicated vehicles only and any environmental

damages during Transportation shall be borne by sender/receiver whoever

arrange the transportation.

That unit will submit revised membership of UCCI Udaipur, in case hazardous

waste generated is more than the quantity mentioned in the membership and

also get fresh authorization accordingly.
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RAJASTHAN STATE POLLUfTON CONTROL BOARD

“Rasshan G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
m Phone: 01493-221435
|
Registered
FileNo: F({HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date;-  13/05/2020
Unit Id : {289

11 That wunit will comply Rule 8of H&OW (M&TM), Rule 2016and not store
hazardous waste for more than 90 days

12 That if any deficiency found during inspection of industry, Authorization shall be
revoked and appropriate action under the relevant act shall be Initiated
accordingly.

13 That this Authorization is issued on the basis of post facto Inspection, if on
verification, any violation is observed under EP Act-1986, this Authorization shall
be revoked and appropriate action shall be initiated under section 5 of EP Act.

14 The authorization is subject to the conditions stated at Annexure "A" enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the time
being forced under the Environmental (Protection) Act, 1986.

15 The unit has to display and maintain the data online outside the factory main gate in Hindi
& English both on a 6'X 4' display board in the manner & format prescribed at Annexure
"B" and the report of the Compliance along with photograph shall be submitted to this
office & Regional Office, time to time,

16 That the annual reports/returns in the form prescribed under the Rules shall be
submitted to the Board by 30th June of every year and records of hazardous waste
Generation, handling & management shall be maintained according to the provisions of
the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and
shown & submitted to the Board as and when asked for.

17  The hazardous waste should not be stored for a period beyond 90 days, failing which the
authorization shall deemed to be revoked,

18 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly
in  accordance with the Hazardous and Other Waste (Management and Transboundary
Movement] Rules, 2016. Non compliance of the Rules or any of the conditions contained
in the authorization shall be tantamount to automatic cancellation/revocation of the
authorization.

19 The operator of the facility shall liable to comply any other conditions as per the

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal,
reception, storage & treatment of hazardous waste.

Page 4 of & e



RAJASTHAN STATE POLLUTION CONTROL BOARD

—_Doasihan G.0-1, Phase-2, RIICO Industrial Area, Bhiwadi
%ﬁ Phone: 01493-221435
%ﬂ'
Registered
File No: F(HSW)/Alwar(Tijara)/4839(1)/2020-2021/25-26 Date:-  13/05/2020

Unit Id ; 1289

20 That Authorization is issued under the provisions of Hazardous and Other Waste
(Management and Transboundary Movement] Rules, 2016 from the
environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other for the time-being in forcerests with the
industry/unit/project proponent.

21 That this Authorization shall not, in any way, adversely affect or jeopardize the legal
proceeding, if any, instituted in the past or that could be instituted againt you by the
State Beard for violation of the provisions of the Act or the Rules made thereunder.,

Yours Sincerely
Regional Officer
Copy To:-
1 Master File
Regional Officer
Sgristorm Mal
uuurr:un?__
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Annexure-3

UDAIPUR CHAMBER OF COMMERCE & INDUSIRY
JEAYT YFAR 3HTH HleA UUS UK

[APEX BODY OF TRADE, INDUSTRY & TOURISM OF SO A RARY TE b,

An t50-8001 Chamber

UCCHGD-4/2005-06/ /7%
26™ August, 20085,

The Member Sécretary,
Rajasthan Pollution Control Board,

4, Institufibnal Area,

Jhalang Doongri,
JAIPUR.

Sub: Intended members of Hazardous Waste Treatment Facility at Udaipur,
Dear Sir,

In continuation to our letter No. UCCHGD-4/2005-06/181 dated 22" August, 2005, wu
are to inform you that Mis Anshul Strips Pvt Tad,, 812-G1-62/63, RIICO ndustrial Arcn,
(Samtel Zone), Bhiwadi — 301 019, Dist. Alwar. have completed the necessary
formalities to become a member of common Hazardons Waste Treatment Fagility to be
setup at Udaipur,

We reguest you to kindly consider M/s. Anshul Strips Pyt L, Bhiwadi, Alwar o
granting necessary authorization.

Thanking yon,

Yours faithfully.
For UdaipuyfChamber of Commerce & Industry

Chairman
Sub-Committee — HWM Facility

C¢ to : n) The Regional Officers. RSPUR. Bhiwedi

J;}" M/s. Anshul Sinps Pyl Lid.. 812-G1-62/63. RIOCO Industial Arua.
(Samtel Zone), Bhiwadi - 301 019, Dist, Abwar,

-Your registration No. is 227 and vou may  please qume this  numbier
while communicating wilh us in future. You wre also regquined o subin us

¥ i k e
] monthly waste veneralion report by T el every ot T nhe wie eyl
[ormal,

MAAMOCD BUARIAN FEAMBRER MARTY bt 0 LI e 30 4ot
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FORNM 4
(Sen rulas G13). 1261, 16(6) and 200(2))

FORM FOR FILING ANNUAL RETURNG

[To be submitied lo Stale Pollution Conlrol Board by 30w day of June of every year for the
preceding period April 1o March) 01/04/2019 1o 31/03/2020

1. Namg and address of facility. anshul Strips Pvt. Lid.
5P-012/G1-62-63, RICC Ind. Area
Bhiwadi Distl. Alwar (Raj.)
2. Authorisation No. and Dale of issue
4. Mame of the authorised person and lull address with telephane, fax number and e-mail,
Suresh Aggarwal (Director)
M. 97058B0GEE

4. Produclion during the year (producl wise}, wherever applicable

Parl A To be filled by hazardous wasle generalors

Total quantity of wasle generaled calegary wise-14,3 Chemical Sludgn- 24968 KG

Z Quanlily dispalched 27030 KG
(i} la disposal {acilily CTOF Udaipur
(i} lo recycler or co-processors of pre-processar
(i) others

3 Quantily ulilisad in-house, If any -
' Quaniity in storage al \he end of the year 31-03-2019 — 10055 KG

o~

Part B To be filled by Trealment, slorage and disposal facility operalors

1. Tolal quanlily received - 24960 KG

2 Quantily in slack af the beginning of the year — 10055 KG

3. Quantily treated — Nil

4, Duﬁntlly disposed in landfills a5 such and afler treatment = Nil
5. Quanlily incinerated (if applicable) - Nil

8, Quanlily processed other than specified above - Nil

7. Quantily in slorage al the end of the year 31.03-2020 -7983 KG

Pari C. To be filled by recyclers or co-processors or olher users
1. Quantity of wasle raceived during lhe year -

(i} domestic sources
{il) imported (if applicable)
2 Quanlity In stock al the baginning of ihe year - NIA
3. Quantity recycted or co-processed or used — NIA
4. Qu éntiﬁr of products dispalched (wherever applicable) — NIA
5. Quantity of waste generated - NiA
6. Quantily of wasle disposed — N/A
7 Quantity re-exporied (wherever applicable)-NiA

8. Quanlity in slorage at \ne end of the year — NIA ‘;'_-.m-\-’-‘l“\- W"’

Signature of the Occuper or
Operator of 1he disposal faciily

Feonned with ComEcannir



